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fly ash in river near Ghoramara, shows
video shared by panchayat member News
item published in the Times of India
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE, KOLKATA
ORIGINAL APPLICATION NO. 30/2025

IN THE MATTER OF:

In Re: Sinking B’deshi vessel dumps toxic
fly ash in river near Ghoramara, shows
video shared by panchayat member News
item published in the Times of India
Kolkata Section dt 17.02. 2025

...... Applicant(s)

Versus

Union Of India & Ors.

...Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF MINISTRY OF ENVIRONMENT, FOREST
& CLIMATE CHANGE i.e., RESPONDENT NO.1

MOST RESPECTFULLY SHOWETH:

I, Dr. Shahida Parvin Quazi, daughter of Late Quazi Sirazul Haque,
aged about 47 years, presently working as ‘Scientist — E’ at the Sub
Office Kolkata, Regional Office Bhubaneswar under the Ministry of
Environment, Forest and Climate Change, having its office at IB-198,
Sector- III, Salt Lake City, Kolkata — 700 106, do hereby solemnly affirm

and state as under:

1. That I am duly authorized and competent to swear the present
reply affidavit on behalf of Ministry of Environment, Forest and Climate
Change and well conversant with the facts and circumstances of the

present case and thus competent to swear the present Affidavit.

2. It is humbly submitted that, Ministry of Environment, Forest and
Climate Change has published the Notification on Utilization of ash
from coal and lignite based Thermal Power Plants (hereinafter referred
to as TPPs) vide S.0. 5481(E) dated 31.12.2021 to achieve 100%
utilization of fly ash by coal and lignite based TPPs. This notification
supersedes the Fly ash notification, 1999 S.0. 763(E) dated 14.09.1999
and the subsequent amendments thereof. Copy of the Notification is
annexed herein as Annexure-I. The Notification S.0. 5481 (E) dated
31.12.2021, has been further amended vide S.O. 6169 (E) dated
30.12.2022 and S.0O. 05(E) dated 01.01.2024. Copy of the Notification
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S.0. 6169 (E) dated 30.12.2022 and S.0. 05(E) dated 01.01.2024 is

annexed herein as Annexure-II (colly).

3. It is respectfully submitted that the Ash Utilisation Notification 2021

(hereinafter referred to as ‘the Notification’), vests the primary

responsibility on the coal and lignite based TPPs to achieve 100%

\ That, sub paragraph (2) of Para A of the Notification, prescribes the
=" following eco-friendly purposes for utilization of ash by TPPs, including

utilization of fly ash in ash based products;

i.Fly ash based products viz. bricks, blocks, tiles, fibre cement sheets,
pipes, boards, panels;
ii. Cement manufacturing, ready mix concrete;
iii. Construction of road and fly over embankment, Ash and Geo-polymer
based construction material;
iv.Construction of dam;
v.Filling up of low lying area;
vi.Filling of mine voids;
vii. Manufacturing of sintered or cold bonded ash aggregate;
viii. Agriculture in a controlled manner based on soil testing;
ix.Construction of shoreline protection structures in coastal districts
x.Export of ash to other countries;

xi.Any other eco-friendly purpose as notified from time to time.

5. It is humbly submitted that, as per sub paragraph (7) of Para A of
the Notification, every coal or lignite based thermal power plant is
mandated to ensure that loading, unloading, transport, storage and
disposal of ash is done in an environmentally sound manner and that
all precautions are taken to prevent air and water pollution. The status
in this regard has to be reported to the concerned State Pollution

Control Board (SPCB) or Pollution Control Committee (PCC).

6. It is humbly submitted that, as per sub paragraph (4) of Para C of
the Notification, it is the responsibility of the transporters or vehicle
owner to deliver ash to authorized purchaser or user agency and if it is
not complied, then an environmental compensation of Rs. 1500 per ton
on such quantity as mis-delivered to unauthorized users or non-
delivered to authorized users will be imposed besides prosecution of

such non-compliant transporters by State Pollution Control Board

(SPCB) or Pollution Control Committee (PCC).

2 4 NOV 2025
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-X-
e It is further submitted that, the Ministry has also notified the
Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 (hereinafter referred to as ‘HOWM Rules, 2016))

on 04.04.2016 to ensure safe storage, treatment and disposal of

hazardous wastes in an environmentally sound manner without causing

\ any adverse effect on the environment and human health. Copy of the

<&/ other wastes for recycling, recovery, reuse and utilization including co-

-
:/ b

processing. However, import of hazardous and other wastes is not
allowed for disposal. It is pertinent to mention that the footnote under
the Schedule I of the HOWM Rules, 2016 mentions that “ The high
volume low effect wastes such as fly ash, Phosphogypsum, red mud,
jarosite, Slags from pyrometallurgical operations, mine tailings and ore
beneficiation rejects are excluded from the category of hazardous wastes.
Separate guidelines on the management of these wastes shall be issued

by Central Pollution Control Board.”

9. That a Prior Informed Consent (PIC) procedure is followed for
import-export of hazardous wastes in accordance to the Basel
Convention on the Control of Transboundary Movement of Hazardous
Wastes and their Disposal of which India is a Party. All transboundary
movement of hazardous wastes requires prior permission from

MoEF&CC.

10. That as per Rule 12(6) of the HOWM Rules, 2016, import of
hazardous and other wastes listed in Schedule VI of the said rules shall

not be permitted. The fly ash from coal-fired power plants is included in

Schedule VI.

11. That as per Rule 12(7) of the HOWM Rules, 2016, export of
hazardous and other wastes from India listed in Part A and Part B of
Schedule III and Schedule VI shall be with the permission of Ministry of
Environment, Forest and Climate Change. The applications for export of
hazardous and other waste listed in Part A and Part B of Schedule III
and Schedule VI, shall be considered on the basis of prior informed

consent of the importing country. The relevant waste category of

Schedule VI is reproduced below:

2.4 Nov 2025
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SCHEDULE VI

§. Chaudhusi

Bignannagar Cout
Koﬂu;'(’z«:5 -

Regd. NO

\ Egpth 21082028

f) /
: {»7,. oF \,éQ azardous and Other Wastes prohibited for import

Basel Description of hazardous and other wastes

A2060| Coal-fired power plant fly-ash containing Schedule II

constituents in concentrations sufficient to exhibit Part C

characteristics

B2050| Coal-fired power plant fly-ash, note the related entry at]
A2060 of this Schedule

12. That Rule 14 of the HOWM Rules, 2016 specifies the procedure of
export of hazardous and other wastes from India. Rule 15 of the HOWM
Rules, 2016 deals with illegal traffic of hazardous and other wastes.

Rule 18 of the HOWM Rules, 2016 deals with transportation of

hazardous and other wastes.

13. That in view of the above, it is most humbly prayed that this

Hon’ble Tribunal may kindly pass such order(s) as may be deemed fit

and proper in the facts and circumstances of the case. '
. Shakido P

DEPONENT

VERI"i‘-"iéAﬂON

Verified at Kolkata on this day of24 Noveghber 2025 that the contents of

the above affidavit are true and cofrcct to my knowledge and as per

e

official records maintained in the routine course of business. No part of

the above affidavit is false and no material has been concealed

therefrom. ' & M e / o

E DEPONENT
S CHAU U Ri

* NOTARY %
GOVT. OF INDIA
Regd. No.-6584/06
Bidhannagar Court
Qist.-North 24 Pgs

2.4 Nov 2995



489 ANNEXURE-1

X

TR . €1.uer .- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

I1.50.-21.Te1.-31.-01012022-232336
CG-DL-E-01012022-232336

TETETIOT
EXTRAORDINARY
AT || —EvE 3—I7-T 0L (i)
PART I1—Section 3—Sub-section (ii)

grfee T TFfAT
PUBLISHED BY AUTHORITY

". 5075] = foaeeft, grpaTe, femwa< 31, 2021/419 10, 1943
No. 5075] NEW DELHI, FRIDAY, DECEMBER 31, 2021/PAUSHA 10, 1943

TN, I A FAqaTg qREadT JoAaq

I LT
T faeett, 31 femwaw, 2021

AT 5481(H).—Fea T TLHL 7 AT TLHL o TR TATEL ST qF HATAT il ST

. FAT. 763 () aE 14 Frawa<, 1999 FRT wFaT AT ofdTze sremia a9 feo=a == & i+ =1

frertes & fafafdse =ama & fiaw <1 & At & forg Susms: Mgt & Icaaq & Tiaated & & o
A o= At arEft F {9 i gt et § w -0 F SYEET #9856 o9 & o

IBESRSIR R EuES

3T, TEUEAT AT Frgia (T F e 9, UET F7 wEar A7 orRdrEe ardra g
o |99 T WTe-1@ FT 100 Fiaerd SUINT HEET Fd gU i FATS-E Taed YOl
TETOEAr & o qated Afeg=aT #i7 3T AT THERRT &1  FwIiead T g, Haid aean 1

HIS[ET ST T qeTeAT oh;
ST TEOTRAT AT (HETT & SET T T a0 i R o s 6t srasasar g;

@, Rt & g T qur Rt w1 F 84 ¥ e enatia Icarel 9T wae At
TATARIAT % TART T AT Fileh ITSTS, (WGl il FL(erd e il AaeTHhal &

7703 G1/2021 1)
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Y, F=F I, 9% UG FATe AEG< 6 Lol JA, Te@r hil LT F7 I FA, AqHIEd
TS = et FT 9, @i el ® T § W § Mg S qmtEt § 93 & ST F w7 H
T ITINT T FETAT 5T IUSTS [HET ST TTHIAh HATEAT Hl T FIA 0l AFLTHAT &;

SIY, TATAXT FT LT HIAT TAT HFAT AT oReT2e remied arq @R 99+ & ga w=rs
T 3 T g e 1 ST FEAT AT g

ST, SFT ATSG=AT § ST W@ 9758 FHT TAN 64T 74T § 396 Fwrger A1 onEmEe sramha aq
e 5941 | g FTe-1r 3T TieH-T M1 AT 2

SIY, FET ALHRIT TGUOEAT ST HEid & ST 9%, TAEoia Jias & Jorret afgd @ &
ITART F o7 T =ATTh Z =T AT AT 8

qq: T (Feev) Faw, 1986 F fFaw (5) F 3u-fAww (3) F @ (F) F Avy ufsd qaAa
(FTeqoT) AT, 1986 (1986 FT 29) F &T 3 F IT-4RT (1) 3T IT-4RT (2) F & (v) TRT I
AITRIT T TINT FHId g, AT TLHTE 6 TATAT T a HATAT o0l SATELAAT ST H1.3. 763 () ae 14
AT, 1999 ERT 9RA & TSI, AT 90 |1, @< 3, 3T G (i) H THRIAT FT ATERAT FLd g,
FAAT A7 foraTEe e ara faegd 9= g7 T % SUFNT & "ae § YT STre=ar S arn.F.[. 285
(1) AT 22 319er, 2021 GTT AT o TSI, AATLTT, AWT-2, 977 3, IT 41T (i) § TeRriora v 72 off
S 39 a9t satrat & e sa9 J91fad gMT 98T g 839 arig ¥, SEdr 3Fq IeT Sqadl it
AT TSI H FqATATE QAT ST Hl ITAG FIT &1 T2 T, F15 A1 F AGq= § 039 AT 2 AT
ArHT foh I

3T IFT ITET ATTHAAT 6 HIg § IHA HATIAT 1T T TATEA 21 AT THT A <hd1 & 910
AT ST FATAT T Fa 1T TLH FET T80F &9 F f5=e w2 o g

qq: gL (Her) A, 1986 F fAarw (5) F Su-Raw (3) & @ () F AT ufsd aAiawor
(sivermr) sfarferam, 1986 (1986 T 29) I &7 3 H ST-9TT (1) T ST-4TT (2) F @< (v) FT Taed
ATl T TART Fd gU ST ATEAAT FI3. 763 () ara 14 Fawaw, 1999 & 39 arar & fam
STerhTa Fd g Sivg, UH STTEHAOT | T3 36T AT § AT T 1 AT (64T TAT &, dexid TR wAAT T
foraTEe sema arT R S99 ¥ @ F IR F g9y § Aefertad st ST #7dt g, S =
STTERLAAT o WRTeI sl (e & Yged g, sTaiq
. FAE-UE MR ieA-TE FT Aqe™ w2 ¥g a7 Re @4+ (S F Saara.-
(1) & HIAT AT foATee sremhd arq @R 999 (B Fited /3T 98-3ca1ad &g ATHT § a7
FT) FT T gratasE SearT geit & a8 o g gioma T (FATe-0d # Y Jien-31@) #7397 977 (2) |
& 0 aTR-srgEe a3 & 100 Tiaerd ST AT v
(2)  FrFET T fomATse sranfa AT e @ 7 o T w1 SUART Fad HEtered ari-sEe
TS % for T STusT, stai:-

(i) TS @ 9T AETRA ST AT 22 Al 21ed, Fea? diHe ofie, arzy, e, I9e #7
IEIGEILP

(i) = fAfRwirn, Er-fe
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)

(4)

(i) =% MU T FrE-AET & Ao w1 F8, @ &Y [er-atdme srarfa Farr
T,

(iv) e =7 AT,

(v) o=t &= i aeT;

(vi) @FT FE F REd gu e & 93T,

(vii) e ar ofig—ag T J=7 #1 At

(viii) T ILTEA0T F e u¥ R a7 Fi;

(ix) @& et & qeaT e §X=ara 1 [t

(X) o7 ZeTf T T & T,

(xi)  FHF-TAT 9T AT T o qTR-s e SRS o fer)

qLAE, FAT IO REAr A (Ardfiere) it sregerar § uw Af@fq wieq it ol SEd

TTEX, AT ST qAaTg TREdd §AAT (TRASUERHET), FBEa @5, @ 951e™, fgar

HATAT, G5 TARH AT TSTHART HATAT, FIT ST T Frer FranT, a2 Fia qeme a0

T HiHe TF wad G IRuE F ST w7 qEedi 6 € 9 F aqree A o, S

TATSA T o STINT o AT-SAEA AT-ah1 0l ST HeAT, IThT THIEAT T SATLET FLAT AT

SRR fETEl T Turemsy & YTeq el & g 9% 3U-97 (2) § FAfedAad U -

T T GAT § AT FRT AT TT FI-TEET AT AT FHeAr A7 FweT J-adis & =91 o

T AT ITH FIMET FIAT gl T AT TH IS 6 [0 Ut gl T2 aHtd T yguor F=err

e AT yguwr e afwfa, a0 GRE 97 &7 @E F T=ew of HET # ahdl gl o7

afafa FEer & e T, 9=iEwy, a9 3 Saary aRadd #Ardd U G- g TAse

TERTIAT FHITTL

TAF FHEAAT T fodTEe e arT f@eE 9997 39 a9 & 2 giod 09 (FA1E -1 3T Jied-

@) FT 100 TITT STANT A g Ieadardt g, o, et off feafa #, Gt ad & e &1

STANT 80 FiTerd & == Al T i AT &, 39 arT f&=d 997 &7 o9 a9 &t st § 100

TTTerd SEd T o ST AT AL TTT FLAT g

T, T AT T Tl 9% F forw AR i a9 % =96 0 uH g Ee /91, g T A STANT

60-80 Sfrerd o = ZrAT &, UF a9 * forw i UH G4, Tl 1@ T ITART 60 TiFerd ¥ w9 g,

I F9 % o0 92T ST 9ar 8, 3T TG F ITANT 6l Tiqerdadr H T0ET & TI6 & o a9
2021-2022 ¥ I &t STqerd THTAT &l A= &F T TR 6 ATHTL 479 | T@T STTUAT:

T f@EE "@9Ar % | 100 Wiaerd SArar Sred | 100 Staerd STAar ITed w6

ITANT i wieraar FIA o (o1 o qaTed 9% | forw [ st =
>80 wfaera 3T 37
60-80 faere 4 7 37

<60 ytaera 599 397

X



492
THE GAZETTE OF INDIA : EXTRAORDINARY [PART I1—SEC. 3(ii)]

()

(6)

(7)

(8)

e, aT7 faeE §9 % forw 80 widerd =aaw IUANT Siaeraar, wHer: 60-80 iderd i <60
STrerd T ITATRQAT f AV F TEq A aTed qTq [6=[d G941 & (7T TIH SATATAT 9% & Tgef a9
¥ Ig &M aUT 9 AN Agl gl

T, ATATAT = o Siad au | grorg 20 TTqerd T il el 9% H AT of AT ST St
STANT 3T SATATAT 9o o ST GIoTd T o T WA AT a1 § [T ST

VAT HoT TG AT ARMT T, et 26 ATSE=AT F T & T WS o3 13T 8, F7
AT e w9 () g = Gt & Fw0E =7 F T § qmEr s, G SREf o A e

Ate=AT % TeTer AT At & 77 aut F faw @ avg SUIRT # o ST i 7 39 fAfee
T o AT TATAAL o6 ATETH F TG IS h (0 (FLTd START A&FT F STTTTFT G

g, et giaeraarsti § 77 Sfeafad SR @ il IAqH /15T H7 ST areqT=T a9 &

e T orT ST S AN T i A 9 w6 a9 G 97 i e aHar &
ATHTT ATMUF TG IS 6 AT I T AT 2

ST T fafer & a9 e T RIGRECEEH
AT T FT ITIRT FH T FF 20 FH ° % 35 FH A A 50 Fiaera
(il T Fir wideraan) e e

T, 7 3% T SRR T T 9T agt srfer 99 8, St T F arare ar eved Ruaw graw €
ST R gt o AT A7 qrer W90 |/ (e 6T T 2 i qeiaa TS guer e 91 2
Teer | JHTor FH| FRET T arerE A1 e d o6 R s qi-Sar #1 wr, e wei
Tl AT A2 AT T TEUOT A A1 FIRT THION AT &, TH SATSEAAT & T T

TG & UH q 6 HIqY FhAT ST 3 T T % F© AT Sed | A9 I T A7 ITAN FIC
Steafad Tag-TaTel F Aqa wiAE =7 7 gy srom

faroqur: T % IUART & AT FT TR FIA & o7 IT 27 (4) 37 (5) F e amfaed 01 =19,
2022 T qIE & AR 2R

et ot qU arfir fEeE =@ (@) § 0.1 39w 9T #9mdare (TASse) 9% & a1
ATITARTATT AT SAEATAT TG FT AT AATT & ST Tl gl TG % qATATE IT STSHT KT Ahed 1ol
fafizer, v feE wfeswor (o) F owme & Fe yguer [EEr i g ae . au
faorf=aernt % A R & I faenfaaer @ & T AT T2 & qae § T80l LT, T a1
T, ST THTAT, Hue F7 a1, Mder | ST &f @ud a1 G, TG T [THH07 31T I

Joe ATS o AT THTO 6 forg wrEfatd off Matia 33 o =6 Afeg=ar & Tae & aE
A1 FeET & iaT T&qa U o)

TAF FHIAAT AT eATEe AreTRa arq fE=a w3 I8 RtEd M & 79 6 a87s, a0, ATs,
AT &Y (Ao el 3% & sqEe Jfd | BT 9T § ST a1 ol ST g &l THaTH
F foro a4t viRaema o U € oY = "eg § Rufq T gEar =9 Afag=ET § g aqad |
Tt 5T T =07 A (TEdE ) AT IgUOr HEer et (FEET) F & S

TAF HIAAT AT forvATEe Semia T fEe 999, §eq1ia 8T 9% AT T & 77 F FF
16 Hel & Ao & o qufid oo FA1E T qre| JIass1iod H, s a9 9% 989 410
2T, o T T 9gaT F T A GIH a9 ST qh| S AT Sated T Jguer g
e (TEITHTET) AT TGO H==or qifa (T F7 STEg § & ISt 37 Feaid Iguor =
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(9)

(10)

(1)

(2)

)

e (Frdfrefiet) = o7 Fee gguor [ are (werdtET) 31 sguer e ataf g aw-
T g7 Ao B srom)

T HIAAT AT oz sremfa ardir A g9+ (e ™t $fted 7 98 IcaTad *vg W € AT
FAT), ATEqas® STTRTRAT (ITTNTHATA) F B & Forw Ferar gguor f==r 1€ F a9 9 v
HIETEA I U0 FT foish ITAH FLThT qTT A §4 o ITE T Al SUASHAT % ATEq 1 Ahs
TETT FA

TG % 100 TIAerd START &7 FLTF a1l STt off a0 21, e & sgema & =9 § 77 Srowm)
@ F START F TS, IeaLadt ST AATE AT F .-

o gt stfereReer (T, sgaeEr S s, S oasw g, 9 & e dew F A,
TET At | qev@r it e A i formarse a1 fEar srarhia arg f&Ea 99 & 300
et o e ardt S8 Ao St wrwarar § 99 g0 §, 3T FAEHAI | ATHa FT F TG H
ERRINEAL

TG THHI TRINET T 9 [Yed T S0 ST IRagd and, UH fwigdr A7 oA
ST arq o= 591 g7 a8+ & S|

T T2 AR oF AT = 999 TRET i HeAd g3 Aai & AqETE 1@ 6l AR ST TEaed & g
[ of FHAT § IH AT | ST AT (6= T3 377 qTeqH & TG T (H0e| F:3d § 999 g i T
STHFLOT T T TATHT T Tl § SAIY AT AR S f&5A T aags 4ok & @ 30aed F 0
LT THT ARL RT AT 39 TorT a1 foregd 91 39 AHior stfsheor &1 Fifed ST w2t g

IFT FEFATAN | TG HT STIRT AT AEF o420, ARATT TS FUH, Feald Taq Sqaem
T ST 3 e ST T AT o At gy etia o o iRt siw feenfRgent
% s far stroam)

ATt fagga "= &t 300 Freeter &t afifer & fiav sEfaq g+ @mt % o Gearia somes
IR (SHTAY) & Tgd Gl Aad G|l # 1@ FT 65 ASTIIT FIAT AT AT A 6 2 6
T 1@ & (AT FTAT ATETHRET T THT G % TqTHT AT TATAF (FATg TR, TSI AT
=T & % 1) FrErer AT fomarse sraria ardi R §49=1 § OI9 |97 ey (95 R0 +
fTaY, eI, G T (FNuaus) F fRenfadent F aqam sEw 924 & a1g] =eT g+ i

TR STTAT TG (TATTIT AT ISt T2 @11, ST | /19T gh) & o SuInRr & 12
TR % ATC-3C-ATC % LT 9 F7 F w7 25 Ffaad T &1 0iEg #77 F o sumr w47

T UH AT @R g (9o T Y& F%h S TREgT il AT &l a8 wiieh AT TET
TEHT g 9Td1 9T forT MU 9ol & STE a0Ta AT T ag sAaedT Fh T 6l AIrerd T Hr
SUASAT T THT TATIT 3T AT F GTAT AT 3T S H ATAFATT F 9719 TG HT HAT F AT,
g srtera & o =8 ATag=er & Yo A [0 & a8 g ST 3% wEsardi § T@ Hi7
ST, F T TGUT [FI=07 T, AIHRMF @I AT 3T AT T G 5420 FIT Heiiad f@er-
gert = srgam BT s

TEEHLOT .- TH SU-UT F FANE o e ag off Twee By srar & B e gew e s
.97 afiaed & U Faa aHt AN R0 Ffe a1 E=a S5 39 o @ Arfers #7 Jifeq 3
2 3T srferaTe arer 2%  ary fOfEa w29 3T == # @rely T #r 9w F forw T * 25 yfaad

5 & START T ATALY TT Toh AN Al gNT S qh o6 q19 [@=q S35 T @9 AT &
GUESERERIR R
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) ()

(6) (i)

Tt GT 7Tl T @1 & Grel T § " R TS Fed 6 ol @ & T (SRITHT ST
ST TATT FIAT SR 3T & H GTeAT T § TG & A2 T A9 a7er 2 & 97 O Hl
At w2 % O | FieETe w7 GatEd TesEr SHed FE I Ewor, a9 3T Sdqary
qfadd FATAT T a9 &= S350 Sl HITAT a1 Gl a0 g H[Lr =l oT9eqT ¥ ge o &
Trr-a1y Uy Aoee F o sraere S arer fRenfAgert F " § arie 28 e, 2019 &
fromAEer ST o oy

T, e st frp A, ware, A g (@) d A e e
(EATTH) T AT TIHS T, WAL H GreAr #q0A1 H T 6 RO FA qoqT A arer e H

=0 TAfra e o 9 % o aw-ae o7 anr off fRenfader S W gear € 9T 78 @
Arfert i e grit & 3 U == &1 sfeEma w21 A Gl 7§ v 9 F Jae #{fe
AT STTeon T ST T TS SAqATaa § aeds Heae AT Tad Ired Hr|

TATALOT TGO & HEH H qLAT, AT (ATFIF FAAgAar dgi) 3T TgqAl i (1= Algd T
T G T et ©IT9 &l 919 /A8 a1el @2 & 917 1@ & Wiy #37 F o am i
TEAT FIA & [0 GG, a9 Y FAary TRaad qarad, Gea @qred, @ d§9red, fiaar
HATA, FEIHTH G AT ST AT GT ST F T T T ATHA Fd gU Teqe, Feal T
5T fA=ror A (HTETET) T sremeAar § s AfHiq F7 To AT o s ag aimta oy
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FealT U RIS, Ha ey F qrer Heswy, TS aguer [ i (madEE) av
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TE-IcqTaeh 9T AT T digd) T FH-T-F0 80 TfAed T8 (FATe-T1E 3T dieq-1rd) ITTRT 751
&1 g AN UH AT-AqaTA g &= S50 9% T 6l T8 aTfueh drel % e 9 A g a9 &




495

[T H—=ve 3(ii)] TEA T TSI © STHTLTIOT 7

(2)

)

(4)

®)

(6)

(7) (i)

(ii)
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FT T o™ & AE M1 § FH F FH U I T TN (FT) F SAHET Feeh @ o6 STINT %0l
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= e (HrdeTaT) o7 Fafed =T Ygu A arE (EdETE) 3T yguer [ aEta
(AT ST 9dreT i RO areq g % Uag AT % T AT 7 w5 arer arg G 9=
& fawg Fars g #4301

[FT. H. TAUHTH-9/1/2019-TATHUH]
LY I AT, ST qiaa

TSy

31 7S T S1MAT IHH Tl TEQT hl ST ATt T Haeft Suareli =l srqurad are (01 1% 7 31 A1 #f
Fater & form) |

3|
.

SqRT

o= w9 &1 A

FIAT T ATH

Bl

s

TATATE o TorT STk &7 94T

T

o= |9 it FeaTiaa &|ar (F97 aie)

I ATE e (FUus)

© o NI o g &) w N =

IcaTtad el it §E&AT (THE G UA)

—
©

o= |9 & Sfaia Ff &1 (F9A9)
(T F=T % T & |fEd)

—_—
—

e & srafer F S T gaa F aEn
(fa = Hifeer a=7)

—_—
N

dred T FTEUT Jiaeraar 7 (%)

—_—
@

e srafer F S ada= § searfea g # 9
(afa e Hifee a=1)

FATS T (T a Hifew o)

Fied T (I F9 HiieH =)

14.

TS TS TG WETTOT T (TgT) Y erwar (Hfeer a)

15.

foaifEn it srafay F e ada § STl TE F SYIRT FT A q:
)  Faf&r & safe F S adae § 3w f T aw i




498
10 THE GAZETTE OF INDIA : EXTRAORDINARY [PART 1l—SEC. 3(ii)]
%ot | (THET)
(@) STINT AL FATS @ A ATAT (TAET)
i TTS-UST TR IcATE (32 AT soAlh AT 2T5ed AT HEET
e ofte =T gt A7 /A9 ;
ii. HrHe fAfREir
iii. S e whe
iv. TG 3T SArar-qiferae swerfa fAaror arft
v. T8 97 Free atres T wifidre 1 Ao
Vi. TEHI, T M FAT AAT o AT FHT HHIT
vii. ST T FETT
viii. T -8 T 9309
iX. @IS &3 T 904
X. AT 917 SV H ST
Xi. &
Xii. TET AT | qer@r gar ge=ara w1 [air
Xiii. 37T T9TT T ¥ 7 (A7
xiv. 3= (Fa1 fAfAfdee w9) -
) IYART FoFU 0 qe7 & T 7 /AT (THETIT)
i TATS-TST AT 3edTE (3¢ AT sl AT 215ed AT HIgaY
¥z ofte a1 9129 =1 91 A7 §9) ¢
ii. e AR
iii. ¥ e Wb
iv. T 3T SHe-atferme sratia fAator arft
v. TFieg 91 Fiee dives T wifire #7 [air
Vi. HESH, ST ST FATSSAEL 6 AT R AT
vii.  aTert T AT
viii.  {FT - T e
iX. @i & A7 9
X. SATATE 9Ter T H YA
xi. FU:
xii. TET AT H TETaT qLeAT FLAATeA F1 I
Xiii. 1= Z9nf =1 ¥ 7 A
xiv. =7 (FoaAT fAfAfae #9)
fféT it s@Efa & W aaAE ® TugEd @ A g 9
(Tt
16. | Rorfdr fir srafa & 0w aaq™ § Iarfed T FwT giaerdaar
ST (%)
17. | T F=1 9 TG ¥ Aem &1 3wy

F) areE 31 wr= qw (Rt & safa 1 gew) @ g
(Fv=T) | Mve™ 0 10 T it e 77T (HIeh 2A):

et



499

[9TT [l—=ve 3(ii)] T T TSI STETET0T

11

7) FoqrfEr & safar F S T gue (Fei) # Avem fro s
g it 7T (e = ):

M) RaifET #f sEte F SR T Fuet § I [{eer gq gud
TU ST HT e AT (H13):

) TG FUST Al A HEAT:

(i) =

(ii) =TT fohT T (T 2T ST 8)

(iiii) T 9

T.) @ FUST & AT T & (SFAY):

18.

HAT-ITT TG FUE HT SHIT

TG FUT 1,2 17 (T17 TG FUST F1 A€IT UF T A19% 51, T #9397

Aeafatad sTIRT ST & ITT FI1T)

) TRt FRetomei= a7 |frr 3 et G =@ a7 = 9w @

) @ FUE H TG F MU LE A G qRI@/MeEay av
A ET/AY):

T) @ FUE AT AHAT T RU SAI F TAT IHH G HIeTT el
ERRSIRAIC]

(AETE/wEET/ay AT HEHT/AT )

(b T et o fore o )

M) & (FAA):

) TTeH A AT (HY):

q) S (H19):

T.) dE 31 ATH a& Maed &g Tu @ it /T (Hifew a):

) IqASH AT AT TTAqT (%) 3T AT e o ST Jhe arer
T & {rAT (Hifew 2 ):

) TG FOE F AL A Al AATAT A (AW 3T AT ahr
).

T.) TAgeri (srerter S Termeav):
(FTaT gaaw 4 et i fAfafase w7)

§) @ TS H AN ML ATSET FTOTHT TASUIS AT AT
TASTITE AT IT Fol AT AT FlS ATSHIT Al

) Auem & Bt g% e o1 99 TR (79 T & /e |
Fuar e #% & #r v=efiuast ar uEEfiueast o
THIUEET 2)

ST) @ T AT T AT H S (1 ):

) HEATUT 3T FAA @ ST [THH0T A (TS ATH):
CRIEE]

) SHIF & HIX AT I [FwE § w gue ¥ e aufore s
=T HTAT (H19):

T)  TTEH AT FRURaT FT AIAT FAU T AT et ae $iw 39
TS T ATH o steqae

3) F@-T0eT T S AT AR R ST 39 e & AT
S srT-ader i

19.

ST 3R T =T T i AT (rEdfi):

i TATS-UST STETRA ST (S AT 3A1F AT 2™ AT FISaT




500

12 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I1—SEC. 3(ii)]
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ii. YT e e
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vii.  Frert T AT
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xi. PO
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21. | FE 7 AT
FUST T AT HISAT T T HYT -H:- moefce-
coalash@gov.in T% sfT ST
22. | ITFErFd SEATEATHAT & geaTedy

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 31st December, 2021

S.0. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forests vide S.0.763 (E), dated the 14™ September, 1999, as amended from time to time, the Central
Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the
utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of

three hundred kilometres from the coal or lignite based thermal power plants;

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle
(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the
sustainability of the fly ash management system, the Central Government reviewed the existing notification; and

whereas environmental compensation needs to be introduced based on the polluter pays principle;

X
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based
products and building materials in the construction sector;

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in
road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects,
backfilling of mines, as an alternative for filling of earthen materials;

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash
discharged from coal or lignite based thermal power plants on land;

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as
bottom ash generated from the Coal or Lignite based thermal power plants;

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation
including system of environmental compensation based on polluter pays principle;

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of
the notification of the Government of India, Ministry of Environment and Forests published in the Gazette of India,
Extra Ordinary part 11, section 3, sub-section (i) vide S.0.763 (E), dated the 14™ September, 1999, by notification in
exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment
(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part Il, section 3, sub-section (i), vide
G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected
thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft
provisions were made available to the public;

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in
respect of the said draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the
Environment (Protection) Rules, 1986, and in supersession of the Notification S.0.763 (E), dated the 14™ September,
1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby
issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into
force on the date of the publication of this notification, namely:-

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.—

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be
primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an
eco-friendly manner as given in sub-paragraph (2);

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following
eco-friendly purposes, namely:-

(i)  Flyash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels;
(i)  Cement manufacturing, ready mix concrete;
(iii)  Construction of road and fly over embankment, Ash and Geo-polymer based construction material;
(iv) Construction of dam;
(v)  Filling up of low lying area;
(vi) Filling of mine voids;
(vii) Manufacturing of sintered or cold bonded ash aggregate;
(viii) Agriculture in a controlled manner based on soil testing;

(ix) Construction of shoreline protection structures in coastal districts;
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(4)

®)

Export of ash to other countries;

Any other eco-friendly purpose as notified from time to time.

A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board
(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC),
Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways,
Department of Agricultural Research and Education, Institute of Road Congress, National Council for
Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation
of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-
paragraph (2) based on technological developments and requests received from stakeholders. The committee
may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants
and mines, cement plants and other stakeholders as and when required for this purpose. Based on the
recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may
publish such eco-friendly purpose.

Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and
bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any
year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle:

Provided that the three years cycle applicable for the first time is extendable by one year for the
thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash
utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the
percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below:

Utilisation percentages of thermal
power plants

First compliance Cycle to
meet 100 per cent utilisation

Second compliance  cycle
onwards, to meet 100 per cent
utilisation

>80 per cent

3 years

3 years

60-80 per cent

4 years

3 years

<60 per cent

5 years

3 years

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the
first year and first two years of the first compliance cycle for the thermal power plants under the utilisation
category of 60-80 per cent and <60 per cent, respectively.

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried
forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated
during that cycle.

The unutilised accumulated ash i.e. legacy ash, which is stored before the publication of this
notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization
of legacy ash shall be completed fully within ten years from the date of publication of this notification and
this will be over and above the utilisation targets prescribed for ash generation through current operations of
that particular year:

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be
utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on
the annual ash generation as per installed capacity of thermal power plant.

Year from date of publication 1 2m 310"

Utilisation of legacy ash (in percentage|At least 20 per cent  [At least 35 per cent |At least 50 per cent

of Annual ash)
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(6)

()

®)

©)

(10)

(1)

O]

Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has
stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution
Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including
certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this
notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per
the above mentioned timelines.

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be
applicable from 1% April, 2022.

Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond
with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as
per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity
Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond
or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or
conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three
months from the date of publication of this notification.

Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and
disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water
pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification.

Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for
at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State
Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be
inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) from time to time.

Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall
provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link
to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s).

Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable.

For the purpose of utilisation of ash, the subsequent sub-paras shall apply.—

All agencies (Government, Semi-government and Private) engaged in construction activities such as road
laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within
300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities:

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or
lignite based thermal power plants.

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed
terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a
request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal
power plant serves a notice on the construction agency for the same.

The utilisation of ash in the said activities shall be carried out in accordance with specifications and
guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research
Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public
Works Departments and other Central and State Government Agencies.
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It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake
backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer
Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three
hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to
mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of
overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines
of the Director General of Mines Safety (DGMS):

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by
delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement
decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be
applicable for the overburden generated from the date of publication of this notification and the utilisation of
ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution
Control Board, Director General of Mines Safety and Indian Bureau of Mines.

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost
and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the
same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine
voids shall not be applicable unless a notice is served on the mine owner by thermal power plant.

(i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine
voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of
ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued
guidelines on 28™ August, 2019 regarding exemption of requirement of Environmental Clearance of thermal
power plants and coal mines along with the guidelines to be followed for such disposal.

(ii) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine
Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash
disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners
to get the necessary amendments or modifications in the permissions issued by various regulatory authorities
within one year from the date of identification of such mines.

(i) There shall be a committee headed by Chairperson, Central Pollution Control Board (CPCB) with
representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of
Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of
mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination
of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the
committee shall get updated quarterly reports prepared regarding identified mines (both underground and
opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable
mines immediately after the publication of this notification.

(if) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the
above mentioned committee, to meet the utilisation targets mandated as above.

Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control
Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by
Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control
Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website.

Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within
one year for all types of activities envisaged under this notification including putting in place time bound
online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution
Control Committees (PCCs).

X
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All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt.
agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite
based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products,
provided these are made available at prices not higher than the price of alternative products.

Manufacturing of ash based products and use of ash in such products shall be in accordance with
specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and
Central Pollution Control Board.

Environmental compensation for non-compliance.—

In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive
or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash)
utilisation, then such non-compliant thermal power plants shall be imposed with an environmental
compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual
reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it
shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which
environmental compensation has not been imposed earlier:

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the
first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A.

Environmental compensation collected by the authorities shall be deposited in the designated account of
Central Pollution Control Board.

In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating
stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent
(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an
environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be
imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental
compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been
imposed earlier.

It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user
agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as
mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution
of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee
(PCQC).

It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down
at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per
ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC).

If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have
been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be
liable to pay Rs. 1500 per ton of ash for the quantity they fall short off:

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square
feet of built up area of construction.

(i) The environmental compensation collected by Central Pollution Control Board from the thermal power
plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also
be utilised for advancing research on use of ash including ash based products.

(i) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental
compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any
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particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall
be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected
on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the
environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles.

Procedure for supply of ash or ash based products.—

The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall
serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for
sale, or transport or both.

Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of
ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose
of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any
ash or ash products or use reduced quantity.

Enforcement, Monitoring, Audit and Reporting.—

The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance
of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board
shall develop a portal for the purpose within six months of date of publication of the notification. The
concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the
provisions of this notification.

(i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of
the next month on the web portal. Annual implementation report (for the period 1% April to 31% March)
providing information about the compliance of provisions in this notification shall be submitted by the
30" day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board
or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated
Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal
power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual
reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate
Change by 31st May.

(i) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based
products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by
Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment
Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB)
or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report
of ash utilisation of all other agencies except thermal power plants to review the effective implementation of
the provisions of the notification.

For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be
constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of
Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry
Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s),
to be nominated by the Chairman of the committee. The committee may make recommendations for effective
and efficient implementation of the provisions of the notification. The committee shall meet at least once in
six months and review annual implementation reports and the committee shall also hold stakeholder
consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant
stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of
Environment, Forest and Climate Change (MoEFCC).

X
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For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash
based products, the State Governments or Union territory administration constitute a Committee within three
months from the date of publication of this notification under the Chairman, State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one
representative from the Department which deals with the subject of concerned agency with which dispute is
made.

The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by
auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to
Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action
against non-compliant thermal power plants within fifteen days of receipt of audit report.

[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Jt. Secy.

Annexure

Ash Compliance Report (for the period 1% April-31* March) to be submitted on or before 31* May.

Sl. No.

Details

Name of Power Plant

Name of the company

District

State

Postal address for communication:

E-mail:

Power Plant installed capacity (MW):

Plant Load Factor (PLF):

O oINo|a_iw N

No. of units generated (MWh):

—
o

Total area under power plant (ha):
(including area under ash ponds)

11.

Quantity of coal consumption during reporting period (Metric
Tons per Annum):

12

Average ash content in percentage (per cent):

13.

Quantity of current ash generation during reporting period
(Metric Tons per Annum):

Fly ash (Metric Tons per Annum):
Bottom ash (Metric Tons per Annum):

14.

Capacity of dry fly ash storage silo(s) (Metric Tons) :

15

Details of utilisation of current ash generated during reporting
period

(a) Total quantity of current ash utilised (MTPA) during
reporting period:

(b) Quantity of fly ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels)

(i)  Cement manufacturing:
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(ili) Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash
aggregate:
(vi) Construction of roads, road and fly over embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix)  Filling of mine voids:
(x)  Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts;
(xiii) Export of ash to other countries:
(xiv) Others (please specify):
(c) Quantity of bottom ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):

(if)  Cement manufacturing:
(iii)  Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash
aggregate:
(vi) Construction of roads, road and flyover embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix)  Filling of mine voids:
(X)  Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts:

(xiii) Export of ash to other countries:
(xiv) Others (please specify):

Total quantity of current ash unutilised (MTPA) during
reporting period:

16.

Percentage utilisation of current ash generated during reporting
period (per cent):

17.

Details of disposal of ash in ash ponds

(a) Total quantity of ash disposed in ash pond(s) (Metric Tons)
as on 31% March (excluding reporting period):
(b) Quantity of ash disposed in ash pond(s) during reporting
period (Metric Tons):
(c) Total quantity of water consumption for slurry discharge
into ash ponds during reporting period (m®):
(d) Total number of ash ponds:

(i) Active:

(i)  Exhausted (yet to be reclaimed):

(iii) Reclaimed:

(e) total area under ash ponds (ha):

18.

Individual ash pond details

Ash pond-1,2, etc (please provide below mentioned details
separately, if number of ash ponds is more than one)

(a) Status: Under construction or Active or Exhausted or
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(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or
MMYYYY):
(c) Date of stoppage of ash disposal in ash pond after
completing its capacity (DD/MM/YYYY or MM/YYYY):
(Not applicable for active ash ponds)
(c) area (hectares):
(d) dyke height (m):
(d) volume (m®):
(e) quantity of ash disposed as on 31% March (Metric Tons):
(f) available volume in percentage (per cent) and quantity of ash
can be further disposed (Metric Tons):
(9) expected life of ash pond (humber of years and months):
(e) co-ordinates (Lat and Long):
(please specify minimum 4 co-ordinates)
(f) type of lining carried in ash pond: HDPE lining or LDPE
lining or clay lining or No lining
g) mode of disposal: Dry disposal or wet slurry (in case of wet
slurry please specify whether HCSD or MCSD or LCSD)
(h) Ratio of ash: water in slurry mix (1:___ ):
(i) Ash water recycling system (AWRS) installed and
functioning: Yes or No
(j) Quantity of wastewater from ash pond discharged into land
or water body (m3):
(K) Last date when the dyke stability study was conducted and
name of the organisation who conducted the study:
(I) Last date when the audit was conducted and name of the
organisation who conducted the audit:
19. Quantity of legacy ash utilised (MTPA):
i Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):
ii. Cement manufacturing:
iii. Ready mix concrete:
iv. Ash and Geo-polymer based construction material:
V. Manufacturing of sintered or cold bonded ash
aggregate:
Vi. Construction of roads, road and flyover embankment:
vii. Construction of dams:
viii. Filling up of low lying area:
iX. Filling of mine voids:
X. Use in overburden dumps:
Xi. Agriculture:
Xii. Construction of shoreline protection structures in
coastal districts;
Xiii. Export of ash to other countries:
Xiv. Others (please specify):
20. Summary:
Details Quantity generated (MTP) |Quantity utilised Balance quantity (MTP)

(MTP) and (per cent)
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Current ash during
reporting period

Legacy ash

Total

21.

Any other information:

Soft copy of the annual compliance report, and shape files
of power plant and ash ponds may be e-mailed to:- moefcc-
coalash@gov.in

22,

Signature of Authorised Signatory

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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TN, I A TAGTY qadd HATqq

CIPECET
% feeety, 30 fewwaw, 2022

FL.3T. 6169(3T).—TITA, a9 3T FTAATY TAdT HATAT H AT TLHIT F TG (FTE)
7w, 1986 * 7w (5) & 3u-F=w (3) & == (%) + °r ufoq qaiawor (§vaAv) dfafaas, 1986 (1986
T 29) T =T 3 Fl IT-GTT (1) T IT-GTT (2) F @ (V) FIT T&cd ARRAT AT TAN Fd g0 TR &
TSI, SETLTI, AT |1, @< 3 39 @T (i) 1.3, 5481(3), A< 31 fawa, 2021 gRT UF Atag=er
ST i ot (g <o oo T o8 O o ST F Hea A Ffag=er w7 14T 2);

AT, T % SUART | FETed ATALAAT F ST  FAAIA F qag | f&E=a 7= e, 9 &eE
AT ST fAfHe et ¥ sqarg 9T gu &,

3T, T@ & ITAN F Hated ATTGAAT & FAeaaq § ATE TR a1 g ST ATTGAAT 6
FIATT ST H T AT I &

A AT, Feald TR TAEL0T (Feeor) w1986 F 77w (5) % 39-Faw (1), (2) 3% (4)
TATT qTSa T (F2EA0T) Afafaad, 1986 (1986 T 29) it &m=T 3 &t IT-LM=T (1) 3f¥ IT-&=T (2) F
T (V) TRT Y& TRl &1 TART F3d g0, ST 3@ & S9N Sa el stfeg=ar & et serree Far
g, AT
ST 7@ % ITART | Haferd sTferg@=er § gere —

8811 G1/2022 @)
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(i) 3T T F (4) H, TEL T 6 TLATT (AEA TG T ATt (hAT SITUIT, 377

“qeeq, T A T =8 ATIREAT F TETee i qErE F AT 39 TLATq w1 90 T e
T gt § 7t fAfAfEte 60 wiaera & w0 919 e @9 =  fow AR s =% %
HATA TAH SATATAT =56 T FTHLIT FH470
oo © ST ST =R % ST IUART & A& 1 39T, 2022 F TATET g1
(i) STIT 5 H, -
() AT 97 |, "7 ATSGHAT F T T A" oTai o6 T 92 "1 31T, 2022" 3T AT 307 9153
T ST,
() T TIT H, -
(i) “ZRE 9E AT TrEOO F G, AT IT W (6) H TAT [Tt Fad qguor HEAT qrE
(AT gT ST Anreefl Frgial & SIqaTe S SHoil §9d AT T HoiT G2 9768 FISSHT AT T Hl
Faeqriug o ST,
(i) e Tgur I a1 (HTH ) A7 975 FitsE AT AT geT a1 S[Tus|
(i)  "UF A" 9TEaT ok TATA UL "AIT AU 9T I TET SITUAT
(iv)  "=9 SATERAAT % THTLT ol " Qeai o ST 9% "1 379, 2022" IFT AT AT A7 T S0,
(3T) TAL T & T9ATT HAferiad Suerse dq:EATT0q haT STUsM, 31Miq
"oiq T I % (6) § FumfaATete T o FEATT WSRO g ATRIA (U T HATd @ FE AT STEF 6
a9 =T A7 SeF ¥ Sueid a9 § QI T USRI gl S 7 a1 T8 [T A7 e ar
START FIAT R
(iii) 3T =T (6) F TAT, IT UIT TET SATUIT, FATT:
“(6) ToRelT ot 9T ST |1 BT =T IH A Wfie T 0.1 AT Wi W ATe (FTETe) & & § 7 &
FEITT AR o forw afi=me T qrea a7 ST5F it SAqAfd af ST Tl gl Fexld (A= e &
TRTHET | FATT T e T TG A0 e (e 1aT) o feen-Faet # aqae o=« & ara-ar ffuw
T I ITAT ThT 10 T qreret AT Fie AT G Aereadret  AqET g 3T ¥ fRenfaaer artis
AT & forw uw gfeear o Meifa w00 aR=ed ® arg-ar T@ i AT ed w39l g,
TTEALT TG, ITAse AT, R o qheh, qTHT il @Uq T AU § H2aA, TG ST [0 317 giea
TS, SfE 9 TRATAT & Arg-A7e T ofiT O WTeq AT SITUAIT ST =6 SATeRg=ET TR e 7
T A AT T ST
uiq o 31 feEaw, 2021 & vger =91 0 10 a1 fEe@ @941 % forw 1600 #RTrETe & FF I7 IHF avra<
AT AT AT &1 TRATAT @ ATl AT STehl aF T 1600 F 7Tk w10 d &|ar are arg &=
AT % o0 =A™ aR=Ted T el a1 aiet aw MW, JiSET T ararat av el g Aiase g 5 fiaw
T N[ g I, TARerT % 9T TUce HIWEwT & 91 AT 7T ST Feha 1 8, 3T et Tguor =y a1
(FTAETET) i Fatera Tsa Jguor FE=r a1 (TadETEt)/aguor w1 = M HEeor atafa (FEET)
31 914, 2023 T :

g AN T AU 96 9TaT Wie AT HiSET JHA ITaT TA(E  GEdT F "I § Ao UF U9l i€ AT Seh
AT AT & STuAt 31 f&Eaw, 2021 &7 AT 39 918, ST Feald TGO HIA0 qie (HTHeT) T Fatera
ST T = A (T /g e afata () w Fres i arrE § 3 7gi F saw
TAerTa o AT HHiehd % fAEor it T=AT 7| 00T T wlie AT 31 AT, 2023 T, ST T arE H v
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Tiq A8 T T e i fomaree semia ardia e s9= & o e off qu Frsfie o g aw
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i AT oY & Fwrdefier T g AT =S A 0.1 3/AEte (THEsey) & fAfHee e 3 aaw, 2009
q IF AT AT FErerga §4= 9% 9] 981 g

2.9, -

(i) ST 927 (1) &, “300 .47, & fiqw” oreai Fresai ¥ ARt & w7 9% “300 f&.#Y. F ¥fegw & fiae
9T5% IS T Ahs T SATU|

(i) 3T =T (8) H, STAAL “qH(cTFH ICATGl F Hod & ATIF oreql * TATH IT “Feald oH H1d (A9HT
(F‘ d'gc’c’ﬂél) memﬁm (dlgwqél) S ia aléﬁe Eﬁﬁﬂﬂ'ﬁ'ﬁ'ﬁa‘%—w W-\’Traﬁ
T ST 6 T FeTRa T Z I ahiodsh STl i o~ 961 T S0

3.9 TH, -
(i) ST 97T (2) F TATH, IT I TGT SATUIT, ST

“(2) T saf<RaT I7 SYANTHRAT T TSATHIT FT THA GTE TATE F Aol g7 Aed AT @7 g, sf o
@ & ITANT 6 I29T | Tl § gl 77 TS THAT 6 19 FL FT Fh @ dl THA TTa8 WA il a1 gad
FT AT I o STANT AET L Tohel g Fls TG AT FHH FTAT HT ITAN FL ThdT 817

(ii) ST-9=T (2) F Te=ATq, MeATorerd IT-97 st eariad AT ST, ST

“(3) for =afxrat AT IUHTSRAT AfHRTon &1, TR o T AT IATET & ITTRT oF 3297 & 37 TTAFon
& |1 T8 | IS gU §, U Toa A7 arseq A7 e Uer TS I7 3+ @ LT IcaTal & af=aiarar
% G Alfed [T 737 g aF 35 v foe 1 streew A7 ffies Uor Uifive a1 ofF 1 sremiia Iaaial &

fafamTarstt 1 A FAT O, T, TfS F TG AT ICITET HT START qgl HT qohe AT HH THTAT
H ITIRT HT Tl 217

2. I ATALAAT TSI | THTT il A | Tgq g

[T, |. T9UHTH - 9/1/2019- TATHUH]
TLIT IT TRATE, FIL A=

feoqur ;. g AT=ET AT F OIS, FETIRO, I-11, @ 3, Iu-ET (i) ', UH 5481(3) @
31 fEmwaw, 2021 % FTeT 7 YeRTiArd At T

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30th December, 2022

S.0. 6169(E).—Whereas, the Government of India, Ministry of Environment, Forest and Climate
Change, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3
of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of
the Environment (Protection) Rules, 1986, issued a notification published in the Gazette of India,
Extraordinary, Part Il, Section 3, sub-section (ii) vide S.0.5481(E), dated the 31 December, 2021 (herein
after referred to as the ash utilisation notification);

And whereas, requests have been received from Ministry of Power, thermal power plants and
various stakeholders regarding implementation of provisions of the ash utilisation notification;

And whereas, it is expedient to make amendments to certain provisions of the said notification to
have smooth transitioning in implementation of the ash utilisation notification;
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Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with of sub-rule (1), (2) and
(4) of rule (5) of the Environment (Protection) Rules, 1986, the Central Government hereby makes the
following amendments in the ash utilisation notification namely:-

In the ash utilisation notification,-
(1) in paragraph A,-
(i) in sub-paragraph (4), after the third proviso, the following shall be inserted, namely,-

“Provided also that new thermal power plants commissioned on or after the date of publication of this
notification shall follow the first compliance cycle similar to the compliance cycle specified for thermal
power plants having utilisation per cent. less than 60 per cent. as specified in the table.

Note: The utilisation targets as per the applicable compliance cycle shall commence from 1% April, 2022.”.
(i) in sub- paragraph (5),-

(a) in the opening paragraph, for the words “the date of publication of this notification”, the figures,
letters and word “1* April, 2022 shall be substituted;

(b) in the second proviso, -

(i) after the words “green belt or plantation”, the words, brackets, letters and figure “or solar
power plant or wind power plant as per the guidelines issued by the Central Pollution Control
Board (CPCB) as specified in sub-para (6)” shall be inserted,

(ii) the words, brackets and letters “Central Pollution Control Board (CPCB) or” shall be
deleted,

(iii) for the words “a year”, the words “three years” shall be substituted,

(iv) for the words “the date of publication of this notification”, the figures, letters and word
“1*" April, 2022” shall be substituted.

(c) after the second proviso, the following proviso shall be inserted, namely:

“Provided that ash stored in all ash ponds or dykes other than operational ash pond or dyke
designated for temporary storage of ash as specified in sub-para (6) shall constitute the legacy ash
and either to be reclaimed or stabilised or utilised.”.

(iii) for sub- paragraph (6), the following sub-para shall be substituted, namely,-

“(6) Any new as well as operational thermal power plant may be permitted operational ash pond or dyke for
temporary storage of ash within an area of 0.1 hectare per Mega Watt (MW). Technical specifications of
operational as well as stabilised and reclaimed ash ponds or dykes shall be as per the guidelines of the
Central Pollution Control Board (CPCB) made in consultation with the Central Electricity Authority (CEA)
and these guidelines shall also lay down a procedure for annual certification of the operational as well as
stabilised and reclaimed ash pond or dyke on its safety, environment pollution, available volume, mode of
disposal, water consumption or conservation in disposal, ash water recycling and green belt, etc. and shall
be put in place within three months from the date of publication of this notification:

Provided that up to two operational ash ponds or dykes for thermal power plants commissioned before 31%
December, 2021, having installed capacity less than or equal to 1600 MW, and up to four operational ash
ponds or dykes for thermal power plants having installed capacity more than 1600 MW, having multiple
lagoons, within the specified area from the existing ash ponds or dykes, may be designated with clear
demarcation along with coordinates, and shall inform to Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) by 31st March,
2023:

Provided further that one ash pond or dyke shall be permitted in case of new thermal power plants or
expansion of existing thermal power plants commissioned on or after 31° December, 2021, which shall
inform the details of demarcation along with coordinates to Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) within 3 months
from the date of commissioning of thermal power plant or by 31st March, 2023, whichever is later:
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Provided also that coal and lignite based thermal power plants shall not be allowed to further establish or
designate any new operational ash pond or dyke:

Provided also that specification of 0.1 hectare per Mega Watt (MW) of an operational ash pond or dyke
shall not be applicable for the thermal power plants commissioned before 03 November, 2009.”.

(2) in paragraph B,-

(i) in sub- paragraph (1), for the words, figures and letters “within 300 kms”, the words, figures and letters
“within a radius of 300 kms” shall be substituted,

(i) in sub- paragraph (8), for the words “higher than the price of alternative products”, the words, brackets
and letters “more than the price mentioned in the Schedule of Rates as specified by Central Public Works
Department (CPWD) or concerned Public Works Department (PWD) or price of alternative products, if not
mentioned in the Schedule of Rates.” shall be substituted.

(3) in paragraph -D, -
(i) for sub- paragraph (2), the following sub- paragraph shall be substituted, namely,-

“(2) Persons or user agencies who have been served notice by owner of thermal power plants, if they have
already tied up with other agencies for the purpose of utilisation of ash, shall inform the thermal power
plant accordingly, and if they cannot use any ash or may use reduced quantity.”.

(i) after sub- paragraph (2), the following sub-para shall be inserted, namely,-

“(3) Persons or user agencies who have been served notice by manufacturers of ash bricks or tiles or
sintered ash aggregate or other ash based products, if they have already tied up with other agencies for the
purpose of utilisation of ash based products, shall inform the manufacturer of ash bricks or tiles or sintered
ash aggregate or other ash based products, accordingly, and if they cannot use ash based products, or may
use reduced quantity.”.

2. This notification shall come into force on the date of its publication in the Official Gazette.
[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Addl. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part Il, Section 3,
Sub-section (ii), dated the 31 December, 2021, vide number S.0.5481 (E), dated the
31" December, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. oy
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grfee T TFfAT
PUBLISHED BY AUTHORITY

¥ 05] T Reeht, FraT, S 1, 2024/90 11, 1945
No. 05] NEW DELHI, MONDAY, JANUARY 1, 2024/PAUSHA 11, 1945

TN, I A TAaTg TRadT qAqd

CIPECET
75 fReett, 1 SadY, 2024

FTAT. 05(3).—Fr=lT TLHIT F AL (H2eo) Haw, 1986 = fF=w (5) F Iq-H7w7 (3) *
T () F qr gfsa agiawor (Feeron) Jfaftaaa, 1986 (1986 =T 29) Y &m=T 3 FiT ITLTT (1) 3iH¥ ST
(2) F @T (v) T I& ARRAT T TIRT Fd gU, AT & TSI, FHTERT AT 1, & 3, IT-8< (i) H
RIS &g #7. &7, 5481(s7), faeis 31 fawaw, 2021 5T U Aferg=mr et & 7% o,

3T, I ATALAAT o ST F AT o G g § (@G TATAT A2 o7 Faemeani 7 a4 I
AR

ST, TATAIT-ATEHA Ie9AT % [T TG % ITART I TRTAT 3 6 [0 Ih ATGAAT 6 T, ST
H HTeA FEAT qHH 5, e Ta-sraria Ioarg A § O 1 g9eW $fiT 9 ST g [ aa-
AT IcATal | T /T ITTRT FRATT g,

qq: T, TATAL0T (F2eAvr) e, 1986 & f7=w (5) & 3u-fA=w (1), 3u-fFaw (2) 3w 3u-fF=aw (4)
F I atsd qFraer (F2eron) AfafFag, 1986 (1986 FT 29) Ft &y 3 &t ITLTT (1) T ITLTT (2) F

T (V) BT 9&T ARAl T TIRT FXd g0, dheald T3 T & ITANT | Fa1ed strerg=er # Hafortaa
HLTE AT &, AT -

05 G1/2024 )
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TG % ITANT F HTAT ATAAT -
()T EH,-
(i) ST-9=T (1) ¥, T TEgHT T 9, et wigeE T@r S, 9 -
"I FIAT AT oS et 99| 9TaY WAie J UHT USiaEi &l @ 39 FAA & (o0
rfew = gt e oo o i aRage it amra e a1 orrmee sremfa ofer qrew wie
FIRT g T STt
(ii) ST-9=T (8) #, M=Tertad il T@T SITUAT, ST

"FHIEAT AT forTEe et gHe qraY wie 7 300 e F Iy # fPud avft waa et
TR (FT, TS AT TITHT TTIEFRCOT, TR SUHRH, 37T LR TSt AT T T4d7
st wsifera) T & 221, areeq, e T T3ga AT 37T T SMThd IcqTa T ST F0,
T Tre Aeid A Ao e (@ feseET) v i wsw F oo AEior e
(Freseg2) g Afde =20 &t s § Sfoataq fimg & =T fiva 9% Suaed Faar
STTUSTT AT &30 7 g1 & oefid Meifa 7 g9 9% Jahfods® STal & JoF 9% Iqdqsd HIrdm
ST

T i A T FEnr s @6taa e F v FEir Gt 01 s9ed, 2024 7 g2
eI o sirae e a2 it e T Fan”

(i) 3T-97 (9) F wETq, Meferfad Su-t=r sia.qeiuT fohar ST, srriq:
“(10) T ST TITEEHIOT 1@ 3T T@-STGTT ICATRT STAT SHILAL, TEh1, qeast AT T
o= gatga fRator afafafy & [afr & 24, s, oz, e a1 Fiew aies 1@ a9y,
HTEaY Wi ofie, a1, 97E, 99 & ITANT & o0 (U Hiad o ITEIHT A 77 FEIT
=T & I9ag wan”
(2) = H,-
(i) T2 (1) % =1 9, FEferEd F7 T@r ST, i

“(1) T e S & w@ifers 39 SARAT A1 TSaEl &, g 030 @ & 39-037 (1) 3T (3) *
T T@ AT ST FIA ol AAAFHAT &, TRAGT il AN I dged Hd gU T =l qFT i
FT o (o0 HETed ST TGO [HI=07 91 HT Uk T o 97 U forfea qrted &0

(1%) TT@ T 221 AT T2l AT THeS T/ THgd AT 7T TF-3MTd ICATaT o6 [HHiar 39 SA<hal
T TSITEEAT T oivg, G9rher & o0 37 & % 39- 927 (8)  erefie Tr@-smeTied Scamal &l ST
FAT AT g, UH Iearal &f et & forw vs forfaa Jifew o afga gafaa s ggur
IBRERIGIEEIRc:EIR e TR

(ii) ST-9=T (3) *F T, AEterted IT-97 siqqaTaa B SITu, eI

“(4) FIET AT FoRITEe ATRE oMHe ITaT Wlie = ATEH=AT & = TG FT ITTRT Hd 997,
TG HT TF T AT @ AT IAal AT 2el, sAlhl, aTedl, Fee AT Flee dlee
TG qHgE, Fea7 diHe offe, 9129, arE, 99 & [ § o0 a9 g o7 T IT>AT F 6
T & Taea wared g S fRentHeet & sqan famdt 9o aw a7 fifvg et &
HTEAT | SATIT & TorT sreferd Te|”

[®T. /. 09/01/2019-T9UHUHSE]

TLIT ITSA ITATE, 9% gi=a

feoqur: g ATEREAT WA F TSI, AT, A U, @ 3, IT-uT (i) § € #.a. 5481 (),
e 31 fawae, 2021 g7 wrfora i € oft sfiw "@wET Fr.am. 6169 (31) famiw 30 fewww,
2022 g Afaw gerrae fhaT T om
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 1st January, 2024

S.0. 05(E).—Whereas, the Central Government in exercise of the powers conferred by sub-section (1) and
clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d)
of sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, issued a notification published in the Gazette
of India, Extraordinary, Part 1, Section 3, sub-section (ii) vide number S.0.5481(E), dated the 31* December, 2021;

AND WHEREAS, requests have been received from Ministry of Power and other stakeholders regarding
implementation of provisions of the said notification;

AND WHEREAS, it is expedient to amend certain provisions of the said notification to promote use of ash
for eco-friendly purposes, including use of ash in ash-based products manufactured by micro and small enterprises
engaged in ash-based product manufacturing;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2)
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with of sub-rule (1), (2) and (4) of rule (5) of
the Environment (Protection) Rules, 1986, the Central Government hereby makes the following amendments in the
ash utilisation notification, namely:-

In the ash utilisation notification,-
(1) In paragraph B,-
(i) in sub-paragraph (1), for both the provisos, the following proviso shall be substituted, namely: -

“Provided that the coal or lignite based thermal power plant has given a notice to such agencies for
making available ash to such agencies for which cost of ash and transportation shall be borne by the
coal or lignite based thermal power plant.”

(i) in sub-paragraph (8), the following shall be substituted, namely:

“All building construction projects (Central, State and Local authorities, Govt. undertakings, other
Govt. agencies and all private agencies) located within a radius of 300 kms from a coal or lignite based
thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products,
provided these are made available at prices not more than the price mentioned in the Schedule of Rates
as specified by the Central Public Works Department (CPWD) or Public Works Department (PWD) of
the State concerned or price of alternative products, if not mentioned in the Schedule of Rates.

That the Central Public Works Department and Public Works Department of the State concerned shall
publish the Schedule of Rates specified within six months from the 1% January, 2024.”

(iii) after sub-paragraph (9), the following sub-paragraph shall be inserted, namely:

“(10) All local authorities shall make provisions in their respective building bye-laws and other
relevant regulations for the use of ash and ash-based products, such as bricks, blocks, tiles, sintered or
cold bonded ash aggregates, fibre cement sheets, pipes, boards, panels in construction of buildings,
roads, embankments or for any other related construction activity.”

(2) In paragraph D,-
(i) for paragraph (1), the following shall be substituted, namely:

“(1) The owner of thermal power plants shall give a written notice to persons or agencies who are
required to utilise ash under sub-paragraph (1) & (3) of paragraph B for offering the supply of ash free
of cost and bearing cost of transportation, with a copy to concerned State Pollution Control Board.

(1A) The manufacturers of ash bricks or tiles or sintered ash aggregate or other ash-based products
shall give a written notice to persons or agencies who are required to utilise ash-based products under
sub-paragraph (8) of paragraph B for offering for sale of such products with a copy to concerned State
Pollution Control Board.”

(ii) after sub-paragraph (3), the following sub-paragraphs shall be inserted, namely:

“(4) The coal or lignite based thermal power plants, while utilising ash under this notification shall
reserve certain percentage of ash for supply to all micro and small enterprises engaged in ash-based
product manufacturing namely, bricks, blocks, tiles, sintered or cold bonded ash aggregates, fibre
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cement sheets, pipes, boards, panels for sale at concessional price or through limited auction in
accordance with the guidelines issued by the Central Government in the Ministry of Power.”
[F. No. 09/01/2019-HSMD]

NARESH PAL GANGWAR, Addl. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part I, Section 3,

Sub-section (ii), vide number S.0.5481 (E), dated the 31* December, 2021 and last amended, vide number
S.0. 6169 (E) dated the 30" December, 2022.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. o
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YRt | YehTiITa
PUBLISHED BY AUTHORITY
| 244] 2 facett, @HaR, 30 4, 2016/9F 15, 1938
No. 244] NEW DELHI, MONDAY, APRIL 4, 2016/ CHAITRA 15, 1938

T, a9 Sl Ay IRadw §aeg
FftrgET
T2 feeft, 4 e, 2016

T, F.A. 395(3).—TTd TR T ITET AAw st aREwen si7 o=y sraflree (waue s HrArari

=) AT 2015 F7 T Hoved F79 F U qaRa G % e IAiaw T a9 gAray i = |,
FT.M.582 (1) TG 24 JATE, 2015 FT 3T Tt =7=<p At &, o a9 wwrfaa g it daraqr of, 39 aE ¥
ST 3 Trorrer it wita, e a7 srfereEeT safase g, Suasy #21 &F 1t 8, @1 &7 i srater F fiaw sraw siw
TATT AHT Fd U UF TTET STTEAAT THRIAT 1 75 o ;

ST STAT T 3FT ATSGAAT & AT F AT TSI hT Tt 24 JATe, 2015 Tl I FT & T2 ff;
Y FeT AEHIT FIT 3 TTET (FaA) & qae § @i s@mfer & ffiaw S=ar & e srerdi s g@AEr 97

Trrer; ferame o forar A g;

I T P [T HCHTL, TATALT Hee7 07 ATz, 1986 (1986 =T 29) =T &7 6, &TT 8 3HT &M< 25 FT4T e
AfRFAT T TANT & gU, THEed raforse (Faed, gea i Hrarari d=ew) ==w, 2008 #r ffem 39 amat
srferswia e gu o U srfasmwr & 9 faam 3w 2 a1 &t 1 &g o s 8, fAeferfera R samdt &, srarta-

AT |
BRI ED

1. G A S W = (1) = T s Sterm ATy ahE e 3T ST Aatary (e S HiuTaTe 59a) Faw, 2016
2|

(2) T TS § I THTIF T AT & TG 2T |

2. AW g1 ¥ s § Tor ARy afiwsena 6w v aaforel & vyagq & an) gir g et
L Tl 2 -

1657 GI/2016 )]
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(%) ST (guor fAaTr s ) stfafaee, 1974 (1974 &1 6) i arg (wguer fAemeor v A=)
gfafam, 1985 (1985 1 14) 3T THF FefI9 I9TU U ST FHI-THT I AATHEAT F=at F
T % AL AT AT ATFAT S A7 FF2Arfoa 7,

(@) Frforfsas Tra TREgT afemam, 1958 (1958 FT 44) T zoF ofid a=TU 0 i O0HT-994T U<
FoTETET et F STt F AT AT AN GEIAT o7 T@T F T fHeATHI H 9 Il F A
et areT srafars;

@) TTHTY] STt srfarfeae, 1962 (1962 &1 33) i T8 STefiF JATU M0 fiT qHT-q97 q¢ FATHAI T
Tt & Sweet & srefie e arer YRATeHT srafory;

(%) gfafFaw % sl 9T U e g 9¥ e Sa-Fiwa sty (wey i wgE),
A, 1998 & arefie e arer S frefr erafore; s

(=) FfF=w F 1T a9 T AT gHT-IHT 9 FATHNTAT AT Rt 31 AT (IS 3T TgEa)
==, 2000 F srefie e Aoy afare |

3. afwreTd - (1) =7 Rt & Sta 7 5 g2 § sy sfem A 2

1.

2.

10.

‘gt & watawor (Feeron) srfarfae, 1986 (1986 FT 29) A 2 ;

FrEqta® T ¥ T Sfaranty Sf s g S O STAN, EEE, AT, TE-TEEE, qE-TEHE
Tfgd ST 3 TREHFHT ST o1 rqfares F7 STferaTid si7 THehd FaT 8

“grfee” | W 6 F ITMEA (2) F AT ASy TREFeny ATAL F goA, TeEad, qUL, L, AT,
TERA, WSO, T3TAN THHa 0, T3-THR0, He-THer0 qigd ST Y fuem & form s
At 2 |

‘I arfeema” & aREFeny srafargl & Hame F=ed Y 39 Aaem F [EE 97 @y Ty agtaw
FIHHH ATHEHT ATHATE

"STTE QTTE, WSO A e giaar & vHr gl st g S G afiwwena o v toeat &
STTee, AT i fafamTor seeaho, o, s, $eTeor, aiagd, STHE, U8, a5 Fed, qiEad, & &g
I, EEATALT F ZA Icqe ATl & et = forw fFreft srferafy = wfiww = siew fFar mm ar,

Feard gguur A= A § S (sguer e siw ) stfafaem, 1974 (1974 &7 6) #it gy 3 &
ST (1) % refie o et gguor =i s arfoora &

AT e, W i fAqer giaer & vt arar giayr st g S safemra =7 3 a7 a7 aeww T
et e & At s=res g S9Fa ' 9 AT AraaEa & g § sttt B e g S
ITANT giEsenT T o A9forset F e, werr @Y fuem F o eqs afawfeat o1 areafes
SUATRATAT GTLT ATAT GiAeT & 9 § TN fahar ST,

"I TEERT" | ST Sl T SETEA AT JAT 0 T S Y STe T & JTed® § TR oAl a1 Fodl
AT T AT F T F TR w5 % 32eF 7 ffwier wiearst # srafore arafiEt w1 =

Ted AT ITRLI" | S T ITHL0T AT g ¥ THH Tqree U TRATT FeAT0 HATAT G q97-
AT I TATA 5T STHIIT ATIHA &,

“Fae” § TAT A J=7d afqId g S I TN, =0 o, I I I7 T STTRT J-THe digd
ITIRT HT AT TG o SATAT g 3 T8F =i srfora F=¢ § difasw wrad, SAfaw 3u=m, aediwor geiera
gear-e9 § 3 et afeafera &
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11. TRt & T8 SATHL T Wl AT TEATA T Tai § ATLT T AT 6 I Rl ST &l of AT ATIAT & ;

12. “Fratas T afEwena a7 9+ Juforee F7 [t w2 arer 3or afga uw Fatas 3o & aferriar F sefe
TS ATk AT ATATRIT AT & ST TREFeTT AT 3177 it 1 F7iq F2ar &;

13, “ofREFeda o7 o Aufrst w1 watawoiia 3 & sqga yau” ¥ 7 giafaa s % forw sruferg af sur
AT ST ¢ 3 wfiEsen o s srafargt &7 waber Uy ffq & 21 51 v srafory F wRomaeas yitg
THTAT % (a%g TATEe ST T a0 HT HIE F,

14, TaTaoftr g2 & srge TR | FesiT Gt g0 90T g8 T8 AqaIad Fis TRt e g;

15. gy ¥ TET FrE w00 oAfwsa g S aREsena siw/ar st safrst ¥ Icmed, ygead, @Ugy, Ta9T,
STTee, WETI, THA.TANT, T, O: T, T-TEEF0, 9g-SHea, ITART i Ao & sl
THRATE FeTS STt &,

16. e’ F =9 [l F 3UTeg TE Y A g

17. “qiEFerT U’ q FE TET AT(AL ATHIT & ST AT qitah, TEmEaT, sSfas, srathares, &,
SAATT, Faehies AT TR SIE SAEA0TT o HTCUT TATET T TATALOT T AT 3Thel AT =T AGTAST T TIT4T 6
T & GALT FIT HLAT & AT GALT HT F sl ST 8§ A 2o Aertertea afeafora grm-
(i) STEHAT 1 F T 3 % srefi fAfafae smfarg;
(i) ST 2 F A F [T A @ H AT SAA-11 F a1 7 7 Foriatafde el e F srafry s=eat % forg

fafatds weresor Siuret & Tam a7 399 stfes Ta are i, i
(iii) O sraferst F srara Ar FAtd & aEd agEE- F 9w F § @ARfEy sofire ar arr F F ARt F
AT srafers af o sEET-11 % a9 7 § AR f i aewens @e g;

18. AT TEE ATHECNT FTHET ST A1 T&1 F FqET AT H A9 F q7g¥ % ST q AT A7
srfersa &;

19. “ATATAS” T S Ak IT ATTAR AT 8 ST TREFHT S =T AT T AT F2aT &

20. WA AT F T AT F TSN F ATATT TS AT FIAT GATE AT AT ST gEAreAd qided aearast
arf¥sra &,

21. et T a7 afE F ey # Cufar Rt & ver srtn i g R wramEr 3t 9ihEme F BT 1w
TRE=T07 2 i 9 SreaeTd TTEshaHT AT 317 STITY 3 Fool | Fls TTEHEHT AT 1= AT &;

22. AT FlgT AT TATAF” T VAT A<k AT & S THFHT AT T TIAST F FAL, TG, 9T, ASTLT
T =T T AT 92 ST T@ar g 1 T AT g

23. “STe ATTAL” & AT AT FATT & 70 =T 3 F 9 & A 907 1§ Ay erafrg st g o =0+ 390
H waeft =7 & geariad e gy eraforee ofae €;

24, TE-TEERIO H ATACE T HE-THERLO AT T ThI w0 AT AN [T AT TEHERLOT o o7 SUIFT a9 8q
STIrSE T 9TTET HeAT ST &)

25. AL A TATS AT T TATSIAL o6 (70 TATALOT TR LT o THHTHT IT 7 ATIAS FT I
JETY 3T I THERTOT ST &5

26.  “UASTART & THE YA ITAN AT ST START & AT o For0 aREFena a1 o= Tqfarg 7 STt A9 2
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27. "TTVTR" F [TEAEIO § S UHT aiEred A1 wrdaarT arad g ad AfEtEe st £ g oty &
ST 25
28,  “gEl” ¥ =4 AT ¥ SUTEg S i g
29.  HY ST oA F Hay H UST qUHT F GlAeT F Afoaw 239 F i FAeh sHewr werda At
30. TS TGO A0 A | S (Sguor fAErer s ) sfafHem, 1974 (1974 F7 6) #7 omer 4 F arefiw
AT T Jguer =07 A1 AT § T T8 sTeaiia &9 U7 &1 TguvT fAg=ror afafa & srefie wteq ot 2
31. “siETeer’ 7 ey srafer & forw et aiEsrew =t ser srafeare #r sieTeor s & e o v srfere
T JEERT AT e T Smar g;
32, “HIHTIIE HEER” § UE 97 AT ATAFHTRAT F e S § A7 gAY 390 A srferpriiar & srefi & % "reww ¥ AT
et Tor T stfaraTiaT o srefie 7 o arer & & ATeAw | IEweny ST A= AqTAST HT Fle Faee AT
7, T g T Heerd ¥ FF § FH s Q7 397 Aeqarord al;
33. “qREga” o AT, ¥, T2F AT T G TREFEHT AT AT ATFAST AT e HAeA A0
34. “qiETe®” § AT, T, 2% AT I GIT THTFEHT AT 77 IIAL FT FTq€ TG H T A <h AT &
35. ‘ot & ToRET TREHEHT AT T ATAL & W(h, AT T ST A0 AT HLAAT Bl THATAT T
forw &, aatE AT st st § e o Tem F10a Fe it Saeht e |ar w7 #9547 ST 99,
36.  “wA<h aor F [mteriEd S o s 8-
() IF o9 a9, R 9, gresifed ad, 3arsd a9, &9 ad, s [ aa, ar s a4,
TIERTHY T 3T IqH & & o & HeAd Algd FodT dof AT Tve 0 Hlgd (eated 8T 9 F Z[ea; &7
(i) THERTT % forw Ik afe 7g oEET V. OF A & § fRetha fEfader v @y #war g g sud e
o1 afeafoa T8 €;
37. "ITART" F Ueh HHTLA % ®F § TREEBSHT AT 3777 T AT ST ATHIT &
38. “SOTIre” & THT AR AT g S 3eATE AT ITTCATE Aot g (et Iearad, TREds a1 STHNT F FATSI & o
AT & T IR IS 3TN 967 2
TIHHI — 39 G F TASAL F [0 —
() sratore § Uy "rft ateatera 8 et gora wgl arnft F Sohur % J, wE 9Tt geredt e
qTeaT ITTT F TEEHLT, SATAH IUTE o STHRT 37T T AT haTaerrat  aread & foham ST g =i
TTRAT % AT % ® § G % T I (ARG AT ITART Safrst & sraatsrg #:3ar g |
(i) IreaTE F THY FrRfy At § S IcTET WiHAT g TR AT QARG INTRT Al AT TAT § g
TORAT # Seariad 3T 19T € i 9 oY ST 3T 1T 2 |
39. “FOTre I F UET e dor Aty g e wgr a«, fraon, 3 "ag = §ie oy afveheoft gt

()

IT AT | GIOd T a AT Sl I ATH F oI qET 7 Sod F B H 3740 FAT S gewar g % 7 =9
FRTE AT THEHIU o THTT SALAT 5 % TN @ | srferatera fafadernt £ @ #ar & |

=4 At ® e os o7 R S Agt afvariua 98t § e arfafaee ®§ o € w5 9@t ord g S 3

EIRIERE ]
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FETT 1|
g wena 3T =7 Iaf st ¥ wegw i gfawar

4, TREFeAT i =7 FuiASt F wauw & forg sfgrash sl -
(1) TREFEHT ST =T erafereel 3 wage & forw sferanft fwatarfRra wawt a1 ares F:3T, i

@&  FaEmw

(@) =T

Q) T AT,

) T T,

()  HE-TEEHRIO Gigd (A9, ST,
=) TfEd fuer,

) FTErARTT TREFEAT ST o= ATl & I ofiT TH Aol SAqEe T % (o0 ITeaT g |

(3) et stfer TRt & wormae § gior aREsens i s sraforg & Tt Srfdsha areafash STl T SSIT AT =7
ST AT et srferepa e gieeT ® gae e fBar som

(4) et srferanft & womoe & oREEemT i v sty &7 =9 At F Swddl ¥ aqET wiidEa ardatas

SRR AT ITTAa fAaere gierar aF aRags BT srom

(5) T ATATHAT ST o199 TREFeHT 3 o= frel &7 o a7 [9em, ovas F T=rers gT FAT A18dT g
FET AT Y AerT giaem 39 giagr F y=red ofiv UEy Ay S gt $Sr $i7 fAve F forw sraeTs 2y,
&Y ST

(6) AR TREFTT ST 377 AT F T & 7 T 7T ST FT-

@) AguE & [T T S gt A LT TAT A ST TATE 97 I qomEt A i
FT; AT

@) T U FA KL T AT A TG TIAAT, TR AT IADT AT KN ATHT FLA F o0
ATTLTF SATAHRTE ITAS FLUAT |

(5) TREFeAT AR a7 A9fAEr F wiawig agga &y F forg o7 @R & Tl - (1) 757 7 32 e
T TST FALHIT FT 6 T | TIIAFA g o7 qehrdt i, femm o et st o, guar @i sentis
qgl § aiEwedT a7 o= ot F AR, [E-TEEA Y 6T IUANT & U sienfe v Ar 9 A
fRrerfeor 7 sraea giRtaa w;
(2) T H 99 AT AT 5T AT FRT 39 g9y W T R gy atawew g Aefortag w7
(F) TTARGL, [E-THE ST F7F ITANT Gadl FEAFATT | T FOHAR0 B0 T AL TS (a0
GIRIPEEAGIE
(@) T giAeTe i TIOET § AT TG S & O U FHE o TG T | FEEdaT 8T FHAT,
(N AR, TATHERI ST AT IUANT H @ FHE 6 (U T wrerer A d@aeft wrEmar
FAT;
() ATt AT FAT ST A, CSTHER ST ST SUANT § T FHA A AT Y wreey
1 g wm
3) TAF T LY G 39 SUSET & TATH FATeaa % o7 Uheha TISHT a7 ST Jefct § ST Fea 17 TR
T ATy, a9 Y STAarg aivadd GATT F AT Rure ywqd i ST a2
(6) TREFEAT ST T ATTAST % FaeT & forw SrierawTe Fi7 7o T Ser.-(1) TiEsweda o7 e sraferef %
TEEad, ICATEA HUgY, WeTLu, TfonT, TfRagd, TN, oIied, JEEheo, T 36h@0, I9: STH, T6-TH9e, 9g-
TEERLOT, ITART, Foft, sfawor a1 Ae™ & ol e & T Afaqn gey 787 1 § a7 3gue [/ 9 A7
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A AT ST i == At 3 et i arde & ars et £ safer # siew wrew wguer fAeEer i & wrfas s
FIAT SAUTET ZINT| TSR F o0 U sfrae & aryy Ao gearest § 9w 67 ua gid grf, o

F) I (Fgur FEer s FEEer afatREm, 1974 (1974 #r 25) f7 / arg wguwr e i e
arferfare, 1985 (1985 FT 21) F arehi 17 WU fH==7 A1 F w=Taw it AgA

@) S (yguer FEmer s A afataaw, 1974 (1974 #r 25) i / arg (Fguor fHamer s [
srfarfem, 1981 (1981 #T 21) % srefier T Fguor fR==r 1S gTer Hope &= it Tgafa

(1) SIEER % TEHLT F WIS H, TREEeAT #iY o aienel & fom e § AfRfEe s,
IS WA SI¥ 9T F Hag H TF-FHT00 AT Tl

e Ag T TR o T Felteneor & srea UH STTaehTe il ST 6 i 9T qF (T ST &
i TE AT -
() g T2 A T == Al % R i e ¥ @ TEwedd Sq9irg (Y, TgEad $i HH

=) e, 2008 & Iusdt & o7l arfaga et =afr & vg arfas it safer & gary a5
TTTErRTE T SATAE e T TTEAT Al i

(iy sgET IV § AR afwsmea srfore & qa=mmer a1 qEeese § @@ wrE safEd e o
TREREAT TS (Yea, Tgead i FaTI Fwe) =, 2008 F s dowdaor 8, #ir ua
TIRTEETT & ST ¥ STATer T TAFHTT T (oI SATaa FeaT uerd 951 g |

) 57 sgur A a1 wrtew F forw a9t oty § qof srees f wiftq o o st F gemrg S ag
AEALTF TIA T FATTE g 97 T sergs aRdswena i a1 3o+ qare Bt aeq % foro ar fufq, e,
2T, AFRT TREge, ofvee, TEEReor, ITAN, fFedw, T=Ho, T I, T3-TEE0T, Tg-THenol, STTRT, fomT &
yeqTd, geata<er ar fvere, % foro aqfa giagrd w@ar § o qaetht Aare auT U ST S Tgue §r gy
THT q9F I¥ 37 w0 Fer F qreaw ¥ {fA{Ese amE y=rem gt o oo Tor [Aeer F g €, vF |9 i
& 7 srafdr & smaes v weT 2 § Friesw S a7 A @ty F oo Gt wer g s sus srfeewtia o garsi
¥ eremei O, A AT IV H R MU e 9Ty € § ([Aenhia o iy aiEwend e & forw, waT
SguoT =T A g TEer F & AT R v Ante et gt s ST

i 77 & arfersre & aeftaweor & gom § o7 wguor Ay v U srfeE veTe w5 ¥ 9ge ST qHtenT
FA T 78 1@ & v fFu au G aifeee § Efatase goret F Seoam § 981 g o 30 e e § stefortea
R STIm

3) 5T wgur A 9 g SufAEw (2) F erefiw waed wifdeT % Ay 39 A1 gy et e e
fore it wia s aiEens a1 39 aa Ol aeq i o= saiorsel S, $eor, TS, ThEed, ST
TEEFTOT, ST, fareawr, qa=non, g wife, q&-seedheor, 9g-SHesor, IUTET Y AT F7 14, oiqeor a1 [e = &
e i giergrett it gEAT R ST FT Jgu e aE g 969y 99y 1 fAfAtase A TS e =
AR it T squrerd FI |

(4) ST TEEOT HIA0T ATE SAARH AT SN FHUN H ATHAET FId GO AT aTs FT AALFA AT9E 30 g0 37
Tt & erefier ForelY wTferaTe i a1 e | S T T |

(5) == At % srefie wfarsa s sttt 39 g wetea y= 3 # afiE@eny v o= qqiorel & Afvere

TEATT ¥ qAT FHAT Jo7 9%7 4 | e =5 & afga arfvs =7 7 30 57 37 399 @ 3 Faig a9 s 39
Fraeoft & wafad g, A1 17 Yguer =70 91 A T 9 |

(6) ST TgU AT A1 afvEFEnT ST st erafAreat & waee F forw g At F i sfaifva zerst i
faforfteat afga uF TR TR 37 78 Fatad 097 & e @t ff aag a7 wartea safa & e F oo gar
L&

(7) TREHEHT ST AT ATTACE] & VT ATed T TIFAT Tig T TREHFHT T q=7 ATl 6 sTfveral &
TTTErERTE & |7 T5F TGO (H3A07 1€ G107 ST i T2 G789 § T

(8) T ATEqta® STANTRAT il TEFEAT ST T FATIACE T hae ATeqTH FANHRAT T TTEeF § Tafe
A % AT g |97 ST
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7. it & fFefaa ar @+ f afdg.- (1) 757 gguor [ 9, 3f3 s e § wifesr #71 o
STrerRT § Fermedt AT srferfaae & Freft Iuarer § a7 == At § & Bl 7 i ST F99 § oo T g v 9
TAATS FT FFHL JT AT IqH FIO T AT T FA 6 TG AT 6 3 T UHT ST Sv 9 A0 2  siaeas
T AT AT 7 T 47 e fag T T |

) i § fAefaa a7 @ g a7 o yguer fReerr a1 st S i efea ar @ B wr g,
qiEwerT srafore fit geierd e o wee % foru fAder 3 wam ot T safaa vEr [HEer w1 sarad 3 |

8. yREFeng R o= ufdreet &1 Werw.- (1) sgEuret & afgarnft, 9s9 fig & s=faw s@fay & fow
TREFEHT AT AT ATTACET FT WS FT FHAT AT TH AOAreet § 6w fqwor, €T, Tr=aor, THATH, T3-THeh,
TAZ-TEHERTIT ST ITANT T TG TET ST T ATHAET bl (A0 F forw Iversey T |

i ag T T wgur ey A fAeferfera amaet & we fa & srater & fEearfya w2 wam, st -
() oAy 39 a7 T B GoaTdl Il AT S SHAT & UF 9T TedT QAT T
(i) aTEatas® AT ST e giegr % s=rasd I arfie oHar F UE |7 e 37 a6

(iiiy  srfereTnft S Hag wrow § ere, e, e ygiEe a8 w@d g

(iv)  sraferse foree g Ta=reheT, A ITTH, T-TEeERvT, §g-SHehio a7
TR 3 o s & e 2q faforse =9 & derfia fro s i sraessar 2,
(v) TorET ot ATEST §, Sfererol e uT UE | et A a9

9. yREFeaT 3R = AUfAE &1 ITAR.- (1) Icure  uhaw afed (e 72 TOFT F1 90 9871 ) UF d6rea+ & w7
H qREFeaT Y q= qIiAEl ITAN AT FE-TEERLT AT T o= T K 0 @ -THER, FAA FeR T TG
fRr=ror & g faw ww ferfAdert AT AT F e u¥ sraferes ¥ wary H w7 sguor fAFrer a1 F wrfATT vreq e
% TLATA &1 (AT ST

(2) Stet fafore 3T % forT AT s=Tes g aat a7 anieetE A Suesy T g, 8f feald Tguv [{Ee a9 |
AR T AT A SATOAT ST O F AT 97 STHIET YT A Y THE A1 heatd TGO Ay arE g
T T TRaTE AT fEemtaeer dame &y s

g 7E & 7f wferor fafore SuanT F "9y § Fow smfore F forw BT @ g q9r awtawer aEa i
e IR T T 1 TrsE wguer fHEEer A g Tt erafare T I F Haw H sy yguer A
TS FIT STERT & THEAW AT STTAT & T FTFeraTe Ao FohaT ST Jerar & 3T UH Ot T & ATl & dhea i Tgur
=T 91 it T srgwor AT et & g wam

(3) HT¥z AT | STUTATE F A-TEHEFLIT % {0 qEHeAT T ATAITFRAT Al gINT (oreeh (o0 AIg e FRrgid Feaid Iguor
= 91 3T T & Suesy w7 AU U ¥ aunlY areaiash STARThedl G ATTOST F HE-THASI0T & qae o
e T4 & forw qateeor (Fweqon) sfaf g, 1986 (1986 FT 29) & il STferdf=d AT & AqITAT AT 6T
STTOAT:

T TE [ ATE F AT I T THHFCHT Y A ATACE & 777 ITANT g TAT TAST AHAT ATATS
STTORT, ST F¥ IT=feTa o = 8
10. qrEafas AT % T AFE = IS 41 aniedd RAGid.- T=Er, a9 ST Taarg aaad g a1
FealT IO FEAT AT FRT AN THT T TRETEART ST AT AYfCE F qATAIUT dAEd EYd & (o ATAE
I TE AT AT ATE et RIgia ST ¥ T3

FEATT 11
TiEhen 3l =T sraforee =1 a9 &k Aafa

1. 9REHead R o= et 1 e iR FRata (@ @9ew).- =iEer a9 T S@a e g9,
= I & ITAET F ATHATT THFHT AT T AT(LACET % HHTIE FAAT 6 (70 ree FATAT AT |
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12.  ufEseny o) o1 et & amana i) fafa % forg sfifa- (1) aReEsensr sie v srafore w7 fef
AT T | T | AEqmeer #3 F e #1E srama sq=T 981 g |

(2) URETFEHT T AT ATIACE FT ATATT Faed [AHHIT, TS, ST T Hg-TEHERT Agd, ST F forg &t
AT EAIT

(3) ST 1 3 97 % H gfEweny srafores #7 srara Fatas 3o ft 0F gfea agafa & v areatas s
% forT srgar T ST za forw qafaw, 3= e Sraery afiada @eres i smta srtera grf

4) AT I & AT = H st qfAreal & ArATT TATEAL, A9 ST ATy TEdd §Ared A Aqatd ¥ e

g
(5) AT 11 3 T 7 § 77 SAATAreat 1 7w 13 | &7 T AT % ATATL 37 STFT AT b A= il [eoquit

= FATHATT AT BRI
(6) FE VI H fafatdse afiwieen sfiv v srafareet &t srana srqer Al gl

7 A & gt [l T ST qg= VI F 90 & T 90 @ § o ias THHead i F+F (A w1 AT
T, AT ST STAATY TEdd HATAT A AqAfa F g gt S SEET VI F 9 F § Eag sy
AT ST ATTATET F ATATT & oI AeEAT F ATA |, IT T AATAF <97 6 T gi=d qgafd & e 9 fF=mw
ST

(8) TREFReHT ST v aafarset, S aag= 1 # et a8t €, g o=t 1% w1 # sfeata aiwewmens
A FATH &, & AATa a1 [Aata F forg == ar futa, aa & smara v f[ata, & s & @ awteww, &9 0w
ST T HATAd i IF o At srafera g

13.  ufReEweny &= = srafdrset ¥ e i afokam - (1) sa=T 10 & 9 % i a7 § e aRwwen s
=T SOTASE F SATATT AT HHTIET T=A 5 98 & Sogdh aredids YAFGT =T 5 % 97 THH gHiag qearas
qEd SGg=T 11 F AW & F gag § Faias 39 F @ ga ggafa afta swartad arana & o axtar, a9 s
TAATE, TRATT HATAT Tl ATEET FT AT THF AT g A8 15T Fg0 HATT FIE F GAATH AT il U qiaT
ASHT o7 =9 Haer § Gatad 1T T A8 Irady e afgd Tatawy, a9 T Seqary 9iad_ §Ared B e o
ST

) AT |11 F AT T | A5 3T A & AT & (70 AATqF 6 (oI THEL0, a9 i Terang Traa
HATEr AT AqAIT AT TG G FATMY, AATaH gT sqg=’ VI F geiorag aearasii & srfafvFg ey,
Aeatorfad aearasit, S|T ot 719t 21, F AT T o TTTEFI0 Sl =T 6 % a1 Uterd aar1 Teqd Sl S|
AT VI (38 &, &t 1110) F F91F 4 (3.) T 4 () | o195 TIF T T TAqT TAFS AT a1 % forg == et
F A TorEd T S AT ATAT T S

@) o = AR | ST Sy, TS ARE;

(@) ST (Jguer &7 e e fAeen) sfafaae, 1974 (1974 #7 25) &7 arg (yguer & fHamer ud fHeE)
gfarfaam, 1981 (1981 & 21) ¥ FUT-HWT T TAqT AT = =i F qra-A7r S-7wforse (Yaed U vgeaq)
e, 2011, ST oft werts= 21, & siasta wrfaeRTe & siasta fafer arer sgafar,

@) UHT ATATAH ST SATIRT g, ATEATs TATHRATSA T AT T ATTACT FT AT FAT 2, FET T&T 7 | T 1T HT
TTTERTE ITCT 31T 3T T AT 67 U T T2T 6 F AT HoAde i STTusf|

(3) FIGAT 3 F ATT @ F o0, FHT-T0T 97 TATHMAT -377free (e Ua wgea) =, 2011 &t o1 qg= 1 | F
STt AT GeAtag el TS S ST Torwe (e SATSAl AT ST qoit AT Heedw F 90T AT ITAST a3+
AT & HIHS H, ATATAH 6T I (FaeT U Tgead) Faw, 2011 F i 3carash & &7 # e Scarae ariaa-
TSI ST F2 T AFLTFHAT R

(4) STEAT |1 F AR F § qArag STfrear & Juvr i T & 74, dA7 o Tiew gy aqgHr VI F

Fiad (3) § a0 7T AT FEATASI T FATI FFaT Sruwm)

(5) STHAT 111 F ART & AT TR @ o Haer | 07 g T TH 9%, TIiawv, a9 Y Saary TRadd qanes grer
5T TguOr A Sret & greq feeafort sfiw Yeont, afy S g, 1w A= #a gu snaed & S i ot siw
AT & T fAeferterd % g A od % srexefie Tre et £t srafyr ¥ siew sraa F forw srqnfa s £ 5 gt § -
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(i) et 32 & sger gl

(i) Iea= sTafareat & orver a7 AeT™ ¥ forw waity s7gey;

(iii) T ST fRerror 9 & fAfer arer arfee i sqata;

(iv) ST |11 3 AW & % T F ATA | FATa® 397§ 93 gi=a agardl

(6) TATAROT, A ST TAAT TRAdT HATAT FIT HATAT Teqae q&T ST e TR0, Feard Tgur A=y ars
AT FEta T g T a1 A st v wia v i St artEs aqEEr VI 7 e 399 Seta wer &
I H ST AT BFFar ST a5

(7 TREFEAT AT AT AT FT AATAF AT G AATAT TREFEHT AT AT AT F ATTAET H7 T@-
@ T 3 H FT 37T T/ T T 0 AfHeral Fr fAreror §q STerser FEr ST

(8) REFewT Y o7 eraferset &7 sraras fAed a¥ et dae Faeeft § 21, % 30 S #° A7 399 959 T
T fRF0T FE FT T 4 § ATT0F Frawoft riee Ham

(9) T AT SAHYT ST fowm S2eat & forw erama oo ST w7 IREwedT o e stafereat & 1000 Im+ AT
1000 T35, & & FgAT #1 37 A=wi % qiaq Srard g STAAfd ST F 61 AFeTFHar ¥ ge g

(10)  Tcae ST €T e i greT gRtEd R s & S % arr vww 6 7 R w sqaw g=e

FEATAS 21 37 Fag & ATHer # FATas 397 T TATANSG T AIAAT ST TARTLTAT | A6 FrA71e 6 fagereor 6
witeror RrE w1 €AT e g deATIe AT S

14. 9T & IREFeny 3T F= Fufrg ¥ Fata it wfFar.- (1) S T=0 000 F 907 F, STTEEAT 11 F G | ST St
VI # fafafae sfare 1 Rt Fa 7 s5g® s et St |11 % 99 % 37 aqget VI # ffafase sfareet =

Tag # fAata 2 arer 397 7 fofed § @ g9=T qeata & 9 TREwedd ST 07T ATl & yEaread ST
Hoere % forw qaiawor, 3= siv Saary wiads 23 S S8 FE7 F 9 TE5 T 5 F e TEd H

2) IT-fATw (1) % srefie foredt smeres f wifar o, At a9 i Steary afads #arerd qut saEe STHT e Ay
I ¥ |75 {3 At ety § yeartaa Fata & forw safa 3 g g & U 3a10 afeivd FT g S a8 AEaeds®
qHE |

(3) T, A ST ATy TREd gATT IT-FATw (2) F arefiw waw srmta £ wiw w7 F T wguer s
TS ST ATTICE IT+ g &l 31T IH TH o TgU0T (A0 ATE I i [HATq HT T AT § TAT G Tea T 31
HaT grem Tt 1, et srata i gemsdt 1 squras gRfea w2 % oo srrfog w5 )

(4) Ratas 7 gt F & aara w3 arer <90 § @ G 9eaid, el Fgl an af, ST 219 & T8 Arare &0
TET AT SO |

(5) Fratas =g g2 Fam &F 9191 F 9790 757 6 § g9 aeqras g |

(6) TfEHenT ST o= qatret w1 Fataw y=T 3 § ' g Fata o s afwaweny ar s sforg v
Irferer TR i U @ U AfSrerEt w fAreror F forg Suersy Frwa |

15. FAY FTATAT.- (1) T F AT AT Aa¥ aREsmed a7 1= erqfereai &1 fata <fi¥ s S&e THeT ST
7f3, -

(i) Tg = I % AqE T T AT AT o AT S, AT

(ii) ST HS 7 AT gy a3 a7 e § areq 1 TS ;5

(iii) g Haae FEaras § Iwafaa forfa s7et & srqeme A8t 8; av

(iv) THFHT TRUTH ATHLAF TEREHT FTIACE] 37T =T ATACEN % TH ATTHTT T AL AT
e fater | fagtat & srfaswaor ® R 70 23 (sroriq Aoe #:3T) | Raear 2|

2) TREFEHT AT 37 STTTACT & (e SATATT T AT H, AATARAT ATATE F AT | Tg= T arirg  Tof faet
T srater & Wia ST AW T T AT 7 qH: fHA7q HEM 7 Tq hareaas qafed qaae o HHT %
TTTEERTOT GTRT GAT2=a AT SO 9o S HAT 9o STTTEEeon 3130 UF Sirse  fAaer i 397 §, o a8 F14 39
TS F FEUOT A= 912, et Uead SR g, i SqAfa 7 39 FEi F SqEe w4
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(3) TEREHT AT AT FTTCE F STAL ATATT hl FAT §, ST ATATAS KT TAT THT T4 T 2, AT SIS T HHT
[ TTFEraheor ZTT feT UF SEvardT 7 =T ST 9T g foreeh I Sefaa s Iguor == e & =9 {97t % ofaiq
STFErRTE B AT UTTARa Trerd, =Ty 3iie fAwers e v I S Fear 2

qq9 - IV
TREFEAT TIT F+T AFAET F A, W S e F forg gl
16.  IREHeHT AT I AYMAET F e, Werw A FAyew ¥ g glRr- (1) T3 Twwr, steanf,
HOAGT FT TATAT AT ATFTARET FT T AR T F AT G477 €T F I7 70F &7 § 75T § THFAT AT 777
ATTATET o STTEA, ST < fAaer i giae warfug #3  forw waet it gg=e we & forw foreram g |
) AT AT HT TATAT AT AT GEAGT FT AT, TH Tae | F37 TG0 [FI=07 91 FRT G0T-907 ¢

ST fF 0 g et Artasts Rgiat & A, ST, HST Y =7ae g RS o wanfoa F3r i o d@ay
T ST FE=T A fRSTe Sl -39S F7 SqHTE 910 H |

(3) =7 yguvT = A AR & F AAT A7 AT 9qved, ST ST e giaered F T a5y = e
FT ATHET T |

(4) ATAT AT FT TATAH IT AETe GiAeT w1 srferanft Fi yguer = a1 gy q99-a97 97 9 0
TU ART-2eT TRETat a7 AT T=re TeRara & SIqaTe graeT & Gard i TA g 318 | dq5a ToA1ed a7 T6F
THTI T TATIT T9ATT T AGEAT & fory /eram grm|

(5) ATAT AT =T T e e F Aferanft grr wgftaq B o aiEaame i v st #1 y=0-3
¥ erf¥rer @ ST

(6) ATAT AT FT T=ATAF AT e T v At fFeq ad e deer Faeft & 21, % 30 7 #v a7 399
TE ST T AT A1 F°T w7 4 H ariew faoft arfere wam

FTTV
TREwena aafire $ THRET, dAweinr ik aiagT

17.  4HISRT SlX AFAHr.- (1) THREFEHT IT 177 ATIACE] AT Tgead Feel qTef AT AT i ofe, d=or
AT fAver giaem & y=ras g a2 gatea R s B afiwwens s ser sraforeet & GRS Fer agur
=T A1 3T FHE-aHT T ST ARTE e AEidl F AETe g Ygead, We ST Thaed & o SugEa afie
q & ST AG IRt w1 F 1 7%7 8 % qare & sum)

) e UHT ATHAT T 4T N ST &7 AT 7 g1, JOTHTT &F 3T TAarg FILh! il Tg Fd § a7 gl

18.  ufEwend R o=y 9+ FUfASSY & IREH.- (1) TRHEFHT 7 o= erafaree 7 7REg" =9 F=et & qrex
71 srferfae, 1988 & srefie Fektr |ty gAY aAT0 M0 {2 T =7 qae § q9T-a97 T2 Fea 1 Tguvr faz=o a1
BT ST AT=er frgiat & Sqare gnm

2) ATrARTT TRagaHar w1 Aqforee it TREFeaT THid & Tae § 57 9 H FEIT A7 i arara fy & gom
H T ST ATer SUTHT FT IUsd FTUIT ST TREHFHT ST AT A1 ALTAT F T=T 8 F FTATL =Afegd HT |
3) TREFeRT T o= araferee ¥ sifaw fAaere % forw oy giaer a6 afiveg, S smfire o= g9 ama a7 &
T T H WISE 2f, T TRAGH % ATH § IOt g1 Il LAt % 1o IO {0 arE & ‘qarir SArorr=
gre FRaT ST

(4) TREHFEHT ST d7T AL F [AAFRY AT Hg-THERL Afgd 3UAnT % fow aRags ¥ A #, Juw g
qREgAFal F AUTreT | ST & TF AT 5T TguT =T Fret wr gied B s

(5) TREHFETT AT AT AT F [AAH, TE-TEHERLOT qled ITANT AT (A= F o g1 o7 ofiw 97 & ey
T[T % ATLAH | TTETHA & JIES 8, JO0eal Tfagasdl #1 aferee |0 S & 09 ITTAe 941 & Jafed a7
U AT S AT 9F gHAT 39

(6) TREFeTT ST o7 Uit & qREgd & Arad §, geierd ufdgd &7 rihcd SuurEdt Ar yreasar, st
Tagd FT SHIEAT FIAT 31 37 HATd T T 707 91 § TRags & forw sraed i w@ar g1, i g
T I ATAGAT § T & F FqTIT ST AT

(7) afveg & forw sferare it st Sorrat a1 sreaenat gra £ ot St e & afiaga £ sraer £ S @
gl
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19. Faa A F AT & T g s T sREwenT R s e F g areEt et (dETee sw@mas).-
(1) sraferse FT IoorEwRAT Ji= T T IF Fe A AR T2 10 H A= 7w A Tiadn GqTe wE S TorEsdt
grer 4t T wiaat aw g R s

T %e giga e @& ERIEE]
(1) )
Tt 1 (93) STUTERAT FIET HHT AT T(AAT il ZEATEE FA & 918 q5T TG0
=T 91 v et i STosh
gt 2 (fi=) SRt FT TRAgHHAT & SH TT FEATET A & T9HATq T ITH
TET STt 37 o 5wt v aREgsaat g o Srar ST
wfer 3 (TeTe) FAreE T FAA & TeAT  ATqFdl (FTeqtas AT AT e,

AT S e giaeT y=rers) g SO T St
9 4 AT T% TTeaahal gIeT [A8Ed gearea? 1 S|

gt 4 (Fa<Y) Fferee T THFHTT T T F T9AT TTawal gIar Tagaswar sl
HidY STt

af3 5 (297) TTeARAT GTeT 159 TGO (HF=07 1€ &1 9s{t s

gt 6 (=) TTeARAT G SITOTRAT i HST ST

g 7 (q37) 7 JOURAT o TS T 2 a7 ATt ZTT SUOERAT TS WEOor
IERENIGIEETR Eilc el

2) SrroTeRaT St 1 (2T T ST TGO AT IS AT ST FT 3 TREFEHT SIfqce AT e afere F
et aga oo & wfiags w3 it qar § SuvrEdat srafirse % HEerd F ai § gg TSAT § T TgU0 aret B gied
T

(3) FTe TEgARAal T¥age & (o7T SUUHdT § ATTICE HT T T TARE Aal HOT T dH IHF AT THe FEA %
e geareafia 3 7 7 wiaat s T 21 )

(4) TiEgadl Tohe FeT & o yTeaadat gIT e Afed TFrhd: geareid I 3 & 7 Fl ATfE FeEreaae &
T T H |

(5) TS T FATHL FIA & TLATA ATAHAT FIT TASAHAT I 4 (HALT) AT ST S F{T 5 (F27) 3T
T ggueT AT A # e wia 6 () Soorewat v qur afa 3 ([ETET) Sreasdr & ure e

(6) 7T JUOTRAT 1= T | g1 ¥ Wi 7 (T Fael TsF T 4307 a7 FT &7 FSit STt

e VI
fafag

20. f@E @R REwft- (1) aiwsea a7 s safoet #1 vygeaa & arer staani s e giogr &
ST GTLT UH J=TaAt &7 789 3 H (fSor T@r S|

) THFEHT AT AT ATIACET T TEEqd FA aTel AGFET e e qeagr F s=as gy T2 T57 Ig00
fA=r=ror a1 AT T 4 H arftie et dsit srusth

3) T[T T (R0 A1, TEFEAT T e Aaierel & Aaer g qiagret & afararReat i s=reet F g
T fFawoll F e 9T Icqed, TA= o0 TAITed, T -THER0Ed Aigd START § AT [T TS, T AITIAT a7
e farw T srafaree i arfies gt s@ToT ST woE A 30 Rawe aF F=0T aguer REAr e i aeqa S
T U A S g aREweny sraforee JeqeAawatet, aredta® SATFRATS AT ST ATAT JAT ATy Ao
gferarsti £ g1 o TAT AT STOAT S TAF A AT H FT TguT AT GIE T GIAAT TE i STOIAT

4) AT U A0 A1 TR AT Y e afAreat F waHw Hauw i aHfha qHiEr O qAe #39 i
F4 H U a1 30 feowaw § uger ot fAwriyert & A T8 wAiawor, a9 {7 TAary qadd HATAT H ST
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21.  wifeemiRaEt #1 e - aEt VI F | (2) 7 ffatdEse wfterd == ffawt & suaet F adfie wa gu sw
AT ® T (3) H fafafdee wd=at #r F3m)

22.  geear fit R AT - 59 Gl aivewem a1 smfose #7 wgeae 2 arer afaranft siw Feem gEer
TETAE A graem § afiagd F T S gHedAT gt g v SAfaAnht a1 y=res A1 eiEgasdt g aehte 5T TguT
fAz=ror 1 v gHear F fAuw § TAEE, S0 F ATeAH F gEAr & S ST o6 arg www 11 § uw ol st
ST

23 Ruem gfur ¥ aftndift, sarawat a1 Rafawat sik = # 1 aflE-

(1) Ruem g F aftrvirft, srmasat ar Rafawat @R s i a0 gdft v #i ofimmenT sfore s
T SATIACE & AT TEEaAT ST TTLT 3 FIL0T HIILA THT GAAT 3 [org =T g0 |

) e i #1 afar Rt i s=rers Feara gguor fFE=r a1 ff q@Eiqata & T gguer e are w3 q
ot % Suaet & vl et Sotae & forT Igeor & =9 § A7 omfeaqai &1 #ar7 #wd F forw It g

24, Ffier.- (1) TsF T AT AL F IHF AIAHL AT T e, T8 FA AT IHF AGHLT & AR T F
o =t g =afaa 59 arire & o faT & sty & sfaw S 39 arger aqf=a &Far @ o1 v 7 12 9 srfiehT
TTTEERTET STATq 5T o TATAT Hoe HT AT HT T |

2) rfter sTfereRTe e 3 it 39 Tafer & AT % 7997 A1 97 6= FT o A1 91 I TR &l
StraT & fo srdiereff gatea wror & gu & Jiae adier wrea w2 F Faria o)

(3) = 7w F el wree i T wAw oo # e sue wrew B s fi e § 9 39 A smfa
e T STamm

AT |
(e 3(1)(17)(i) =]
TRETFEAT AT IO FLA a1l Sfbaren f g=t

.9, g T Eheny arafiree *

(1) ) (3)

1. YIRS TRRATE ST qTsaietied | 1.1 ®eaw a7 ot g 3fiT =
EIERnY 1.2 & =9 fY area giFaT 4 e dien
1.3 =AiFelt =y arEH

1.4 FTEAF FFAT

1.5 AT AT AT & T =T FTTAT

1.6 TvE FeTioree T Al TFIaT Hiee

1.7 AqTIACT TS F 94T | AT

2. Foo q AT ATHIA T AT IATEA 2.1 S IFT FTAE H G 3 HfeH
2.2 O IFT T
2.3 g« 7q BT 7e

3. T ATeAl T2 YSrferas oo Seor 7 | 3.1 e TFT FEI a0, AT qie? i woor
At At TwrE, 3= WA FwAT ST | 3.2 FHAwT TFT FRIT AGAT T TS

IAHT TE-TETH 3.3 TS 3i¥ 9 & Hgfuq {heed

3.4 T ATEAT § I TFT JATEE AleX

4. TS T T TSITerAH TR AT G4 | 4.1 T &7 AT I

STHEERTT AT SFACE T T I FAHT 4.2 Tz Fatferes

4.3 AT qA

4.4 TTHAT & I FTATE AqAT
4.5 T THFT T FA

5. greerfors ffed a1 o= ARl | | 5.1 YFd AT T g
Fe e % =7 § fAawer a7 fBeafes 9o | 5.2 397 g srfre v s@ay
FT ST FId g ST S=a 5.3 sTferg wfer aa

6. i #71 Wor Iaarea swar =R | 6.1 S gehe i o [N guahl F Icared & 918 IO
ITIRT AT T fhee 99 e

6.2 fararft = & i wre= AT et For A1 i

6.3 S wem 77 =T % T ¥ 3e0 o 99T

6.4 T A9 g FO7 AT 777 AT wor
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7. FegtAt=TT i grese SF 71 92 37 | 7.1 AT 7 3T T g0
FOT AT AT AA-HA AT AT | 7.2 TTHHT AFAT
EIME AT 7.3 STET T TS
7.4 TAS ST AGAT Algd AT FH GTq
7.5 TSI § Tl
8. FT T A7 IITEA 8.1 ET FerFgieries =iet
8.2 TS 1Y fhees Fae
8.3 e A gAF ¥ = Fafeea wur
9. T AT IAT07 ICTEA 9.1 ¥ TAT ATAT
9.2 o Ter AT % 71| & A For
9.3 R St | uftre
10. Fefaw o amifAs ofiv 3% "ot | 10.1 Ffam o s g s@aw
T AR /AT A= ST
11. TS S 0T Ueg A=A #7 3carad | 11.1 3 9 strsfenar & &t
11.2 qfe AT afare giga FAre Ao
11.3 rafores Taq qIe
11.4 W 9 o 7 & a7 fafaera For
11.5 S 3T HToe Tl 9L F I o
11.6 SFT TATE T8
11.7 T AT TR § aAfea T
12. oTq wag e S fF s, w2 | 1201 s s A smew
qiferer FTAT, TeaT ATSORT, THTS FLAT, | 12.2 T o ¥ AT
W g, e et 12.3 A1z, ATAATEE i iy ovqell ¥ JFq e a7
T
12.4 wratas et & Zad are § Ioue Tt
12.5 TEhe TS
12.6 == & & Hqast
12.7 qreaT fReATor ey
12.8 AT Feet Torer
13. AT A AT AT I A T001d & | 13.1 T faFferr forae
ICATET (To(oFesheh BEAd, T TRt | 13.2 3t Rt gahrs & TarsT
dr fRAEfRT e, #E s ST | 13.3 Sestre o &
ITTeTE HAT) 13.4 faeat 3 T T
13.5 21T WS T ZT FT AT
13.6 FIF AT IUTCITE §IF F FTTAT
14, BTEARIT S T 14.1 ATIATES - ATELE AT AT2TSE T &l
14,2 T== ZTEfAT H1ee
15. TSy JT TEET T TETat & | 15.1 UEEeH RENECERE
IeaTed 15.2 Rewse uwEey
15.3 % feTHT e & a0 el &1 A7 FAfaed Fr
16. FT{eedh HIET AT FANN HT I 16.1 FHT A THAT & IcTwT AL LT TAsT
16.2 AT IT ToAST 1T [heas FeFed
16.3 AT &
17. G St &7 IeaTa 17.1 T sttt sradr, fhees 4, o Fr
17.2 Tz FeTferee
18. ATEIGEE T FEAFE ARl w7 | 18.1 T ITUTH
IeaTET 18.2 FTAT STAAT
18.3 rH A T TSt AT FAT
18.4 FieT FT AT F FIHIA T
19. AT FT ITATEA 19.1 TS T AFAT AT FAST

19.2 Tz IUTH
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20. et #7 Seared SR/AT Sir=ntiE | 20.1 HEUT UrEted, ufohfed ar AT et g gE
ITINT fEreTe ST O ITART & forT Suaa gt AT T 8r
20.2 =< foama=
20.3 THAT AT
20.4 woFaT Tt
21. Yz, STk, oY, araer, TATeEEi oY | 21.1 IR A, ey @i e
TITET T ITATE /AT A ITART | 21.2 T fFemaw
22. TATTEae T ICITEHA 22.1 T ITTH
22.2 THAT AT
23. Mg, FATAE HHe, ATETH A LT AT | 23.1 ATFAT AT AT (ST FAETT AT S e ATRT & T 47
ITATE /AT S STTRT &)
23.2 Tz [Famas
24, FAAH T FAL T IcIEA 24.1 TEEEF FF9T
25. FTes TR FT ST I T | 25.1 TEEF dJa9w
AR 25.2 FTt5 T a1 F AFAT
26. FIAA IS, WEAAAT TS0 ¥ T FT | 26.1 THAT sraforse wost/srea, foomr e, Frafas A
ITATEA AT TR ITART ERECEECHL]
26.2 FTg [TheAee™ T & o HT
26.3 T T
26.4 Tz AT
26.5 ¥z IUTH
27. Fa A - T AR F1 3earaT 27.1 wwHAT TFaw
28. sroefi/mrategfesen sfv wareey qfi=at | 28.1 WiHAT @ i srafare
FT IeaTaH /Ao 28.2 TE ITTH
28.3 Tz wraT
28.4 3 THIhHe 3T
28.5 7 3auTE foreT fafar fia 4 &
28.6 T A=
29. T - UTeod Higd hIATIRl HT IeqTa | 29.1 FiHAT sraferce/srary
st R 29.2 STFAT ATl H FT T
29.3 forreht fater it =t & i siop-Tuei foheher fredTers
29.4 vz foama=
29.5 TE IUTH
29.6 T T
30. FTHATIT 30.1 STFAT ¥ TS T HIHAT
31. TAFLR AN 31.1 ST A9 e e forse
31.2 e uf=Rr @ & ST
32. AT ST FETST I 32.1 ¥z THTIT
32.2 T ¥ 3T AT % ITANT & ITT HeATLF AT
32.3 Femefier i TATSeH (TATTF) Tad THhar Tt
33. TREFERT AT/ THEAT & geaq & | 33,1 ufiEwewy w@EAi/edfata ¥ §gfua e
T g St /aeeat &1 fasgr A/ FEAT/ATEAT
33.2 HEfUT Fied I IT =7 THhre ATHAT
34. THEFHT IS/ TEEAT & Ygead & | 34.1 FrEgur § sere e I 1a9w
T s St /AeeAT i AT 34.2 SAT/FeeATT HT AR/ F Iq Aqfores I F
QITEI ¥ TSt
35. TH AqgEr # whwaret & FEm gu | 35.1 FE A w9 aE S|y

A, TA AT AT AT AT
ST AT o T A@TAT =
Fig:#Ta ofree T4 (Fredrdt)

35.2 T gTq JFT e AAT Ta= o Lo
35.3 TTIre STeT & 9Ter | Ieqe TTHTA A &sT
35.4 wtaer S ey R

35.5 Tl o1 ST & FHITHIH st
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36.

EOCICE: e Vi R S O oy
ESIRIRIER

36.1 ot oft TTeRaT =T eae & AF9wW
36.2 TIT FTa AT fhee Mfzaw

37.

qREFerT sgfiree et A eue
TSHRTOT 3T Figor

37.1 92 Tha® | &oo
37.2 IO & I T ST A T FA AT ST
37.3 |IEOT JT ATSHIHT0T AT

38.

wiataay, e, e, S
TeaTfe St AT eTEl & T AT

AT T THER

38.1 gfHar sra9ry
38.2 TT T

* 9 AT | A=afaee Aqfrse qQqret F AR FAT, ATGHT || F SIART HF I8 90  forg yarRa a8 swarg &
Frqfarse qerd qfETeng 7l &1 e ¥ A #, a8 9T gaiewor, a9 AR Seary aiREd @ g aiea & 1€
T geET gfafa s {si smem
feoqur: S== AT W AT AT ATTACE TS FTE FATS VT, BIEGISTEH, T 0L, SUHIEE, TTAHATSHRT TaTeA=1 &
T, AT foRTH 3T Tes Sarhraaee Rored fit qEdena srafereat £t 9uft & germ @ 81 =4 Aufdreef &
THYA F Ty H 7 AntedE gt weary sgur e a1 gy S R s

Erill
(= 3(1)(17)(ii) 25
Higar AT afgq aafrse gewl 6t gt
T & ; e aiwar Hravstt 9w swarfia [fEromedar e e st (@reroady) 2 gemshie st far
HiwAT (TAETTer)]

Tt HHEH qigar A
(1) (2 (3)
1 EIRIEED 5.0
F2 e 100.0
3 Fefay 1.0
T4 FrteEe /AT weEm (1) 7w 5.0
F5 EE 5.0
F6 TS 10.0
7 T 0.2
8 EEICRE 1.0
F9 EIE 5.0
F10 ECIIERIT 50*
F11 LLERLEE 20*
12 ATEa (ATELE-ATSE N & &7 H) 1000.0
F13 HHTEE (TH2UH 6 =9 H) 5.0
F14 1,1 - STAFATLE e 0.7
15 1,2 - SEFARZIT 0.5
16 1,4 - TTHFATTIS ST 75
F17 2,4,5 - TEFATUTRATT 400.0
18 2,4,6 - TrEFATUTHAT 2.0
19 2,4 - TEATE IR 0.13
20 EEIL 0.5
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Tt daeT LIECIRE R TSIk
(1) (2) (3)

F21 EEINCIRIRIESH 0.001
F22 EIGISFEEIRIERE] 6.0
23 EICIEAE 10.0
F24 EIERECIESIRES] 0.5
95 FARTASAT 100.0
26 FATIRE 6.0
F27 forer (et + e + T 200.0
#28 EEFICIECIRIE ] 10.0
F29 EEEIEEIREIEE 0.13
%30 TATFATAET ST 0.5
731 EEGIERIEC L 3.0
F32 [ERIEEERIFCRETAL 200.0
33 Frfer 5.0
F34 SIEEEIEE] 2.0
F35 FETFATL R Tl 100.0
F36 qreifed 5.0
F37 EETHATLE AT 0.7
38 TTEFATLE AT 0.5
F39 [ERIERECIRESS 0.2
F40 2,45 - &4, (Freae) 1.0
F41 2,4 - STEFARI AT TR [T TRE 10.0
F42 AATHFATL 2.0
43 FoHT TAE U 0.001
F44 REEIER] 0.2
45 et v 0.004
F46 FETFARL 12,5
FA7 FARLSA 0.03
F48 FACATZLIERIT 9.0
49 e UAH I 0.004
50 USTHERIT (EHT + S12T + Hethe) 0.04
F51 ufgT 0.02
F52 FRRIk] 0.3
53 TETFA (AT THF T F H122) 0.008
F54 ATEHTITE 0.9
55 sk 0.4
F56 EIEnpin 19
F57 FrartriTT 10
F58 IERIESEIIEER] 0.7
59 HIATHIERIT 0.1
60 HE 0.2
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Tt LECed gigar ¥

(1) (2) (3)
61 AT 0.5
F62 T 15
F63 EIRERE] 0.75
w64 wra (vi) 5.0
F65 HraTeS 80.0
66 GIEL 25.0
F67 EIEEEGES 350
68 IBEX 20.0
F69 DIKEE] 7.0
F70 EIRLERE 24.0
w71 IEED 250
w72 FAES 180.0
w73 afegT 0.14
w74 SEEEIMEFE IR ARSI DR (=), 0.1

ST A IS TS hATEARTS AT IS A Tored ETETE),
T FAIETE MRATSAS T A2 (FTE12T)

w75 TrEufegT 0.8
76 ERIGH 2.1
77 TS 2.1
78 T TFARI (e a7 fheTEe 5.0
w79 it 2,3,7,8-aHE ISt 0.001

T g : T TR i digar (SHgedt) = sraRa

L] qeeF gigar frar./fam.
(1) ) )]
- e — 10000
T2 e UEITeras greg e (Srdiu=) 5000
(&5 - & 36)

feroquft

T & FF1 T F61 H waeat it = F forw wfrerer vgfa Frorwar e Feres strar (@ uedt) o srarfa
ZIRTT &7 [eATer TR Fereant & Rehdor 2 quashie aderor agfa 1311 7 5230 e sroam

T & % F62 T F79 F FeAT AT gAT & forw wiveror ugfa gemefrer wrif¥es €aT aiar (TadiueEr) a7 srarh
2Rt siiv Fwferarfar wie A (Fiwfrar) F ofidw 22 $i arer 66261 F wfdforg || & & 7€ saforg Fewdor
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I Fraatad gast # § S o =iew, a9 @7 Searg mhaad #ared (Arediad THeRn) # SEA e
SEHTSAT GINT THERTT AT T.ITART % forw fager samam werfagemers & «rssa & fawg s £ sqafa g1
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2 ST TA ST & T o € afadaefie 8, o UH o9l i AT FIT & o UL S 7
==t & weaae FEAT 38 IIATST F AT F qqEd gem)|
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 4th April, 2016

G.S.R. 395(E).—Whereas the draft rules, namely the Hazardous And Other Wastes (Management and
Transboundary Movement) Rules, 2015, were published by the Government of India in the Ministry of Environment,
Forest and Climate Change vide number G.S.R. 582(E), dated the 24" J uly, 2015 in the Gazette of India, Extraordinary
Part II, section 3, sub-section (ii) inviting objections and suggestions from all persons likely to be affected thereby,
before the expiry of the period of sixty days from the date on which copies of the Gazette containing the said notification
were made available to the public;

AND WHEREAS the copies of the said Gazette containing the said notification were made available to the
public on the 24" day of July, 2015;

AND WHEREAS the objections and suggestions received within the specified period from the public in respect
of the said draft rules have been duly considered by the Central Government;

NOW, THEREFORE, in exercise of the powers conferred by sections 6, 8§ and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), and in supersession of the Hazardous Wastes (Management, Handling and
Transboundary Movement) Rules, 2008, except as respects things done or omitted to be done before such supersession,
the Central Government hereby makes the following rules, namely:-

CHAPTER 1
PRELIMINARY
1. Short title and commencement. - (1) These rules may be called the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Application. - These rules shall apply to the management of hazardous and other wastes as specified in the
Schedules to these rules but shall not apply to -

(a) waste-water and exhaust gases as covered under the provisions of the Water (Prevention and Control of
Pollution) Act, 1974 (6 of 1974) and the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981)
and the rules made thereunder and as amended from time to time;

(b) wastes arising out of the operation from ships beyond five kilometres of the relevant baseline as covered
under the provisions of the Merchant Shipping Act, 1958 (44 of 1958) and the rules made thereunder and as
amended from time to time;
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(©) radio-active wastes as covered under the provisions of the Atomic Energy Act, 1962 (33 of 1962) and the
rules made thereunder and as amended from time to time;

(d) bio-medical wastes covered under the Bio-Medical Wastes (Management and Handling) Rules, 1998 made
under the Act and as amended from time to time; and

(e) wastes covered under the Municipal Solid Wastes (Management and Handling) Rules, 2000 made under the
Act and as amended from time to time.

Definitions. - (1) In these rules, unless the context otherwise requires,-
1. “Act” means the Environment (Protection) Act, 1986 (29 of 1986);

2. “actual user” means an occupier who procures and processes hazardous and other waste for reuse,
recycling, recovery, pre-processing, utilisation including co-processing;

3. “authorisation” means permission for generation, handling, collection, reception, treatment, transport,
storage, reuse, recycling, recovery, pre-processing, utilisation including co-processing and disposal of
hazardous wastes granted under sub-rule (2) of rule 6;

4. “Basel Convention” means the United Nations Environment Programme Convention on the Control of
Transboundary Movement of Hazardous Wastes and their Disposal;

5. “captive treatment, storage and disposal facility” means a facility developed within the premises of an
occupier for treatment, storage and disposal of wastes generated during manufacture, processing, treatment,
package, storage, transportation, use, collection, destruction, conversion, offering for sale, transfer or the
like of hazardous and other wastes;

6. “Central Pollution Control Board” means the Central Pollution Control Board constituted under sub-
section (1) of section 3 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974);

7. “common treatment, storage and disposal facility” means a common facility identified and established
individually or jointly or severally by the State Government, occupier, operator of a facility or any
association of occupiers that shall be used as common facility by multiple occupiers or actual users for
treatment, storage and disposal of the hazardous and other wastes;

8. “co-processing” means the use of waste materials in manufacturing processes for the purpose of energy or
resource recovery or both and resultant reduction in the use of conventional fuels or raw materials or both
through substitution;

9. “critical care medical equipment” means life saving equipment and includes such equipment as specified
by the Ministry of Health and Family Welfare from time to time;

10. “disposal” means any operation which does not lead to reuse, recycling, recovery, utilisation including co-
processing and includes physico-chemical treatment, biological treatment, incineration and disposal in
secured landfill;

11. “export”, with its grammatical variations and cognate expressions, means taking out of India to a place
outside India;

12. “exporter” means any person or occupier under the jurisdiction of the exporting country who exports
hazardous or other wastes, including the country which exports hazardous or other waste;

13. “environmentally sound management of hazardous and other wastes” means taking all steps required to
ensure that the hazardous and other wastes are managed in a manner which shall protect health and the
environment against the adverse effects which may result from such waste;

14. “environmentally sound technologies” means any technology approved by the Central Government from
time to time;

15. “facility” means any establishment wherein the processes incidental to the generation, handling, collection,
reception, treatment, storage, reuse, recycling, recovery, pre-processing, co-processing, utilisation and
disposal of hazardous and, or, other wastes are carried out;
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16. “Form” means a form appended to these rules;

17. “hazardous waste” means any waste which by reason of characteristics such as physical, chemical,
biological, reactive, toxic, flammable, explosive or corrosive, causes danger or is likely to cause danger to
health or environment, whether alone or in contact with other wastes or substances, and shall include -

(i) waste specified under column (3) of Schedule I;

(i) waste having equal to or more than the concentration limits specified for the constituents in class
A and class B of Schedule II or any of the characteristics as specified in class C of Schedule II;
and

(iii) wastes specified in Part A of Schedule III in respect of import or export of such wastes or the
wastes not specified in Part A but exhibit hazardous characteristics specified in Part C of Schedule
IIT;

18. “import”, with its grammatical variations and cognate expressions, means bringing into India from a place
outside India;

19. “importer” mean any person or occupier who imports hazardous or other waste;

20. “manifest” means transporting document prepared and signed by the sender authorised in accordance with
the provisions of these rules;

21. “occupier” in relation to any factory or premises, means a person who has, control over the affairs of the
factory or the premises and includes in relation to any hazardous and other wastes, the person in possession
of the hazardous or other waste;

22. “operator of disposal facility” means a person who owns or operates a facility for collection, reception,
treatment, storage and disposal of hazardous and other wastes;

23. “other wastes” means wastes specified in Part B and Part D of Schedule III for import or export and
includes all such waste generated indigenously within the country;

24. “pre-processing” means the treatment of waste to make it suitable for co-processing or recycling or for any
further processing;

25. “recycling” means reclamation and processing of hazardous or other wastes in an environmentally sound
manner for the originally intended purpose or for other purposes;

26. “reuse” means use of hazardous or other waste for the purpose of its original use or other use;

27. “recovery” means any operation or activity wherein specific materials are recovered,

28. “Schedule” means a Schedule appended to these rules;

29. “State Government” in relation to a Union territory means, the Administrator thereof appointed under
article 239 of the Constitution;

30. “State Pollution Control Board” means the State Pollution Control Board constituted under section 4 of the
Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) and includes, in relation to a Union
territory, the Pollution Control Committee;

31. “storage” mean storing any hazardous or other waste for a temporary period, at the end of which such
waste is processed or disposed of;

32. “transboundary movement” means any movement of hazardous or other wastes from an area under the
jurisdiction of one country to or through an area under the jurisdiction of another country or to or through
an area not under the jurisdiction of any country, provided that at least two countries are involved in the
movement;

33. “transport” means off-site movement of hazardous or other wastes by air, rail, road or water;

34. “transporter” means a person engaged in the off-site transportation of hazardous or other waste by air, rail,

road or water;
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35. “treatment” means a method, technique or process, designed to modify the physical, chemical or biological
characteristics or composition of any hazardous or other waste so as to reduce its potential to cause harm;

36. “used oil” means any oil-

@) derived from crude oil or mixtures containing synthetic oil including spent oil, used engine oil,
gear oil, hydraulic oil, turbine oil, compressor oil, industrial gear oil, heat transfer oil, transformer
oil and their tank bottom sludges; and

(ii) suitable for reprocessing, if it meets the specification laid down in Part A of Schedule V but does
not include waste oil;

37. “utilisation” means use of hazardous or other waste as a resource;

38. “waste” means materials that are not products or by-products, for which the generator has no further use
for the purposes of production, transformation or consumption.

Explanation.- for the purposes of this clause,

@) waste includes the materials that may be generated during, the extraction of raw materials, the
processing of raw materials into intermediates and final products, the consumption of final
products, and through other human activities and excludes residuals recycled or reused at the
place of generation; and

(ii) by-product means a material that is not intended to be produced but gets produced in the production
process of intended product and is used as such;

39. “waste oil” means any oil which includes spills of crude oil, emulsions, tank bottom sludge and slop oil
generated from petroleum refineries, installations or ships and can be used as fuel in furnaces for energy
recovery, if it meets the specifications laid down in Part-B of Schedule V either as such or after
reprocessing.

(2) Words and expressions used in these rules and not defined but defined in the Act shall have the meanings
respectively assigned to them in the Act.

CHAPTER II
PROCEDURE FOR MANAGEMENT OF HAZARDOUS AND OTHER WASTES
4. Responsibilities of the occupier for management of hazardous and other wastes.-

(1) For the management of hazardous and other wastes, an occupier shall follow the following steps, namely:-
(a) prevention;
(b) minimization;
(c) reuse,
(d) recycling;
(e) recovery, utilisation including co-processing;
(f) safe disposal.

(2) The occupier shall be responsible for safe and environmentally sound management of hazardous and other wastes.

(3) The hazardous and other wastes generated in the establishment of an occupier shall be sent or sold to an authorised
actual user or shall be disposed of in an authorised disposal facility.

(4) The hazardous and other wastes shall be transported from an occupier’s establishment to an authorised actual user or
to an authorised disposal facility in accordance with the provisions of these rules.

(5) The occupier who intends to get its hazardous and other wastes treated and disposed of by the operator of a treatment,
storage and disposal facility shall give to the operator of that facility, such specific information as may be needed for safe
storage and disposal.

(6) The occupier shall take all the steps while managing hazardous and other wastes to-
(a) contain contaminants and prevent accidents and limit their consequences on human beings and the environment;
and
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(b) provide persons working in the site with appropriate training, equipment and the information necessary to ensure
their safety.

5. Responsibilities of State Government for environmentally sound management of hazardous and other
wastes. — (1) Department of Industry in the State or any other government agency authorised in this regard by the State
Government, to ensure earmarking or allocation of industrial space or shed for recycling, pre-processing and other
utilisation of hazardous or other waste in the existing and upcoming industrial park, estate and industrial clusters;

(2) Department of Labour in the State or any other government agency authorised in this regard by the State Government
shall,-
(a) ensure recognition and registration of workers involved in recycling, pre-processing and other
utilisation activities;
(b) assist formation of groups of such workers to facilitate setting up such facilities;
() undertake industrial skill development activities for the workers involved in recycling, pre-processing
and other utilisation;
(d) undertake annual monitoring and to ensure safety and health of workers involved in recycling, pre-
processing and other utilisation.

(3) Every State Government may prepare integrated plan for effective implementation of these provisions and to submit
annual report to the Ministry of Environment, Forest and Climate Change, in the Central Government.

6. Grant of authorisation for managing hazardous and other wastes.- (1) Every occupier of the facility who is
engaged in handling, generation, collection, storage, packaging, transportation, use, treatment, processing, recycling,
recovery, pre-processing, co-processing, utilisation, offering for sale, transfer or disposal of the hazardous and other
wastes shall be required to make an application in Form 1 to the State Pollution Control Board and obtain an
authorisation from the State Pollution Control Board within a period of sixty days from the date of publication of these
rules. Such application for authorisation shall be accompanied with a copy each of the following documents, namely:-

(a) consent to establish granted by the State Pollution Control Board under the Water (Prevention and Control of
Pollution) Act, 1974 (25 of 1974) and the Air (Prevention and Control of Pollution) Act, 1981 (21 of 1981);

(b) Consent to operate granted by the State Pollution Control Board under the Water (Prevention and Control of
Pollution) Act, 1974 (25 of 1974) and/or Air (Prevention and Control of Pollution) Act, 1981, (21 of 1981);

(c) in case of renewal of authorisation, a self-certified compliance report in respect of effluent, emission standards
and the conditions specified in the authorisation for hazardous and other wastes:

Provided that an application for renewal of authorisation may be made three months before the expiry of such
authorisation:

Provided further that-

(i) any person authorised under the provisions of the Hazardous Waste (Management, Handling and Transboundary
Movement) Rules, 2008, prior to the date of commencement of these rules, shall not be required to make an
application for authorisation till the period of expiry of such authorisation;

(i1) any person engaged in recycling or reprocessing of the hazardous waste specified in Schedule IV and having
registration under the provisions of the Hazardous Waste (Management, Handling and Transboundary
Movement) Rules, 2008, shall not be required to make an application for authorisation till the period of expiry
of such registration.

(2) On receipt of an application complete in all respects for the authorisation, the State Pollution Control Board may,
after such inquiry as it considers necessary, and on being satisfied that the applicant possesses appropriate facilities for
collection, storage, packaging, transportation, treatment, processing, use, destruction, recycling, recovery, pre-processing,
co-processing, utilisation, offering for sale, transfer or disposal of the hazardous and other waste, as the case may be, and
after ensuring technical capabilities and equipment complying with the standard operating procedure or other guidelines
specified by the Central Pollution Control Board from time to time and through site inspection, grant within a period of
one hundred and twenty days, an authorisation in Form 2 to the applicant, which shall be valid for a period of five years
subject to such conditions as may be laid down therein. For commonly recyclable hazardous waste as given in Schedule
IV, the guidelines already prepared by the Central Pollution Control Board shall be followed:

Provided that in the case of an application for renewal of authorisation, the State Pollution Control Board may,
before granting such authorisation, satisfy itself that there has been no violation of the conditions specified in the
authorisation earlier granted by it and same shall be recorded in the inspection report.
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(3) The authorisation granted by the State Pollution Control Board under sub-rule (2) shall be accompanied by a copy of
the field inspection report signed by that Board indicating the adequacy of facilities for collection, storage, packaging,
transportation, treatment, processing, use, destruction, recycling, recovery, pre-processing, co-processing, utilisation,
offering for sale, transfer or disposal of the hazardous and other wastes and compliance to the guidelines or standard
operating procedures specified by the Central Pollution Control Board from time to time.

(4) The State Pollution Control Board may, for the reasons to be recorded in writing and after giving reasonable
opportunity of being heard to the applicant, refuse to grant any authorisation under these rules.

(5) Every occupier authorised under these rules, shall maintain a record of hazardous and other wastes managed by him
in Form 3 and prepare and submit to the State Pollution Control Board, an annual return containing the details specified
in Form 4 on or before the 30" day of June following the financial year to which that return relates.

(6) The State Pollution Control Board shall maintain a register containing particulars of the conditions imposed under
these rules for management of hazardous and other wastes and it shall be open for inspection during office hours to any
interested or affected person.

(7) The authorised actual user of hazardous and other wastes shall maintain records of hazardous and other wastes
purchased in a passbook issued by the State Pollution Control Board along with the authorisation.

(8) Handing over of the hazardous and other wastes to the authorised actual user shall be only after making the entry into
the passbook of the actual user.

7. Power to suspend or cancel an authorisation.- (1) The State Pollution Control Board, may, if in its opinion
the holder of the authorisation has failed to comply with any of the conditions of the authorisation or with any provisions
of the Act or these rules and after giving him a reasonable opportunity of being heard and after recording reasons thereof
in writing cancel or suspend the authorisation issued under rule 6 for such period as it considers necessary in the public
interest.

(2) Upon suspension or cancellation of the authorisation, the State Pollution Control Board may give directions to the
person whose authorisation has been suspended or cancelled for the safe storage and management of the hazardous and
other wastes, and such occupier shall comply with such directions.

8. Storage of hazardous and other wastes.- (1) The occupiers of facilities may store the hazardous and other
wastes for a period not exceeding ninety days and shall maintain a record of sale, transfer, storage, recycling, recovery,
pre-processing, co-processing and utilisation of such wastes and make these records available for inspection:

Provided that the State Pollution Control Board may extend the said period of ninety days in following cases,
namely:-

@) small generators (up to ten tonnes per annum) up to one hundred and eighty days of their
annual capacity;

(ii) actual users and disposal facility operators up to one hundred and eighty days of their annual
capacity,

(iii) occupiers who do not have access to any treatment, storage, disposal facility in the concerned
State; or

@iv) the waste which needs to be specifically stored for development of a process for its recycling,
recovery, pre-processing, co-processing or utilisation;

v) in any other case, on justifiable grounds up to one hundred and eighty days.

9. Utilisation of hazardous and other wastes.- (1) The utilisation of hazardous and other wastes as a resource or

after pre-processing either for co-processing or for any other use, including within the premises of the generator (if it is
not part of process), shall be carried out only after obtaining authorisation from the State Pollution Control Board in
respect of waste on the basis of standard operating procedures or guidelines provided by the Central Pollution Control
Board.

(2) Where standard operating procedures or guidelines are not available for specific utilisation, the approval has to be
sought from Central Pollution Control Board which shall be granting approval on the basis of trial runs and thereafter,
standard operating procedures or guidelines shall be prepared by Central Pollution Control Board:

Provided, if trial run has been conducted for particular waste with respect to particular utilisation and
compliance to the environmental standards has been demonstrated, authorisation may be granted by the State Pollution
Control Board with respect to the same waste and utilisation, without need of separate trial run by Central Pollution
Control Board and such cases of successful trial run, Central Pollution Control Board shall intimate all the State Pollution
Control Board regarding the same.

R
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(3) No trial runs shall be required for co-processing of waste in cement plants for which guidelines by the Central
Pollution Control Board are already available; however, the actual users shall ensure compliance to the standards notified
under the Environment (Protection) Act,1986 (29 of 1986), for cement plant with respect to co-processing of waste:

Provided that till the time the standards are notified, the procedure as applicable to other kind of utilisation of
hazardous and other waste, as enumerated above shall be followed.

10. Standard Operating Procedure or guidelines for actual users.- The Ministry of Environment, Forest and
Climate Change or the Central Pollution Control Board may issue guidelines or standard operating procedures for
environmentally sound management of hazardous and other wastes from time to time.

CHAPTER III
IMPORT AND EXPORT OF HAZARDOUS AND OTHER WASTES

11. Import and export (transboundary movement) of hazardous and other wastes.- The Ministry of
Environment, Forest and Climate Change shall be the nodal Ministry to deal with the transboundary movement of the
hazardous and other wastes in accordance with the provisions of these rules.

12. Strategy for Import and export of hazardous and other wastes.- (1) No import of the hazardous and other
wastes from any country to India for disposal shall be permitted.

(2) The import of hazardous and other wastes from any country shall be permitted only for recycling, recovery, reuse and
utilisation including co-processing.

(3) The import of hazardous waste in Part A of Schedule III may be allowed to actual users with the prior informed
consent of the exporting country and shall require the permission of the Ministry of Environment, Forest and Climate
Change.

(4) The import of other wastes in Part B of Schedule III may be allowed to actual users with the permission of the
Ministry of Environment, Forest and Climate Change.

(5) The import of other wastes in Part D of Schedule III will be allowed as per procedure given in rule 13 and as per the
note below the said Schedule.

(6) No import of the hazardous and other wastes specified in Schedule VI shall be permitted.

(7) The export of hazardous and other wastes from India listed in Part A and Part B of Schedule III and Schedule VI shall
be with the permission of Ministry of Environment, Forest and Climate Change. In case of applications for export of
hazardous and other waste listed in Part A of Schedule III and Schedule VI, they shall be considered on the basis of prior
informed consent of the importing country.

(8) The import and export of hazardous and other wastes not specified in Schedule III, but exhibiting the hazardous
characteristics outlined in Part C of Schedule III shall require prior written permission of the Ministry of Environment,
Forest and Climate Change before it is imported to or exported from India, as the case may be.

13. Procedure for import of hazardous and other wastes.- (1) Actual users intending to import or transit for
transboundary movement of hazardous and other wastes specified in Part A and Part B of Schedule III shall apply in
Form 5 along with the documents listed therein, to the Ministry of Environment, Forest and Climate Change for the
proposed import together with the prior informed consent of the exporting country in respect of Part A of Schedule III
waste, and shall send a copy of the application, simultaneously, to the concerned State Pollution Control Board for
information and the acknowledgement in this respect from the concerned State Pollution Control Board shall be
submitted to the Ministry of Environment, Forest and Climate Change along with the application.

(2) For the import of other wastes listed in Part D of Schedule III, the importer shall not require the permission of the
Ministry of Environment, Forest and Climate Change. However, the importer shall furnish the required information as
per Form 6 to the Customs authorities, accompanied with the following documents in addition to those listed in Schedule
VIII, wherever applicable. For used electrical and electronic assemblies listed at serial numbers 4 (e) to 4(i) of Schedule
VIII (Basel No. B1110), there is no specific requirement of documentation under these rules:

(a) the import license from Directorate General of Foreign Trade, if applicable;
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(b) the valid consents under the Water (Prevention and Control of Pollution) Act, 1974 (25 of 1974) and the Air
(Prevention and Control of Pollution) Act, 1981 (21 of 1981) and the authorisation under these rules as well as the
authorisation under the E-Waste (Management and Handling) Rules, 2011, as amended from time to time, whichever
applicable;

(c) importer who is a trader, importing waste on behalf of actual users, shall obtain one time authorisation in Form 7
and copy of this authorisation shall be appended to Form 6.

3) For Part B of Schedule I1I, in case of import of any used electrical and electronic assemblies or spares or part or
component or consumables as listed under Schedule I of the E-Waste (Management and Handling) Rules, 2011, as
amended from time to time, the importer need to obtain extended producer responsibility-authorisation as producer under
the said E-Waste (Management and Handling) Rules, 2011.

(4) Prior to clearing of consignment of wastes listed in Part D of Schedule III, the Custom authorities shall verify the
documents as given in column (3) of Schedule VIII.

(5) On receipt of the complete application with respect to Part A and Part B of Schedule III, the Ministry of Environment,
Forest and Climate Change shall examine the application considering the comments and observations, if any, received
from the State Pollution Control Boards, and may grant the permission for import within a period of sixty days subject to
the condition that the importer has -

(i) the environmentally sound facilities;

(i) adequate arrangements for treatment and disposal of wastes generated;

(ii1) a valid authorisation and consents from the State Pollution Control Board,;

(iv) prior informed consent from the exporting country in case of Part A of Schedule III wastes.

(6) The Ministry of Environment, Forest and Climate Change shall forward a copy of the permission to the concerned
Port and Customs authorities, Central Pollution Control Board and the concerned State Pollution Control Board for
ensuring compliance with respect to their respective functions given in Schedule VII.

(7) The importer of the hazardous and other wastes shall maintain records of the hazardous and other waste imported by
him in Form 3 and the record so maintained shall be made available for inspection.

(8) The importer of the hazardous and other wastes shall file an annual return in Form 4 to the State Pollution Control
Board on or before the 30" day of June following the financial year to which that return relates.

(9) Samples of hazardous and other wastes being imported for testing or research and development purposes up to 1000
gm or 1000 ml shall be exempted from need of taking permission for import under these rules.

(10) The Port and Customs authorities shall ensure that shipment is accompanied with the movement document as given
in Form 6 and the test report of analysis of the waste, consignment, wherever applicable, from a laboratory accredited or
recognised by the exporting country. In case of any doubt, the customs may verify the analysis.

14. Procedure for Export of hazardous and other wastes from India.- (1) Any occupier intending to export
waste specified in Part A of Schedule III, Part B of Schedule III and Schedule VI, shall make an application in Form 5
along with insurance cover to the Ministry of Environment, Forest and Climate Change for the proposed transboundary
movement of the hazardous and other wastes together with the prior informed consent in writing from the importing
country in respect of wastes specified in Part A of Schedule III and Schedule VI.

(2) On receipt of an application under sub-rule (1), the Ministry of Environment, Forest and Climate Change may give
permission for the proposed export within a period of sixty days from the date of submission of complete application and
may impose such conditions as it may consider necessary.

(3) The Ministry of Environment, Forest and Climate Change shall forward a copy of the permission granted under sub-
rule (2) to the State Pollution Control Board of the State where the waste is generated and the Pollution Control Board of
the State where the port of export is located and the concerned Port and Customs authorities for ensuring compliance of
the conditions of the export permission.

(4) The exporter shall ensure that no consignment is shipped before the prior informed consent is received from the
importing country, wherever applicable.

(5) The exporter shall also ensure that the shipment is accompanied with movement document in Form 6.

K
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(6) The exporter of the hazardous and other wastes shall maintain the records of the hazardous or other waste exported by
him in Form 3 and the record so maintained shall be available for inspection.

15. Illegal traffic.- (1) The export and import of hazardous or other wastes from and into India, respectively shall
be deemed illegal, if,-
(i) itis without permission of the Central Government in accordance with these rules; or
(ii) the permission has been obtained through falsification, mis-representation or fraud; or
(iii) it does not conform to the shipping details provided in the movement documents; or
(iv) it results in deliberate disposal (i.e., dumping) of hazardous or other waste in contravention of the Basel
Convention and of general principles of international or domestic law.

(2) In case of illegal import of the hazardous or other waste, the importer shall re-export the waste in question at his cost
within a period of ninety days from the date of its arrival into India and its implementation will be ensured by the
concerned Port and the Custom authority. In case of disposal of such waste by the Port and Custom authorities, they shall
do so in accordance with these rules with the permission of the Pollution Control Board of the State where the Port exists.

(3) In case of illegal import of hazardous or other waste, where the importer is not traceable then the waste either can be
sold by the Customs authority to any user having authorisation under these rules from the concerned State Pollution
Control Board or can be sent to authorised treatment, storage and disposal facility.

CHAPTER -1V
TREATMENT, STORAGE AND DISPOSAL FACILITY FOR HAZARDOUS AND OTHER WASTES

16. Treatment, storage and disposal facility for hazardous and other wastes.- (1) The State Government,
occupier, operator of a facility or any association of occupiers shall individually or jointly or severally be responsible for
identification of sites for establishing the facility for treatment, storage and disposal of the hazardous and other waste in
the State.

(2) The operator of common facility or occupier of a captive facility, shall design and set up the treatment, storage and
disposal facility as per technical guidelines issued by the Central Pollution Control Board in this regard from time to time
and shall obtain approval from the State Pollution Control Board for design and layout in this regard.

(3) The State Pollution Control Board shall monitor the setting up and operation of the common or captive treatment,
storage and disposal facility, regularly.

(4) The operator of common facility or occupier of a captive facility shall be responsible for safe and environmentally
sound operation of the facility and its closure and post closure phase, as per guidelines or standard operating procedures
issued by the Central Pollution Control Board from time to time.

(5) The operator of common facility or occupier of a captive facility shall maintain records of hazardous and other wastes
handled by him in Form 3.

(6) The operator of common facility or occupier of a captive facility shall file an annual return in Form 4 to the State
Pollution Control Board on or before the 30" day of June following the financial year to which that return relates.

CHAPTER -V
PACKAGING, LABELLING, AND TRANSPORT OF HAZARDOUS AND OTHER WASTES.

17. Packaging and Labelling.- (1) Any occupier handling hazardous or other wastes and operator of the treatment,
storage and disposal facility shall ensure that the hazardous and other wastes are packaged in a manner suitable for safe
handling, storage and transport as per the guidelines issued by the Central Pollution Control Board from time to time.
The labelling shall be done as per Form 8.

(2) The label shall be of non-washable material, weather proof and easily visible.

18. Transportation of hazardous and other wastes.- (1) The transport of the hazardous and other waste shall be in
accordance with the provisions of these rules and the rules made by the Central Government under the Motor Vehicles
Act, 1988 and the guidelines issued by the Central Pollution Control Board from time to time in this regard.

(2) The occupier shall provide the transporter with the relevant information in Form 9, regarding the hazardous nature of
the wastes and measures to be taken in case of an emergency and shall label the hazardous and other wastes containers as
per Form 8.



581

62 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]

(3) In case of transportation of hazardous and other waste for final disposal to a facility existing in a State other than the
State where the waste is generated, the sender shall obtain ‘No Objection Certificate’ from the State Pollution Control
Board of both the States.

(4) In case of transportation of hazardous and other waste for recycling or utilisation including co-processing, the sender
shall intimate both the State Pollution Control Boards before handing over the waste to the transporter.

(5) In case of transit of hazardous and other waste for recycling, utilisation including co-processing or disposal through a
State other than the States of origin and destination, the sender shall give prior intimation to the concerned State Pollution
Control Board of the States of transit before handing over the wastes to the transporter.

(6) In case of transportation of hazardous and other waste, the responsibility of safe transport shall be either of the sender
or the receiver whosoever arranges the transport and has the necessary authorisation for transport from the concerned
State Pollution Control Board. This responsibility should be clearly indicated in the manifest.

(7) The authorisation for transport shall be obtained either by the sender or the receiver on whose behalf the transport is
being arranged.

19. Manifest system (Movement Document) for hazardous and other waste to be used within the country
only.- (1) The sender of the waste shall prepare seven copies of the manifest in Form 10 comprising of colour code
indicated below and all seven copies shall be signed by the sender:

Copy number with colour Purpose
code
1) 2)
Copy 1 (White) To be forwarded by the sender to the State Pollution Control Board after signing all the

seven copies.

Copy 2 (Yellow) To be retained by the sender after taking signature on it from the transporter and the rest
of the five signed copies to be carried by the transporter.

Copy 3 (Pink) To be retained by the receiver (actual user or treatment storage and disposal facility
operator) after receiving the waste and the remaining four copies are to be duly signed by
the receiver.

Copy 4 (Orange) To be handed over to the transporter by the receiver after accepting waste.

Copy 5 (Green) To be sent by the receiver to the State Pollution Control Board.

Copy 6 (Blue) To be sent by the receiver to the sender.

Copy 7 (Grey) To be sent by the receiver to the State Pollution Control Board of the sender in case the

sender is in another State.

(2) The sender shall forward copy 1 (white) to the State Pollution Control Board, and in case the hazardous or other
wastes is likely to be transported through any transit State, the sender shall intimate State Pollution Control Boards of
transit States about the movement of the waste.

(3) No transporter shall accept waste from the sender for transport unless it is accompanied by signed copies 3 to 7 of the
manifest.

(4) The transporter shall submit copies 3 to 7 of the manifest duly signed with date to the receiver along with the waste
consignment.

(5) The receiver after acceptance of the waste shall hand over copy 4 (orange) to the transporter and send copy 5 (green)
to his State Pollution Control Board and send copy 6 (blue) to the sender and the copy 3 (pink) shall be retained by the
reciever.

(6) The copy 7 (grey) shall only be sent to the State Pollution Control Board of the sender, if the sender is in another
State.
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CHAPTER VI
MISCELLANEOUS
20. Records and returns.- (1) The occupier handling hazardous or other wastes and operator of disposal facility

shall maintain records of such operations in Form 3.

(2) The occupier handling hazardous and other wastes and operator of disposal facility shall send annual returns to the
State Pollution Control Board in Form 4.

(3) The State Pollution Control Board based on the annual returns received from the occupiers and the operators of the
facilities for disposal of hazardous and other wastes shall prepare an annual inventory of the waste generated; waste
recycled, recovered, utilised including co-processed; waste re-exported and waste disposed and submit to the Central
Pollution Control Board by the 30" day of September every year. The State Pollution Control Board shall also prepare
the inventory of hazardous waste generators, actual users, and common and captive disposal facilities and shall submit
the information to Central Pollution Control Board every two years.

(4) The Central Pollution Control Board shall prepare the consolidated review report on management of hazardous and
other wastes and forward it to the Ministry of Environment, Forest and Climate Change, along with its recommendations
before the 30" day of December once in every year.

21. Responsibility of authorities. - The authority specified in column (2) of Schedule VII shall perform the duties as
specified in column (3) of the said Schedule subject to the provisions of these rules.

22. Accident reporting. - Where an accident occurs at the facility of the occupier handling hazardous or other
wastes and operator of the disposal facility or during transportation, the occupier or the operator or the transporter shall
immediately intimate the State Pollution Control Board through telephone, e-mail about the accident and subsequently
send a report in Form 11.

23. Liability of occupier, importer or exporter and operator of a disposal facility.-

(1) The occupier, importer or exporter and operator of the disposal facility shall be liable for all damages caused to the
environment or third party due to improper handling and management of the hazardous and other waste.

(2) The occupier and the operator of the disposal facility shall be liable to pay financial penalties as levied for any
violation of the provisions under these rules by the State Pollution Control Board with the prior approval of the Central
Pollution Control Board.

24. Appeal.- (1) Any person aggrieved by an order of suspension or cancellation or refusal of authorisation or its
renewal passed by the State Pollution Control Board may, within a period of thirty days from the date on which the order
is communicated to him, prefer an appeal in Form 12 to the Appellate Authority, namely, the Environment Secretary of
the State.

(2) The Appellate Authority may entertain the appeal after expiry of the said period of thirty days, if it is satisfied that the
appellant was prevented by sufficient cause from filing the appeal in time.
(3) Every appeal filed under this rule shall be disposed of within a period of sixty days from the date of its filing.

SCHEDULE I
[See rule 3 (1) (17) ()]
List of processes generating hazardous wastes

S.No. Processes Hazardous Waste*
@ 2 3
1. Petrochemical processes and pyrolytic |l.1 Furnace or reactor residue and debris
operations 1.2 Tarry residues and still bottoms from distillation

1.3 Oily sludge emulsion

1.4 Organic residues

1.5 Residues from alkali wash of fuels
1.6 Spent catalyst and molecular sieves
1.7 Oil from wastewater treatment

2. Crude oil and natural gas production 2.1 Drill cuttings excluding those from water based mud
2.2 Sludge containing oil

2.3 Drilling mud containing oil

3. Cleaning, emptying and maintenance of (3.1 cargo residue, washing water and sludge containing oil
petroleum oil storage tanks including ships 32 cargo residue and sludge containing chemicals

3.3 Sludge and filters contaminated with oil

3.4 Ballast water containing oil from ships
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4. Petroleum refining or re-processing of used ¢.1 Oil sludge or emulsion
oil or recycling of waste oil 4.2 Spent catalyst
4.3 Slop oil
4.4 Organic residue from processes
1.5 Spent clay containing oil
5. Industrial operations using mineral or [5.1 Used or spent oil
synthetic oil as lubricant in hydraulic 5.2 Wastes or residues containing oil
systems or other applications 5.3 Waste cutting oils
6. Secondary production and / or industrial use 6.1 Sludge and filter press cake arising out of production of
of zinc Zinc Sulphate and other Zinc Compounds.
6.2 Zinc fines or dust or ash or skimmings in dispersible form
6.3 Other residues from processing of zinc ash or skimmings
6.4 Flue gas dust and other particulates
7. Primary production of zinc or lead or copper [7.1 Flue gas dust from roasting
and other non-ferrous metals except [7.2 Process residues
aluminium 7.3 Arsenic-bearing sludge
7.4 Non-ferrous metal bearing sludge and residue.
7.5 Sludge from scrubbers
8. Secondary production of copper 8.1 Spent electrolytic solutions
8.2 Sludge and filter cakes
8.3 Flue gas dust and other particulates
9. Secondary production of lead 9.1 Lead bearing residues
9.2 Lead ash or particulate from flue gas
0.3 Acid from used batteries
10. Production and/or industrial use of cadmium [10.1 Residues containing cadmium and arsenic
and arsenic and their compounds
11. Production of primary and secondary [11.1 Sludges from off-gas treatment
aluminum 11.2 Cathode residues including pot lining wastes
11.3 Tar containing wastes
11.4 Flue gas dust and other particulates
11.5 Drosses and waste from treatment of salt sludge
11.6 Used anode butts
11.7 Vanadium sludge from alumina refineries
12. Metal surface treatment, such as etching, |12.1  Acidic and alkaline residues
staining, polishing, galvanizing, cleaning, (12.2 Spent acid and alkali
degreasing, plating, etc. 12.3  Spent bath and sludge containing sulphide, cyanide and
toxic metals
12.4 Sludge from bath containing organic solvents
12.5 Phosphate sludge
12.6 Sludge from staining bath
12.7 Copper etching residues
12.8 Plating metal sludge
13. Production of iron and steel including other [13.1 Spent pickling liquor
ferrous alloys (electric furnace; steel rolling 13.2  Sludge from acid recovery unit
and finishing mills; Coke oven and by [13.3 Benzol acid sludge
products plant) 13.4 Decanter tank tar sludge
13.5 Tar storage tank residue
13.6 Residues from coke oven by product plant.
14. Hardening of steel 14.1 Cyanide-, nitrate-, or nitrite -containing sludge
14.2  Spent hardening salt
15. Production of asbestos or asbestos- [15.1 Asbestos-containing residues
containing materials 15.2 Discarded asbestos
15.3 Dust or particulates from exhaust gas treatment.
16. Production of caustic soda and chlorine 16.1 Mercury bearing sludge generated from mercury cell
process
16.2 Residue or sludges and filter cakes
16.3 Brine sludge
17. Production of mineral acids 17.1 Process acidic residue, filter cake, dust
17.2 Spent catalyst
18. Production of nitrogenous and complex [18.1 Spent catalyst

fertilizers

18.2

Carbon residue
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18.3

Sludge or residue containing arsenic

18.4 Chromium sludge from water cooling tower
19. Production of phenol 19.1 Residue or sludge containing phenol
19.2  Spent catalyst
20. Production and/or industrial use of solvents [20.1 Contaminated aromatic, aliphatic or napthenic solvents
may or may not be fit for reuse.
20.2 Spent solvents
20.3 Distillation residues
20.4 Process Sludge
21. Production and/or industrial use of paints, 21.1 Process wastes, residues and sludges
pigments, lacquers, varnishes and inks 21.2 Spent solvent
22. Production of plastics 22.1 Spent catalysts
22.2  Process residues
23. Production and /or industrial use of glues, 23.1 Wastes or residues (not made with vegetable or animal
organic cements, adhesive and resins materials)
23.2 Spent solvents
24. Production of canvas and textiles 24.1 Chemical residues
25. Industrial production and formulation of 25.1 Chemical residues
wood preservatives 25.2 Residues from wood alkali bath
26. Production or industrial use of synthetic 26.1 Process waste sludge/residues containing acid, toxic
dyes, dye-intermediates and pigments metals, organic compounds
26.2 Dust from air filtration system
26.3 Spent acid
26.4 Spent solvent
26.5 Spent catalyst
27. Production of organic-silicone compound 27.1 Process residues
28. Production/formulation of 28.1 Process Residue and wastes
drugs/pharmaceutical and health care 28.2 Spent catalyst
product 28.3 Spent carbon
28.4 Off specification products
28.5 Date-expired products
28.6 Spent solvents
29. Production, and formulation of pesticides 29.1 Process wastes or residues
including stock-piles 29.2 Sludge containing residual pesticides
29.3 Date-expired and off-specification pesticides
29.4 Spent solvents
29.5 Spent catalysts
29.6 Spent acids
30. Leather tanneries 30.1 Chromium bearing residue and sludge
31. Electronic Industry B1.1 Process residue and wastes
B31.2 Spent etching chemicals and solvents
32. Pulp and Paper Industry B32.1 Spent chemicals
32.2 Corrosive wastes arising from use of strong acid and
bases
32.3 Process sludge containing adsorbable organic
halides(AOx)
33. Handling of hazardous chemicals and 33.1 Empty barrels/containers/liners contaminated with
wastes hazardous chemicals /wastes
33.2 Contaminated cotton rags or other cleaning materials
34. De-contamination of barrels / containers 34.1 Chemical-containing residue arising from
used for handling of  hazardous decontamination.
wastes/chemicals 34.2 Sludge from treatment of waste water arising out of
cleaning / disposal of barrels / containers
35. Purification and treatment of exhaust 35.1 Exhaust Air or Gas cleaning residue
air/gases, water and waste water from the [35.2 Spent ion exchange resin containing toxic metals
processes in this schedule and common [(35.3 Chemical sludge from waste water treatment
industrial effluent treatment plants (CETP’s) 35.4 Oil and grease skimming
85.5 Chromium sludge from cooling water
36. Purification process for organic 36.1 Any process or distillation residue
compounds/solvents 36.2 Spent carbon or filter medium

X0
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37. Hazardous waste treatment processes, e.g. 37.1 Sludge from wet scrubbers
pre-processing, incineration and 37.2 Ash from incinerator and flue gas cleaning residue
concentration 37.3 Concentration or evaporation residues
38. Chemical processing of Ores containing 38.1 Process residues
heavy metals such as Chromium, 38.2 Spent acid
Manganese, Nickel, Cadmium etc.

* The inclusion of wastes contained in this Schedule does not preclude the use of Schedule II to demonstrate that
the waste is not hazardous. In case of dispute, the matter would be referred to the Technical Review Committee
constituted by Ministry of Environment, Forest and Climate Change.

Note: The high volume low effect wastes such as fly ash, Phosphogypsum, red mud, jarosite, Slags from
pyrometallurgical operations, mine tailings and ore beneficiation rejects are excluded from the category of hazardous
wastes. Separate guidelines on the management of these wastes shall be issued by Central Pollution Control Board.

SCHEDULE 11
[See rule 3 (1) (17) (ii)]
List of waste constituents with concentration limits

Class A: Based on leachable concentration limits [Toxicity Characteristic Leaching
Procedure (TCLP) or Soluble Threshold Limit Concentration (STLC)]

Class Constituents Concentration in
mg/l
(€)) (2) 3
Al Arsenic 5.0
A2 Barium 100.0
A3 Cadmium 1.0
A4 Chromium and/or Chromium (IID) 50
compounds )

A5 Lead 5.0
A6 Manganese 10.0
A7 Mercury 0.2
A8 Selenium 1.0
A9 Silver 5.0
Al10 Ammonia 50%*
All Cyanide 20*
Al2 Nitrate (as nitrate-nitrogen) 1000.0
Al3 Sulphide (as H,S) 5.0
Al4 1,1-Dichloroethylene 0.7
AlS5 1,2-Dichloroethane 0.5
Al6 1,4-Dichlorobenzene 7.5
Al7 2,4,5-Trichlorophenol 400.0
Al8 2,4,6-Trichlorophenol 2.0
Al9 2,4-Dinitrotoluene 0.13
A20 Benzene 0.5
A21 Benzo (a) Pyrene 0.001
A22 Bromodicholromethane 6.0
A23 Bromoform 10.0
A24 Carbon tetrachloride 0.5
A25 Chlorobenzene 100.0
A26 Chloroform 6.0
A27 Cresol (ortho+ meta+ para) 200.0
A28 Dibromochloromethane 10.0
A29 Hexachlorobenzene 0.13
A30 Hexachlorobutadiene 0.5
A31 Hexachloroethane 3.0
A32 Methyl ethyl ketone 200.0
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A33 Naphthalene 5.0
A34 Nitrobenzene 2.0
A35 Pentachlorophenol 100.0
A36 Pyridine 5.0
A37 Tetrachloroethylene 0.7
A38 Trichloroethylene 0.5
A39 Vinyl chloride 0.2
A40 2,4,5-TP (Silvex) 1.0
A41 2,4-Dichlorophenoxyacetic acid 10.0
A42 Alachlor 2.0
A43 Alpha HCH 0.001
A44 Atrazine 0.2
A45 Beta HCH 0.004
A46 Butachlor 12.5
A47 Chlordane 0.03
A48 Chlorpyriphos 9.0
A49 Delta HCH 0.004
AS50 Endosulfan (alpha+ beta+ sulphate) 0.04
A5l Endrin 0.02
A52 Ethion 0.3
AS53 Heptachlor (& its Epoxide) 0.008
A54 Isoproturon 0.9
AS5S Lindane 0.4
A56 Malathion 19
AS57 Methoxychlor 10
A58 Methyl parathion 0.7
A59 Monocrotophos 0.1
A60 Phorate 0.2
A61 Toxaphene 0.5
A62 Antimony 15
A63 Beryllium 0.75
A64 Chromium (VI) 5.0
A65 Cobalt 80.0
A66 Copper 25.0
A67 Molybdenum 350
A68 Nickel 20.0
A69 Thallium 7.0
A70 Vanadium 24.0
A7l Zinc 250
AT2 Fluoride 180.0
A73 Aldrin 0.14
A74 Dichlorodiphenyltrichloroethane (DDT), 0.1
Dichlorodiphenyldichloroethylene (DDE),
Dichlorodiphenyldichloroethane  (DDD)
A75 Dieldrin 0.8
A76 Kepone 2.1
AT7 Mirex 2.1
A78 Polychlorinated biphenyls 5.0
A79 Dioxin (2,3,7,8-TCDD) 0.001
Class B: Based on Total Threshold Limit Concentration (TTLC)
Class Constituent Concentration in
mg/kg
@ (2) 3)
B1 Asbestos 10000
B2 Total Petroleum Hydrocarbons (TPH) 5,000
(C5 - C36)
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Note:

(1)

(@)

(6)

The testing method for list of constituents at A1 to A61 in Class-A, shall be based on Toxicity
Characteristic Leaching Procedure (TCLP) and for extraction of leachable constituents, USEPA Test
Method 1311 shall be used.

The testing method for list of constituents at A62 to A79 in Class- A, shall be based on Soluble
Threshold Limit Concentration (STLC) and Waste Extraction Test (WET) Procedure given in
Appendix II of section 66261 of Title 22 of California Code regulation (CCR) shall be used.

In case of ammonia (A10), cyanide (A1l) and chromium VI (A64), extractions shall be conducted
using distilled water in place of the leaching media specified in the TCLP/STLC procedures.

A summary of above specified leaching/extraction procedures is included in manual for
characterization and analysis of hazardous waste published by Central Pollution Control Board and in
case the method is not covered in the said manual, suitable reference method may be adopted for the
measurement.

In case of asbestos, the specified concentration limits apply only if the substances are in a friable,
powdered or finely divided state.

The hazardous constituents to be analyzed in the waste shall be relevant to the nature of the industry
and the materials used in the process.

Wastes which contain any of the constituents listed below shall be considered as hazardous, provided they exhibit the
characteristics listed in Class-C of this Schedule :

Acid Amides
Acid anhydrides
Amines

Anthracene

Aromatic compounds other than those listed in Class A

Bromates, (hypo-bromites)

Chlorates (hypo-chlorites)

Carbonyls

Ferro-silicate and alloys

0. Halogen- containing compounds which produce acidic vapours on
contact with humid air or water e.g. silicon tetrachloride, aluminum
chloride, titanium tetrachloride

11. Halogen- silanes

12. Halogenated Aliphatic Compounds

13. Hydrazine (s)

14. Hydrides

15. Inorganic Acids

S0P | N B R =

16. Inorganic Peroxides

17. Inorganic Tin Compounds
18. Todates

19. (Iso- and thio-) Cyanates
20. Manganese-silicate

21. Mercaptans
22. Metal Carbonyls
23. Metal hydrogen sulphates

24. Nitrides
25. Nitriles
26. Organic azo and azooxy Compounds

27. Organic Peroxides

28. Organic Oxygen Compounds

29. Organic Sulphur Compounds

30. Organo- Tin Compounds

31. Organo nitro- and nitroso compounds
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32. Oxides and hydroxides except those of hydrogen, carbon, silicon,
iron, aluminum, titanium, manganese, magnesium, calcium

33. Phenanthrene

34, Phenolic Compounds

35. Phosphate compounds except phosphates of aluminum, calcium and
iron

36. Salts of pre-acids

37. Total Sulphur

38. Tungsten Compounds

39. Tellurium and tellurium compounds
40. White and Red Phosphorus

41. 2-Acetylaminofluorene

42. 4-Aminodiphenyl

43, Benzidine and its salts

44, Bis (Chloromethyl) ether
45. Methyl chloromethyl ether
46. 1,2-Dibromo-3-chloropropane

47. 3,3"-Dichlorobenzidine and its salts
48. 4-Dimethylaminoazobenzene

49. 4-Nitrobiphenyl

50. Beta-Propiolactone

CLASS C : Based on hazardous Characteristics

Apart from the concentration limit given above, the substances or wastes shall be classified as hazardous waste if it
exhibits any of the following characteristics due to the presence of any hazardous constituents:

Class C1: Flammable- A waste exhibits the characteristic of flammability or ignitability if a representative sample
of the waste has any of the following properties, namely:-

(i) flammable liquids, or mixture of liquids, or liquids containing solids in solution or suspension (for example,

(i)

(iii)
(iv)

paints, varnishes, lacquers, etc; but not including substances or wastes otherwise classified on account of
their dangerous characteristics), which give off a flammable vapour at temperature less than 60°C. This
flash point shall be measured as per ASTM D 93-79 closed-cup test method or as determined by an
equivalent test method published by Central Pollution Control Board;

it is not a liquid and is capable, under standard temperature and pressure, of causing fire through friction,
absorption of moisture or spontaneous chemical changes and, when ignited, burns vigorously and
persistently creating a hazard;

it is an ignitable compressed gas;

It is an oxidizer and for the purposes of characterisation is a substance such as a chlorate, permanganate,
inorganic peroxide, or a nitrate, that yields oxygen readily to stimulate the combustion of organic matter.

Class C2: Corrosive- A waste exhibits the characteristic of corrosivity if a representative sample of the waste has
either of the following properties, namely:-

(@)
(i)

(iii)
(iv)

it is aqueous and has a pH less than or equal to 2 or greater than or equal to 12.5;

it is a liquid and corrodes steel (SAE 1020) at a rate greater than 6.35 mm per year at a test temperature of
55°C;

it is not aqueous and, when mixed with an equivalent weight of water, produces a solution having a pH less
than or equal to 2 or greater than or equal to 12.5;

it is not a liquid and, when mixed with an equivalent weight of water, produces a liquid that corrodes steel
(SAE1020) at a rate greater than 6.35 mm per year at a test temperature of 55 °C.

Note:

For the purpose of determining the corrosivity, the Bureau of Indian Standard 9040 C method for pH
determination, NACE TM 01 69 : Laboratory Corrosion Testing of Metals and EPA 1110A method for
corrosivity towards steel (SAE1020) to establish the corrosivity characteristics shall be adopted.
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Class C3: Reactive or explosive- A waste exhibits the characteristic of reactivity if a representative sample of the
waste it has any of the following properties, namely:-

(i)  itis normally unstable and readily undergoes violent change without detonating;
(i) it reacts violently with water or forms potentially explosive mixtures with water;

(iii)) when mixed with water, it generates toxic gases, vapours or fumes in a quantity sufficient to present a
danger to human health or the environment;

(iv) it is a cyanide or sulphide bearing waste which, when exposed to pH conditions between 2 and 12.5, can
generate toxic gases, vapours or fumes in a quantity sufficient to present a danger to human health or the
environmental;

(v) it is capable of detonation or explosive reaction if it is subjected to a strong initiating source or if heated
under confinement;

(vi) it is readily capable of detonation or explosive decomposition or reaction at standard temperature and
pressure;

(vii) itis a forbidden explosive.
Class C4: Toxic- A waste exhibits the characteristic of toxicity, if, :-

(i) the concentration of the waste constituents listed in Class A and B (of this schedule) are equal to or more
than the permissible limits prescribed therein;

(ii) it has an acute oral LD50 less than 2,500 milligrams per kilogram;
(iii) it has an acute dermal LD50 less than 4,300 milligrams per kilogram;
(iv) it has an acute inhalation LC50 less than 10,000 parts per million as a gas or vapour;

(v) it has acute aquatic toxicity with 50% mortality within 96 hours for zebra fish (Brachidanio rerio) at a
concentration of 500 milligrams per litre in dilution water and test conditions as specified in BIS test
method 6582 —2001.

(vi) it has been shown through experience or by any standard reference test- method to pose a hazard to human
health or environment because of its carcinogenicity, mutagenecity, endocrine disruptivity, acute toxicity,
chronic toxicity, bio-accumulative properties or persistence in the environment.

Class CS: Substances or Wastes liable to spontaneous combustion - Substances or Wastes which are liable to
spontaneous heating under normal conditions encountered in transport, or to heating up on contact with air, and being
then liable to catch fire.

Class C6: Substances or Wastes which, in contact with water emit flammable gases- Substances or Wastes which,
by interaction with water, are liable to become spontaneously flammable or to give off flammable gases in dangerous
quantities.

Class C7: Oxidizing - Substances or Wastes which, while in themselves not necessarily combustible, may, generally by
yielding oxygen cause, or contribute to, the combustion of other materials.

Class C8: Organic Peroxides - Organic substances or Wastes which contain the bivalent O—O structure, which may
undergo exothermic self-accelerating decomposition.

Class C9: Poisons (acute) - Substances or Wastes liable either to cause death or serious injury or to harm human
health if swallowed or inhaled or by skin contact.

Class C10: Infectious substanees - Substances or Wastes containing viable micro-organisms or their toxins which are
known or suspected to cause disease in animals or humans.

Class C11: Liberation of toxic gases in contact with air or water - Substances or Wastes which, by interaction with
air or water, are liable to give off toxic gases in dangerous quantities.

Class C12: Eco-toxic- Substances or Wastes which if released, present or may present immediate or delayed adverse
impacts to the environment by means of bioaccumulation or toxic effects upon biotic systems or both.

Class C13: Capable, by any means, after disposal, of yielding another material, e.g., leachate, which possesses any of
the characteristics listed above.
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SCHEDULE III
[See rules 3 (1) (17) (iii), 3 (23), 12, 13 and 14]
Part A

List of hazardous wastes applicable for import and export with Prior Informed Consent [Annexure VIII of the
Basel Convention*]

Basel No. Description of Hazardous Wastes
@ 2
Al Metal and Metal bearing wastes
A1010 Metal wastes and waste consisting of alloys of any of the following but excluding such wastes
specifically listed in Part B and Part D
- Antimony
- Cadmium
- Lead
- Tellurium
A1020 Waste having as constituents or contaminants, excluding metal wastes in massive form, any or the
following:
- Antimony, antimony compounds
- Cadmium, cadmium compounds
- Lead, lead compounds
- Tellurium, tellurium compounds
A1040 Waste having metal carbonyls as constituents
A1050 Galvanic sludges
A1070 Leaching residues from zinc processing, dust and sludges such as jarosite, hematite, etc.
A1080 Waste zinc residues not included in Part B, containing lead and cadmium in concentrations sufficient to
exhibit hazard characteristics indicated in Part C
A1090 Ashes from the incineration of insulated copper wire
A1100 Dusts and residues from gas cleaning systems of copper smelters
A1120 Waste sludges, excluding anode slimes, from electrolyte purification systems in copper electrorefining
and electrowinning operations
A1140 Waste cupric chloride and copper cyanide catalysts not in liquid form note the related entry in Schedule
VI
A1150 Precious metal ash from incineration of printed circuit boards not included in Part B
A1160 Waste lead acid batteries, whole or crushed
A1170 Unsorted waste batteries excluding mixtures of only Part B batteries. Waste batteries not specified in
Part B containing constituents mentioned in Schedule II to an extent to render them hazardous
A2 Wastes containing principally inorganic constituents, which may contain metals and organic
materials
A2010 Glass waste from cathode-ray tubes and other activated glasses
A2030 Waste catalysts but excluding such wastes specified in Part B
A3 Wastes containing principally organic constituents, which may contain metals and inorganic
materials
A3010 Waste from the production or processing of petroleum coke and bitumen
A3020 Waste mineral oils unfit for their originally intended use
A3050 Wastes from production, formulation and use of resins, latex, plasticizers, glues or adhesives excluding
such wastes specified in Part B (B4020)
A3120 Fluff-light fraction from shredding
A3130 Waste organic phosphorus compounds
A4 Wastes which may contain either inorganic or organic constituents
A4010 Wastes from the production, preparation and use of pharmaceutical products but excluding such waste
specified in Part B
A4040 Wastes from the manufacture, formulation and use of wood-preserving chemicals (does not include
wood treated with wood preserving chemicals)
A4070 Waste from the production, formulation and use of inks, dyes, pigments, paints, lacquers, varnish
excluding those specified in Part B (B4010)
A4100 Wastes from industrial pollution control devices for cleaning of industrial off-gases but excluding such
wastes specified in Part B
A4120 Wastes that contain, consist of or are contaminated with peroxides.
A4130 Wastes packages and containers containing Schedule II constituents in concentration sufficient to

exhibit Part C of Schedule III hazard characteristics.
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A4140 Waste consisting of or containing off specification or outdated chemicals (unused within the period
recommended by the manufacturer) corresponding to constituents mentioned in Schedule II and
exhibiting Part C of Schedule III hazard characteristics.

A4160 Spent activated carbon not included in Part B, B2060

*This List is based on Annexure VIII of the Basel Convention on Transboundary Movement of Hazardous Wastes and
comprises of wastes characterized as hazardous under Article I, paragraph 1(a) of the Convention. Inclusion of wastes on
this list does not preclude the use of hazard.

Characteristics given in Annexure VIII of the Basel Convention (Part C of this Schedule) to demonstrate that the wastes
are not hazardous. Hazardous wastes in Part-A are restricted and cannot be allowed to be imported without
permission from the Ministry of Environment, Forest and Climate Change and the Directorate General of
Foreign Trade license, if applicable.

Part B
List of other wastes applicable for import and export and not requiring Prior Informed Consent [Annex IX of the
Basel Convention*]

Basel No. Description of wastes

@ 2)

B1 Metal and metal-bearing wastes

B1010 Metal and metal-alloy wastes in metallic, non-dispersible form:

- Thorium scrap

- Rare earths scrap

B1020 Clean, uncontaminated metal scrap, including alloys, in bulk finished form (sheet, plates, beams,
rods, etc.), of:

- Antimony scrap

- Beryllium scrap

- Cadmium scrap

- Lead scrap (excluding lead acid batteries)

- Selenium scrap

- Tellurium scrap

B1030 Refractory metals containing residues

B1031 Molybdenum, tungsten, titanium, tantalum, niobium and rhenium metal and metal alloy wastes in
metallic dispersible form (metal powder), excluding such wastes as specified in Part A under entry
A1050, Galvanic sludges

B1040 Scrap assemblies from electrical power generation not contaminated with lubricating oil, PCB or
PCT to an extent to render them hazardous

B1050 Mixed non-ferrous metal, heavy fraction scrap, containing cadmium, antimony, lead & tellurium
mentioned in Schedule II in concentrations sufficient to exhibit Part C characteristics

B1060 Waste selenium and tellurium in metallic elemental form including powder

B1070 Waste of copper and copper alloys in dispersible form, unless they contain any of the constituents
mentioned in Schedule II to an extent that they exhibit Part C characteristics

B1080 Zinc ash and residues including zinc alloys residues in dispersible form unless they contain any of
the constituents mentioned in Schedule II in concentration such as to exhibit Part C characteristics

B1090 Waste batteries conforming to a standard battery specification, excluding those made with lead,
cadmium or mercury

B1100 Metal bearing wastes arising from melting, smelting and refining of metals:

- Slags from copper processing for further processing or refining containing arsenic, lead or
cadmium

- Slags from precious metals processing for further refining

- Wastes of refractory linings, including crucibles, originating from copper smelting

- Tantalum-bearing tin slags with less than 0.5% tin

B1110 Used Electrical and electronic assemblies other than those listed in Part D of Schedule III

Electronic assemblies consisting only of metals or alloys

Waste electrical and electronic assemblies or scrap (including printed circuit boards) not containing
components such as accumulators and other batteries included in Part A of Schedule III, mercury-
switches, glass from cathode-ray tubes and other activated glass and PCB-capacitors, or not

)
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contaminated with Schedule II constituents such as cadmium, mercury, lead, polychlorinated
biphenyl) or from which these have been removed, to an extent that they do not possess any of the
characteristics contained in Part C of Schedule IIT (note the related entry in Schedule VI, A1180)

B1120

Spent catalysts excluding liquids used as catalysts, containing any of:

Transition metals, excluding waste catalysts (spent catalysts, liquid used catalysts or other catalysts)
in Part A and Schedule VI:

- Scandium - Titanium

- Vanadium - Chromium

- Manganese - Iron

- Cobalt - Nickel

- Copper - Zinc

- Yttrium - Zirconium

- Niobium - Molybdenum

- Hafnium - Tantalum

- Tungsten - Rhenium
Lanthanides (rare earth metals):

- Lanthanum - Cerium

- Praseodymium - Neodymium
- Samarium - Europium

- Gadolinium - Terbium

- Dysprosium - Holmium

- Erbium - Thulium

- Ytterbium - Lutetium

B1130

Cleaned spent precious metal bearing catalysts

B1140

Precious metal bearing residues in solid form which contain traces of inorganic cyanides

B1150

Precious metals and alloy wastes (gold , silver, the platinum group but not mercury) in a dispersible
form, non-liquid form with appropriate packaging and labelling

B1160

Precious metal ash from the incineration of printed circuit boards (note the related entry in Part A
A1150)

B1170

Precious metal ash from the incineration of photographic film

B1180

Waste photographic film containing silver halides and metallic silver

B1190

Waste photographic paper containing silver halides and metallic silver

B1200

Granulated slag arising from the manufacture of iron and steel

B1210

Slag arising from the manufacture of iron and steel including slags as a source of Titanium dioxide
and Vanadium

B1220

Slag from zinc production, chemically stabilised, having a high iron content (above 20%) and
processed according to industrial specifications mainly for construction

B1230

Mill scale arising from the manufacture of iron and steel

B1240

Copper Oxide mill-scale

B2

Wastes containing principally inorganic constituents, which may contain metals and organic
materials

B2010

Wastes from mining operations in non-dispersible form:

- Natural graphite waste

- Slate wastes

- Mica wastes

- Leucite, nepheline and nepheline syenite waste

- Feldspar waste

- Fluorspar waste

- Silica wastes in solid form excluding those used in foundry operations

B2020

Glass wastes in non-dispersible form:
- Cullet and other waste and scrap of glass except for glass from cathode-ray tubes and other
activated glasses

B2030

Ceramic wastes in non-dispersible form:
- Cermet wastes and scrap (metal ceramic composites)
- Ceramic based fibres

B2040

Other wastes containing principally inorganic constituents:
- Partially refined calcium sulphate produced from flue gas
desulphurization (FGD)
- Waste gypsum wallboard or plasterboard arising from the demolition of buildings
- Slag from copper production, chemically stabilized, having a high iron content (above

15
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20%) and processed according to industrial specifications mainly for construction and
abrasive applications

- Sulphur in solid form

- Limestone from production of calcium cyanamide (pH<9)

- Sodium, potassium, calcium chlorides

- Carborundum (silicon carbide)

- Broken concrete

- Lithium-tantalum and lithium-niobium containing glass scraps

B2060

Spent activated carbon not containing any of Schedule II constituents to the extent they exhibit Part
C characteristics, for example, carbon resulting from the treatment of potable water and processes of
the food industry and vitamin production (note the related entry in Part A A4160)

B2070

Calcium fluoride sludge

B2080

Waste gypsum arising from chemical industry processes not included in Schedule VI (note the
related entry in A2040)

B2090

Waste anode butts from steel or aluminium production made of petroleum coke or bitumen and
cleaned to normal industry specifications (excluding anode butts from chlor alkali electrolyses and
from metallurgical industry)

B2100

Waste hydrates of aluminium and waste alumina and residues from alumina production, excluding
such materials used for gas cleaning, flocculation or filtration processes

B2130

Bituminous material (asphalt waste) from road construction and maintenance, not containing tar
(note the related entry in Schedule VI, A3200)

B3

Wastes containing principally organic constituents, which may contain metals and inorganic
materials

B3027

Self-adhesive label laminate waste containing raw materials used in label material production

B3030

Textile wastes
The following materials, provided they are not mixed with other wastes and are prepared to a
specification:
- Silk waste (including cocoons unsuitable for reeling, yarn waste and garnetted stock)
* not carded or combed
e other
- Waste of wool or of fine or coarse animal hair, including yarn waste but excluding
garnetted stock
* noils of wool or of fine animal hair
» other waste of wool or of fine animal hair
» waste of coarse animal hair
- Cotton waste (including yarn waste and garnetted stock)
» yarn waste (including thread waste)
» garnetted stock
e other
- Flax tow and waste
- Tow and waste (including yarn waste and garnetted stock) of true hemp (Cannabis sativa
L)
- Tow and waste (including yarn waste and garnetted stock) of jute and other textile bast
fibres (excluding flax, true hemp and ramie)
- Tow and waste (including yarn waste and garnetted stock) of sisal and other textile fibres
of the genus Agave
- Tow, noils and waste (including yarn waste and garneted stock) of coconut
- Tow, noils and waste (including yarn waste and garneted stock) of abaca (Manila hemp or
Musa textilis Nee)
- Tow, noils and waste (including yarn waste and garneted stock) of ramie and other
vegetable textile fibres, not elsewhere specified or included
- Waste (including noils, yarn waste and garnetted stock) of man-made fibres
» of synthetic fibres
» of artificial fibres
- Worn clothing and other worn textile articles
- Used rags, scrap twine, cordage, rope and cables and worn out articles of twine, cordage,
rope or cables of textile materials
* sorted
* other

B3035

Waste textile floor coverings, carpets

B3040

Rubber Wastes

Pad
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The following materials, provided they are not mixed with other wastes:
- Waste and scrap of hard rubber (e.g., ebonite)
- Other rubber wastes (excluding such wastes specified elsewhere)

B3050 Untreated cork and wood waste:

- Wood waste and scrap, whether or not agglomerated in logs, briquettes, pellets or similar
forms

- Cork waste: crushed, granulated or ground cork

B3060 Wastes arising from agro-food industries provided it is not infectious:

- Wine lees

- Dried and sterilized vegetable waste, residues and by-products, whether or not in the form
of pellets, of a kind used in animal feeding, not elsewhere specified or included

- Degras: residues resulting from the treatment of fatty substances or animal or vegetable
waxes

- Waste of bones and horn-cores, unworked, defatted, simply prepared (but not cut to shape),
treated with acid or degelatinised

- Fish waste

- Cocoa shells, husks, skins and other cocoa waste

- Other wastes from the agro-food industry excluding by-products which meet national and
international requirements and standards for human or animal consumption

B3070 The following wastes:

- Waste of human hair
- Waste straw
- Deactivated fungus mycelium from penicillin production to be used as animal feed

B3080 Waste parings and scrap of rubber

B3090 Paring and other wastes of leather or of composition leather not suitable for the manufacture of
leather articles, excluding leather sludges, not containing hexavalent chromium compounds and
biocides (note the related entry in Schedule VI, A3100)

B3100 Leather dust, ash, sludges or flours not containing hexavalent chromium compounds or biocides
(note the related entry in Schedule VI, A3090)

B3110 Fellmongery wastes not containing hexavalent chromium compounds or biocides or infectious
substances (note the related entry in Schedule VI, A3110)

B3120 Wastes consisting of food dyes

B3130 Waste polymer ethers and waste non-hazardous monomer ethers incapable of forming peroxides

B3140 Waste pneumatic and other tyres, excluding those which do not lead to resource recovery, recycling,
reclamation but not for direct reuse

B4 Wastes which may contain either inorganic or organic constituents

B4010 Wastes consisting mainly of water-based or latex paints, inks and hardened varnishes not containing
organic solvents, heavy metals or biocides to an extent to render them hazardous (note the related
entry in Part A, A4070)

B4020 Wastes from production, formulation and use of resins, latex, plasticizers, glues or adhesives, not
listed in Part A, free of solvents and other contaminants to an extent that they do not exhibit Part C
characteristics (note the related entry in Part A, A3050)

B4030 Used single-use cameras, with batteries not included in Part A

* This list is based on Annexure IX of the Basel Convention on Transboundary Movement of Hazardous Wastes
and comprises of wastes not characterized as hazardous under Article-I of the Basel Convention. The wastes in
Part- B are restricted and cannot be allowed to be imported without permission from the Ministry of
Environment, Forest and Climate Change and the Directorate General of Foreign Trade license, if applicable.

Note:

(1) Copper dross containing copper greater than 65% and lead and Cadmium equal to or less than 1.25%
and 0.1% respectively; spent cleaned metal catalyst containing copper; and copper reverts, cake and
residues containing lead and cadmium equal to or less than 1.25% and 0.1% respectively are allowed for
import without Director General of Foreign Trade license to units (actual users) authorised by State
Pollution Control Board and with the Ministry of Environment, Forest and Climate Change’s permission.
Copper reverts, cake and residues containing lead and cadmium greater than 1.25% and 0.1%
respectively are under restricted category for which import is permitted only against Director General of
Foreign Trade license for the purpose of processing or reuse by units permitted with the Ministry of
Environment, Forest and Climate Change (actual users).

Dol
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(2) Zinc ash or skimmings in dispersible form containing zinc more than 65% and lead and cadmium equal

Code
H1

H3

H4.1

H4.2

H4.3

HS5.1

HS5.2

H6.1

H 6.2

HS

H10

H 12

to or less than 1.25% and 0.1% respectively and spent cleaned metal catalyst containing zinc are allowed
for import without Director General of Foreign Trade license to units authorised by State Pollution
control Board, Ministry of Environment, Forest and Climate Change’s permission (actual users) upto an
annual quantity limit indicated in registration letter. Zinc ash and skimmings containing less than 65%
zinc and lead and cadmium equal to or more than 1.25% and 0.1% respectively and hard zinc spelter and
brass dross containing lead greater than 1.25% are under restricted category for which import is
permitted against Director General of Foreign Trade license and only for purpose of processing or reuse
by units registered with the Ministry of Environment Forest and Climate Change (actual users).

Part C
List of Hazardous Characteristics

Characteristic

Explosive

An explosive substance or waste is a solid or liquid substance or waste (or mixture of substances or
wastes) which is in itself capable by chemical reaction of producing gas at such a temperature and
pressure and at such a speed as to cause damage to the surrounding.

Flammable liquids

The word “flammable” has the same meaning as “inflammable”. Flammable liquids are liquids, or
mixtures of liquids, or liquids containing solids in solution or suspension (for example, paints,
varnishes, lacquers, etc. but not including substances or wastes otherwise classified on account of their
dangerous characteristics) which give off a flammable vapour at temperatures of not more than 60.5°C,
closed-cup test, or not more than 65.6°C, open-cup test. (Since the results of open-cups tests and of
closed-cup tests are not strictly comparable and even individual results by the same test are often
variable, regulations varying from the above figures to make allowance for such differences would be
within the spirit of this definition).

Flammable solids

Solids, or waste solids, other than those classed as explosives, which under conditions encountered in
transport are readily combustible, or may cause or contribute to fire through friction.

Substances or wastes liable to spontaneous combustion

Substances or wastes which are liable to spontaneous heating under normal conditions encountered in
transport, or to heating up on contact with air, and being then liable to catch fire.

Substances or wastes which, in contact with water emit flammable gases

Substances or wastes which, by interaction with water, are liable to become spontaneously flammable
or to give off flammable gases in dangerous quantities.

Oxidizing

Substances or wastes which, while in themselves not necessarily combustible, may, generally by
yielding oxygen cause, or contribute to, the combustion or other materials.

Organic Peroxides

Organic substances or wastes which contain the bivalent-o-o-structure are thermally unstable
substances which may undergo exothermic self-accelerating decomposition.

Poisons (acute)

Substances or wastes liable either to cause death or serious injury or to harm human health if
swallowed or inhaled or by skin contact.

Infectious substances

Substances or wastes containing viable micro-organisms or their toxins which are known or suspected
to cause disease in animals or humans.

Corrosives

Substances or wastes which, by chemical action, will cause severe damage when in contact with living
tissue, or, in the case of leakage, will materially damage, or even destroy, other goods or the means of
transport; they may also cause other hazards.

Liberation of toxic gases in contact with air or water

Substances or wastes which, by interaction with air or water, are liable to give off toxic gases in
dangerous quantities.

Toxic (delayed or chronic)

Substances or wastes which, if they are inhaled or ingested or if they penetrate the skin, may involve
delayed or chronic effects, including carcinogenicity).

Eco-toxic

Substances or wastes which if released, present or may present immediate or delayed adverse impacts
to the environment by means of bioaccumulation or toxic effects upon biotic systems or both.
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H13

Capable, by any means, after disposal, of yielding another material, e.g., leachate, which possesses any
of the characteristics listed above.

Part D

List of other wastes applicable for import and export without permission from Ministry of Environment, Forest
and Climate Change [Annex IX of the Basel Convention*]

Basel No.

Description of wastes

@

(2

B1

Metal and metal-bearing wastes

B1010

Metal and metal-alloy wastes in metallic, non-dispersible form :

- Precious metals (gold, silver, platinum but not mercury) * *

- Iron and steel scrap * *

- Nickel scrap * *

- Aluminium scrap* *

- Zinc scrap * *

- Tinscrap * *

- Tungsten scrap * *

- Molybdenum scrap * *

- Tantalum scrap * *

- Cobalt scrap * *

- Bismuth scrap * *

- Titanium scrap * *

- Zirconium scrap * *

- Manganese scrap * *

- Germanium scrap * *

- Vanadium scrap * *

- Hafnium scrap * *

- Indium scrap * *

- Niobium scrap * *

- Rhenium scrap * *

- Gallium scrap * *

- Magnesium scrap * *

- Copper scrap * *

- Chromium scrap * *

B1050

Mixed non-ferrous metal, heavy fraction scrap, containing metals other than specified in Part
B1050 and not containing constituents mentioned in Schedule II in concentrations sufficient to
exhibit Part C characteristics* *

B1100

Metal bearing wastes arising from melting, smelting and refining of metals:

- Hard Zinc spelter * *

- Zinc-containing drosses * *:
~ Galvanizing slab zinc top dross (>90% Zn)
~ Galvanizing slab zinc bottom dross (>92% Zn)
~ Zinc die casting dross (>85% Zn)
~ Hot dip galvanizers slab zinc dross (batch) (>92% Zn)
~ Zinc skimmings

—  Aluminium skimmings (or skims) excluding salt slag

B1110

Electrical and electronic assemblies (including printed circuit boards, electronic components and
wires) destined for direct reuse and not for recycling or final disposal

- Used electrical and electronic assemblies imported for repair and to be re-exported back
after repair within one year of import * * *

- Used electrical and electronic assemblies imported for rental purpose and re-exported back
within one year of import * * *

- Used electrical and electronic assemblies exported for repair and to be re-import after
repair

- Used electrical and electronic assemblies imported for testing, research and development,
project work purposes and to be re-exported back within a period of three years from the
date of import * * *
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- Spares imported for warranty replacements provided equal number of defective or non-
functional parts are exported back within one year of the import * * *

- Used electrical and electronic assemblies imported by Ministry of Defence, Department of
Space and Department of Atomic Energy * * *

- Used electrical and electronic assemblies (not in bulk; quantity less than or equal to three)
imported by the individuals for their personal uses

- Used Laptop, Personal Computers, Mobile, Tablet up to 01 number each imported by
organisations in a year

- Used electrical and electronic assemblies owned by individuals and imported on transfer of
residence

- Used multifunction print and copying machines (MFDs)* * * *

- Used electrical and electronic assemblies imported by airlines for aircraft maintenance and
remaining either on board or under the custodianship of the respective airlines warehouses
located on the airside of the custom bonded areas.

B3 Wastes containing principally organic constituents, which may contain metals and inorganic
materials
B3020 Paper, paperboard and paper product wastes * *

The following materials, provided they are not mixed with hazardous wastes:
Waste and scrap of paper or paperboard of:
- unbleached paper or paperboard or of corrugated paper or paperboard
- other paper or paperboard, made mainly of bleached chemical pulp, not coloured in the
mass
- paper or paperboard made mainly of mechanical pulp (for example newspapers, journals
and similar printed matter)
- other, including but not limited to
(1) laminated paperboard
(2) unsorted scrap

B3140 Aircraft Tyres exported to Original Equipment Manufacturers for re-treading and re-imported after
re-treading by airlines for aircraft maintenance and remaining either on board or under the
custodianship of the respective airlines warehouses located on the airside of the custom bonded
areas

Note:
* This list is based on Annexure IX of the Basel Convention on Transboundary Movement of Hazardous Wastes and
comprises of wastes not characterized as hazardous under Article-I of the Basel Convention.

**  Import permitted in the country to the actual user or to the trader on behalf of the actual users authorised by SPCB
on one time basis and subject to verification of documents specified in Schedule VIII of these rules by the Custom
Authority.

* % % Import permitted in the country only to the actual users from Original Equipment Manufacturers (OEM) and
subject to verification of documents specified in Schedule VIII of these rules by the Custom Authority.

* % % * Import permitted in the country to the actual users or trader on behalf of the actual user in accordance with the
documents required and verified by the Custom Authority as specified under Schedule VIII of these rules. The policy for
free trade for multifunction print and copying machine to be reviewed once the MFDs are domestically manufactured.

All other wastes listed in Part D of Schedule III having no “Stars” are permitted without any documents from
MOoEF&CC subject to compliance of the conditions of the Customs Authority, if any.
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SCHEDULE 1V
[See rules 6 (1) (ii) and 6 (2)]

List of commonly recyclable hazardous wastes

S.No. Wastes
@ 2
1. Brass Dross
2. Copper Dross
3. Copper Oxide mill scale
4. Copper reverts, cake and residue
5. Waste Copper and copper alloys in dispersible from
6. Slags from copper processing for further processing or refining
7. Insulated Copper Wire Scrap or copper with PVC sheathing including ISRI-code material namely “Druid”
8. Jelly filled Copper cables
9. Spent cleared metal catalyst containing copper
10. Spent catalyst containing nickel, cadmium, Zinc, copper, arsenic, vanadium and cobalt
11. Zinc Dross-Hot dip Galvanizers SLAB
12. Zinc Dross-Bottom Dross
13. Zinc ash/Skimmings arising from galvanizing and die casting operations
14. Zinc ash/Skimming/other zinc bearing wastes arising from smelting and refining
15. Zinc ash and residues including zinc alloy residues in dispersible from
16. Spent cleared metal catalyst containing zinc
17. Used Lead acid battery including grid plates and other lead scrap/ashes/residues not covered under
Batteries (Management and Handling) Rules, 2001.
[Battery scrap, namely: Lead battery plates covered by ISRI, Code word “Rails” Battery lugs covered by
ISRI, Code word “Rakes”. Scrap drained/dry while intact, lead batteries covered by ISRI, Code word
“rains”.
18. Components of waste electrical and electronic assembles comprising accumulators and other batteries
included in Part A of Schedule III, mercury-switches, activated glass cullets from cathode-ray tubes and
other activated glass and PCB-capacitors, or any other component contaminated with Schedule II
constituents (e.g. cadmium, mercury, lead, polychlorinated biphenyl) to an extent that they exhibit hazard
characteristics indicated in part C of Schedule III.
19. Paint and ink Sludge/residues
20. Used oil and waste oil
SCHEDULE V
[See rules 3 (36) and 3 (39)]
PART A
Specifications of Used Qil Suitable for recycling
S.No. Parameter Maximum permissible Limits
€)) (©) (€)
1. Polychlorinated biphenyls (PCBs) < 2ppm *
2. Lead 100 ppm
3. Arsenic 5 ppm
4. Cadmium+Chromium-+Nickel 500 ppm
5. Polyaromatic hydrocarbons (PAH) 6%
Part B
Specification of fuel derived from waste oil
S.No. Parameter Maximum permissible limits
)] (@) 3
1. Sediment 0.25%
2. Lead 100 ppm
3. Arsenic 5 ppm
4. Cadmium+Chromium-+Nickel 500 ppm

K
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5. Polyaromatic hydrocarbons 6%
(PAH)
6. Total halogents 4000 ppm
1. Polychlorinated biphenyls (PCBs) <2 ppm *
8. Sulfur 4.5%
9. Water Content 1%
*The detection limit is 2 ppm by gas Liquid Chromatography (GLC) using
Electron Capture detector (ECD)
SCHEDULE VI
[See rules 12 (6), 12 (7) and 14(1)]
Hazardous and Other wastes prohibited for import
Basel No. Description of hazardous and other wastes
@ 2
Al Metal and Metal bearing wastes
A1010 Metal wastes and waste consisting of alloys of any of the following but excluding such wastes
specifically listed in Part B and Part D of Schedule 111
- Arsenic
- Beryllium
- Mercury
- Selenium
- Thallium
A1020 Wastes having as constituents or contaminants, excluding metal wastes in massive form, any of the
following:
- Beryllium; beryllium compounds
- Selenium; selenium compounds
A1030 Wastes having as constituents or contaminants any of the following:
- Arsenic; arsenic compounds
- Mercury; mercury compounds
- Thallium; thallium compounds
A1040 Waste having hexavalent chromium compounds as constituents
A1140 Waste cupric chloride and copper cyanide catalysts in liquid form (note the related entry in Part A of
Schedule IIT)
A1060 Wastes liquors from the pickling of metals
Al1110 Spent electrolytic solutions from copper electrorefining and electrowinning operations
A1130 Spent etching solutions containing dissolved copper
A1180 Waste electrical and electronic assembles or scrap (does not include scrap assemblies from electric power
generation) containing components such as accumulators and other batteries included in Part A of
Schedule III, mercury-switches, glass from cathode-ray tubes and other activated glass and PCB-
capacitors, or contaminated with Schedule II constituents (e.g. cadmium, mercury, lead, polychlorinated
biphenyl) to an extent that they exhibit hazard characteristics indicated in Part C of Schedule III (note the
related entry in Part B B1110)
A1190 Waste metal cables coated or insulated with plastics containing or contaminated with coal tar, PCB, lead,
cadmium, other organohalogen compounds or other constituents as mentioned in Schedule II to the extent
that they exhibit hazard characteristics indicated in Part C of Schedule III
A2 Wastes containing principally inorganic constituents, which may contain metals and organic
materials
A2020 Waste inorganic fluorine compounds in the form of liquids or sludges but excluding such wastes
specified in Part B
A2040 Waste gypsum arising from chemical industry processes, if it contains any of the constituents mentioned
in Schedule 2 to the extent that they exhibit hazard characteristics indicated in Part C of Schedule III
(note the related entry in Part B B2080)
A2050 Waste asbestos (dusts and fibres)
A2060 Coal-fired power plant fly-ash containing Schedule II constituents in concentrations sufficient to exhibit

Part C characteristics
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A3

Wastes containing principally organic constituents, which may contain metals and inorganic
materials

A3030 Wastes that contain, consist of or are contaminated with leaded anti-knock compounds sludges.

A3040 Waste thermal (heat transfer) fluids

A3060 Waste nitrocellulose

A3070 Waste phenols, phenol compounds including chlorophenol in the form of liquids or sludges

A3080 Waste ethers not including those specified in Part B

A3090 Waste leather dust, ash, sludges and flours when containing hexavalent chromium compounds or biocides
(note the related entry in Part B B3100)

A3100 Waste paring and other waste of leather or of composition leather not suitable for the manufacture of
leather articles, containing hexavalent chromium compound and biocides (note the related entry in Part B
B3090)

A3110 Fellmongery wastes containing hexavalent chromium compounds or biocides or infectious substances
(note the related entry in Part B B3110)

A3140 Waste non-halogenated organic solvents but excluding such wastes specified in Part B

A3150 Waste halogenated organic solvents

A3160 Waste halogenated or unhalogenated non-aqueous distillation residues arising from organic solvent
recovery operations

A3170 Waste arising from the production of aliphatic halogenated hydrocarbons (such as chloromethane,
dichloro-ethane, vinyl chloride, vinylidene chloride, allyl chloride and epichlorhydrin)

A3180 Wastes, substances and articles containing, consisting of or contaminated with polychlorinated biphenyl
(PCB), polychlorinated terphenyl (PCT), polychlorinated naphthalene (PCN) or polybrominated biphenyl
(PBB) or any other polybrominated analogues of these compounds

A3190 Waste tarry residues (excluding asphalt cements) arising from refining, distillation and any pyrolytic
treatment of organic materials

A3200 Bituminous material (asphalt waste) from road construction and maintenance, containing tar (note the
related entry in Part B, B2130)

A4 Wastes which may contain either inorganic or organic constituents

A4020 Clinical and related wastes; that is wastes arising from medical, nursing, dental, veterinary, or similar
practices, and wastes generated in hospitals or other facilities during the investigation or treatment of
patients, or research projects.

A4030 Waste from the production, formulation and use of biocide and phyto-pharmaceuticals, including waste
pesticides and herbicides which are off-specification, out-dated (unused within the period recommended
by the manufacturer), or unfit for their originally intended use,

A4050 Wastes that contain, consist of, or are contaminated with any of the following:

- Inorganic cyanides, excepting precious-metal-bearing residues in solid form containing traces of
inorganic cyanides.
- Organic cyanides

A4060 Waste oils/water, hydrocarbons/water mixtures, emulsions

A4080 Wastes of an explosive nature (but excluding such wastes specified in Part B)

A4090 Waste acidic or basic solutions, other than those specified at B2120 of this Schedule

A4110 Wastes that contain, consist of or are contaminated with any of the following:

- Any congenor of polychlorinated dibenzo-furan.
- Any congenor of polychlorinated dibenzo-P-dioxin.

A4150 Waste chemical substances arising from research and development or teaching activities which are not
identified and /or are new and whose effects on human health and /or the environment are not known

B1 Metal and Metal bearing wastes

B 1110 Used critical care medical equipment for re-use

B1115 Waste metal cables coated or insulated with plastics, not included in A1190 of this schedule, excluding
those destined for operations which do not lead to resource recovery, recycling, reclamation, direct re-use
or alternative uses or any other disposal operations involving, at any stage, uncontrolled thermal
processes, such as open-burning.

B1250 Waste end-of-life motor vehicles, containing neither liquids nor other hazardous components

B2 Wastes containing principally inorganic constituents, which may contain metals and organic
materials

B2050 Coal-fired power plant fly-ash, note the related entry at A2060 of this Schedule

B2110 Bauxite residue (red mud) (pH moderated to less than 11.5)

B2120 Waste acidic or basic solutions with a pH greater than 2 and less than 11.5, which are not corrosive or
otherwise hazardous (note the related entry at A4090 of this schedule)

B3 Wastes containing principally organic constituents, which may contain metals and inorganic
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materials
B3010 Solid plastic waste
The following plastic or mixed plastic waste, prepared to a specification:
- Scrap plastic of non-halogenated polymers and co-polymers, including but not limited to the
following:
Ethylene, Styrene, Polypropylene, polyethylene terephthalate, Acrylonitrile, Butadiene,
Polyacetals, Polyamides, polybutylene tere-phthalate, Polycarbonates, Polyethers,
polyphenylene sulphides, acrylic polymers, alkanes C10-C13 (plasticiser), polyurethane (not
containing CFC's), Polysiloxanes, polymethyl methacrylate, polyvinyl alcohol, polyvinyl
butyral, Polyvinyl acetate
- Cured waste resins or condensation products including the following:
urea formaldehyde resins, phenol formaldehyde resins, melamine formaldehyde resins, epoxy
resins, alkyd resins, polyamides
- The following fluorinated polymer wastes (excluding post-consumer wastes):
perfluoroethylene/ propylene, perfluoro alkoxy alkane, tetrafluoroethylene/per fluoro vinyl ether
(PFA), tetrafluoroethylene/per fluoro methylvinyl ether (MFA), polyvinylfluoride ,
polyvinylidenefluoride
B3026 The following waste from the pre-treatment of composite packaging for liquids, not containing
constituents mentioned in Schedule II in concentrations sufficient to exhibit Part C characteristics:
- Non-separable plastic fraction
- Non-separable plastic-aluminium fraction
B3065 Waste edible fats and oils of animal or vegetable origin (e.g. frying oil)
B3140 Waste pneumatic tyres for direct reuse
Y 46 Wastes collected from household/municipal waste
Y 47 Residues arising from the incineration of household wastes
SCHEDULE VII
[See rules 13 (6) and 21]
List of authorities and corresponding duties
S. No. Authority Corresponding Duties
@ 2 3
1. Ministry of Environment, Forests and | (i) Identification of hazardous and other wastes
Climate Change under the Environment | (ii) Permission to exporters of hazardous and other wastes
(Protection)Act, 1986 (iii) Permission to importer of hazardous and other wastes
(iv) Permission for transit of hazardous and other wastes
through India.
(v) Promote environmentally sound management of
hazardous and other waste.
(vi) Sponsoring of training and awareness programme on
Hazardous and Other Waste Management related
activities.
2. Central Pollution Control Board | (i) Co-ordination of activities of State Pollution Control
constituted under the Water (Prevention Boards
and Control of Pollution) Act, 1974 (i) Conduct training courses for authorities dealing with

management of hazardous and other wastes

(iii)) Recommend standards and specifications for treatment
and disposal of wastes and leachates, recommend
procedures for characterisation of hazardous wastes.
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(iv) Inspection of facilities handling hazardous waste as and
when necessary.

(v) Sector specific documentation to identify waste for
inclusion in these rules.

(vi) Prepare and update guidelines to prevent or minimise the
generation and handling of hazardous and other wastes.

(vii) Prepare and update guidelines/ Standard Operating
Procedures (SoPs) for recycling, utilization, pre-
processing, co-processing of hazardous and other wastes.

(viii) To prepare annual review report on management of
hazardous waste.

(ix) Any other function assigned by the Ministry of
Environment, Forest and Climate Change, from time to

time.
3. State Government/Union Territory | (i) Identification of site (s) for common Hazardous and
Government/Administration Other Waste Treatment Storage and Disposal Facility
(TSDF)

(i) Asses Environment Impact Assessment (EIA) reports and
convey the decision of approval of site or otherwise
Acquire the site or inform operator of facility or
occupier or association of occupiers to acquire the site

(iii) Notification of sites.

(iv) Publish periodically an inventory of all potential or
existing disposal sites in the State or Union Territory

4. State Pollution Control Boards or Pollution | (i) Inventorisation of hazardous and other wastes

Control Committees constituted under the | (ii) Grant and renewal of authorisation

Water (Prevention and Control of |(iii) Monitoring of compliance of various provisions and

Pollution) Act, 1974 conditions of permission including conditions of
permission for issued by Ministry of Environment, Forest
and Climate Change for exports and imports

(iv) Examining the applications for imports submitted by the
importers and forwarding the same to Ministry of
Environment, Forest and Climate Change

(v) Implementation of programmes to prevent or reduce or

minimise the generation of hazardous and other wastes.

(vi) Action against violations of these rules.

(vii) Any other function under these Rules assigned by
Ministry of Environment, Forest and Climate Change
from time to time.

S. Directorate General of Foreign Trade | (i) Grant of licence for import of hazardous and other wastes
constituted under the Foreign Trade | (ii) Refusal of licence for hazardous and other wastes
(Development and Regulation) Act, 1992 prohibited for imports and export

6. Port authority under Indian Ports Act, 1908 | (i) Verify the documents
(15 of 1908) and Customs Authority under | (ii) Inform the Ministry of Environment, Forests and Climate
the Customs Act, 1962 (52 of 1962) Change of any illegal traffic

(iii)) Analyse wastes permitted for imports and exports,
wherever required.

(iv) Train officials on the provisions of these rules and in the
analysis of hazardous and other wastes

(v) Take action against exporter or importer for violations
under the Indian Ports Act, 1908 or Customs Act, 1962
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SCHEDULE VIII
[See rules 13(2) and 13 (4)]

List of documents for verification by Customs for import of other wastes specified in Part D of Schedule I1I

S. Basel Description of other wastes List of Documents
No. | No.
@ 1@ 3 @
1 B1010 Metal and metal-alloy wastes in metallic, | (a) Duly filled up Form 6 - Movement document;
non-dispersible form: (b) The import license from Directorate General of
- Precious metals (gold, silver, platinum) Foreign Trade, wherever applicable;
- Iron and steel scrap (c) Pre-shipment inspection certificate issued by
- Nickel scrap the inspection agency of the exporting country
- Aluminium scrap or the inspection and certification agency
- Zinc scrap approved by Directorate General of Foreign
- Tin scrap Trade;
- Tungsten scrap (d) The valid consents to operate under the Air
- Molybdenum scrap and Water Acts and the authorisation under
- Tantalum scrap these rules, for actual users. For traders, only
- Cobalt scrap valid one time authorisation from concerned
- Bismuth scrap SPCB is required;
- Titanium scrap () The chemical analysis report of the waste
- Zirconium scrap being imported;
- Manganese scrap (f) an acknowledged copy of the annual return
- Germanium scrap filed with concerned State Pollution Control
- Vanadium scrap Board for import in the last financial year.
- Hafnium scrap
- Indium scrap
- Niobium scrap
- Rhenium scrap
- Gallium scrap
- Magnesium scrap
- Copper scrap
- Chromium scrap
2 B1050 Mixed non-ferrous metal, heavy fraction | (a) Duly filled up Form 6 - Movement document;
scrap, containing metals other than specified | (b) The import license from Directorate General of
in Part B1050 and not containing constituents Foreign Trade, wherever applicable;
mentioned in Schedule II in concentrations | (c) Pre-shipment inspection certificate issued by
sufficient to exhibit Part C characteristics* * the inspection agency of the exporting country
or the inspection and certification agency
approved by Directorate General of Foreign
Trade;

(d) The valid consents to operate under the Air
and Water Acts and the authorisation under
these rules, for actual users. For traders, only
valid authorisation from concerned SPCB is
required;

() The chemical analysis report of the waste
being imported;

(f) An acknowledged copy of the annual return
filed with concerned SPCB for import in the
last financial year.

3 B1100 Metal bearing wastes arising from melting, | (a) Duly filled up Form 6 - Movement document;

smelting and refining of metals:
- Hard Zinc spelter
- Zinc-containing drosses:
~ Galvanizing slab zinc
top dross (>90% Zn)
~ Galvanizing slab zinc
bottom dross (>92% Zn)
~Zinc die casting dross
(>85% Zn)
~ Hot dip galvanizers slab zinc dross
(batch) (>92% Zn)

(b) The import license from Directorate General of
Foreign Trade, wherever applicable;

(c) Pre-shipment inspection certificate issued by
the inspection agency of the exporting country
or the inspection and certification agency
approved by Directorate General of Foreign
Trade;

(d) The valid consents to operate under the Air
and Water Acts and the authorisation under
these rules, for actual users. For traders, only
valid authorisation from concerned SPCB is
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~ Zinc skimmings
- Aluminium skimmings
excluding salt slag

(or skims)

(e)
(®

required;

The chemical analysis report of the waste
being imported;

An acknowledged copy of the annual return
filed with concerned SPCB for import in the
last financial year.

()

(b)

(©

(d)

(e)

B1110

Electrical and electronic assemblies (includin

g printed circuit boards, electronic components and
wires) destined for direct reuse and not for recycling or final disposal

Used electrical and electronic assemblies
imported for repair and to be re-exported
after repair within one year of import

(a)
(b)
(©)

(d)

(e)

Duly filled up Form 6 - Movement document;
Undertaking for re-export;

Details of previous import, if there has been
any and confirmation regarding their re-export;
An acknowledged copy of the annual return
filed with concerned SPCB for import in the
last financial year

Certificate from exporting company for
accepting the repaired and unrepairable
electrical and electronic assemblies and the
spares or part or component or consumables
being re-exported.

Used electrical and electronic assemblies
imported for rental purpose and re-exported
back within one year of import

(a)
(b)
(©)

(d)

Duly filled up Form 6 - Movement document;
Undertaking for re-export;

Details of previous import, if there has been
any and confirmation regarding their re-export;
An acknowledged copy of the annual return
filed with concerned SPCB for import in the
last financial year

Used electrical and electronic assemblies
exported for repair and to be re-imported
after repair

(a)
(b)

Duly filled up Form 6 - Movement document;
Proof of export of the defective electrical and
electronic assemblies i.e. shipping or airway
document authenticated by Customs

Used electrical and electronic assemblies
imported  for testing, research and
development, project work purposes and to
be re-exported back within a period of three
years from the date of import

(a)
(b)
(©)

(d)

(e)

®

Duly filled up Form 6 - Movement document;
Undertaking for re-export;

Details of previous import, if there has been
any and confirmation regarding their re-export;
Chartered Engineer Certificate or certificate
from accredited agency of exporting country
indicating the functionality, manufacturing
date, residual life and serial number;

an acknowledged copy of the annual return
filed with concerned SPCB for import in the
last financial year;

Certificate from exporting company for
accepting the second hand functional or non-
functional electrical and electronic assemblies
and/or the spares or part or component or
consumables being re-exported at the end of
three years.

Spares imported for warranty replacements
provided equal number of defective / non-
functional parts are exported back within one
year of the import.

(a)
(b)

(©)
(d)

(e)

Duly filled up Form 6 - Movement document;
if refurbished components being imported as
replacement to defective component then
undertaking for export of equivalent numbers
of defective components;

Details of previous import, if there has been
any and confirmation regarding their re-export;
Certificate from exporting company for
accepting the re-export of defective or non-
functional spares or part or component or
consumables being re-exported;

Documents on the declared policy regarding
the use of second hand or refurbished spare

124
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parts for repair of electrical and electronic
assemblies during warranty period.

® Used electrical and electronic assemblies | ---
imported by  Ministry of Defence,

Department of Space and Department of
Atomic Energy.

(2) Used electrical and electronic assemblies (not | ---
in bulk; quantity less than or equal to three)
imported by the individuals for their personal
uses.

(h) Used Laptop, Personal Computers, Mobile, | ---

Tablet up to 03 number each imported by
organisations in a year.

@) Used electrical and electronic assemblies | As per existing guidelines of Custom Authority
owned by individuals and imported on
transfer of residence.

) Used electrical and electronic assemblies, | ----
spares, imported by airlines for aircraft
maintenance and remaining either on board
or under the custodianship of the respective
airlines warehouses located on the airside of
the custom bonded areas.

G) Used multifunction print and copying | (a) The country of Origin Certificate along with bill
machines (MFDs)* of lading and packaging;

(b) The certificate issued by the inspection agency
as certified by the exporting country or the
inspection and certification agency approved by
Directorate General Foreign Trade (DGFT) for
functionality, having residual life of not less
than five years and serial number;

(c) Extended Producer Responsibility-
Authorisation under e-waste (Management and
Handling) Rules, 2011 as amended from time to
time as Producer;

(d) The MFDs shall be for printing A 3 size and
above;

(e) An acknowledged copy of the annual return
filed with concerned SPCB for import in the last
financial year.

5 B3020 Paper, paperboard and paper product wastes (a) Duly filled up Form 6 — Movement document;
The following materials, provided they are | (b) The import license from Directorate General of
not mixed with hazardous wastes: Foreign Trade, wherever applicable;

Waste and scrap of paper or paperboard of: (c) Pre-shipment inspection certificate issued by
- unbleached paper or paperboard or the inspection agency of the exporting country
of corrugated paper or paperboard or the inspection and certification agency
- other paper or paperboard, made approved by Directorate General of Foreign
mainly of bleached chemical pulp, Trade;
not coloured in the mass (d) The valid consents to operate under the Air
- paper or paperboard made mainly of and Water Acts and the authorisation under
mechanical pulp (for example these rules, for actual users. For traders, only
newspapers, journals and similar valid authorisation from concerned SPCB is
printed matter) required;
- other, including but not limited to (e) The chemical analysis report of the waste
(1) laminated paperboard being imported;
(2) unsorted scrap (f) an acknowledged copy of the annual return

filed with concerned State Pollution Control
Board for import in the last financial year.
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6. B3140 Aircraft Tyres exported to Original | As per existing guidelines of Custom Authority
Equipment Manufacturers for re-treading and
re-imported after re-treading by airlines for
aircraft maintenance and remaining either on
board or under the custodianship of the
respective airlines warehouses located on the
airside of the custom bonded areas

Note: * The policy for free trade for multifunction print and copying machine to be reviewed once the MFDs are
domestically manufactured.

FORM 1
[See rule 6 (1)]

Application required for grant/renewal of authorisation for generation or collection or storage or transport or
reception or recycling or reuse or recovery or pre-processing or co-processing or utilisation or treatment or
disposal of hazardous and other waste

Part A: General (to be filled by all)

1. (a) Name and address of the unit and location of facility :
(b) Name of the occupier of the facility or operator of disposal facility with designation,
Tel, Fax and e-mail:
(c) Authorisation required for (Please tick mark appropriate activity or activities:

(i) Generation
(i1) Collection
(iii) Storage

(iv) Transportation
(v) Reception
(vi) Reuse

(vii) Recycling
(viii) Recovery

(ix) Pre-processing
(x) Co-processing
(xi) Utilisation
(xii) Treatment

(xiii) Disposal

oopopO0OoOOoOoooooaodb

(xiv) Incineration

(d) In case of renewal of authorisation previous authorisation numbers and dates and provide copies of annual returns of
last three years including the compliance reports with respect to the conditions of Prior Environmental Clearance,
wherever applicable:

2. (a) Nature and quantity of waste handled per annum (in metric tonne or kilo litre)
(b) Nature and quantity of waste stored at any time (in metric tonne or kilo litre)

3.(a) Year of commissioning and commencement of production:
(b) Whether the industry works:
(i)  OI Shift
(i) 02 Shifts
(ii1)  Round the clock

ooo
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4. Provide copy of the Emergency Response Plan (ERP) which should address procedures for dealing with emergency
situations (viz. Spillage or release or fire) as specified in the guidelines of Central Pollution Control Board. Such ERP
shall comprise the following, but not limited to:
e Containing and controlling incidents so as to minimise the effects and to limit danger to the persons,
environment and property;

¢ Implementing the measures necessary to protect persons and the environment;

e Description of the actions which should be taken to control the conditions at events and to limit their
consequences, including a description of the safety equipment and resources available;

e  Arrangements for training staff in the duties which they are expected to perform;
e  Arrangements for informing concerned authorities and emergency services; and
e Arrangements for providing assistance with off-site mitigatory action.

5. Provide undertaking or declaration to comply with all provisions including the scope of submitting bank guarantee in
the event of spillage, leakage or fire while handling the hazardous and other waste.

Part B: To be filled by hazardous waste generators

1. (a) Products and by-products manufactured (names and product wise quantity per annum):

(b) Process description including process flow sheet indicating inputs and outputs (raw materials, chemicals,
products, by-products, wastes, emissions, waste water etc.) Please attach separate sheets:

(c) Characteristics (waste-wise) and Quantity of waste generation per annum:
(d) Mode of management of (c) above:
i Capacity and mode of secured storage within the plant;
ii. Utilisation within the plant (provide details);
iii. If not utilised within the plant, please provide details of what is done with this waste;
iv. Arrangement for transportation to actual users/ TSDF;

(e) Details of the environmental safeguards and environmental facilities provided for safe handling of all the wastes
at point (c) above;

2. Hazardous and other wastes generated as per these rules from storage of hazardous chemicals as defined under the
Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989

Part C: To be filled by Treatment, storage and disposal facility operators

1. Provide details of the facility including:
(i) Location of site with layout map;
(ii) Safe storage of the waste and storage capacity;
(iii) The treatment processes and their capacities;
(iv) Secured landfills;
(v) Incineration, if any;
(vi) Leachate collection and treatment system;
(vii) Fire fighting systems;
(viii) Environmental management plan including monitoring; and

(ix) Arrangement for transportation of waste from generators.
2. Provide details of any other activities undertaken at the Treatment, storage and disposal facility site.

3. Attach a copy of prior Environmental Clearance.
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Part D: To be filled by recyclers or pre-processors or co-processors or users of hazardous or other wastes
1. Nature and quantity of different wastes received per annum from domestic sources or imported or both:

2. Installed capacity as per registration issued by the District Industries Centre or any other authorised Government
agency. Provide copy:

3. Provide details of secured storage of wastes including the storage capacity:

4. Process description including process flow sheet indicating equipment details, inputs and outputs (input wastes,
chemicals, products, by-products, waste generated, emissions, waste water, etc.). Attach separate sheets:

5. Provide details of end users of products or by-products:

6. Provide details of pollution control systems such as Effluent Treatment Plant, scrubbers, etc. including mode of disposal
of waste:

7. Provide details of occupational health and safety measures:

8. Has the facility been set up as per Central Pollution Control Board guidelines? If yes, provide a report on the
compliance with the guidelines:

9. Arrangements for transportation of waste to the facility:

Signature of the Applicant
Designation

FORM 2
[See rule 6(2)]

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD
TO THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF
DISPOSAL FACILITIES

1. Number of authorisation and date of issue
. Reference of application (No. and date)
300 of i is hereby granted an authorisation based on the enclosed signed

inspection report for generation, collection, reception, storage, transport, reuse, recycling, recovery, pre-
processing, co-processing, utilisation, treatment, disposal or any other use of hazardous or other wastes or both
on the premises situated at...............cooeveiiiiin.

Details of Authorisation

SL Category of | Authorised mode of disposal or | Quantity

No. Hazardous Waste as | recycling or utilisation or co- | (ton/annum)
per the Schedules I, II | processing, etc.
and III of these rules

(1) The authorisation shall be valid for a period of ..............covviiiiiiiiiiinnnn.n.
(2) The authorisation is subject to the following general and specific conditions (Please specify any
conditions that need to be imposed over and above general conditions, if any):

A. General conditions of authorisation:

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.
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2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by the State
Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other wastes
except what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by the
person authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation is
being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and their possible
impacts and also carry out mock drill in this regard at regular interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control Board guidelines
on “Implementing Liabilities for Environmental Damages due to Handling and Disposal of Hazardous Waste and
Penalty”

7. It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close down
the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental occurrence
and its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing or
utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific conditions of
authorisation.

11.  The importer or exporter shall bear the cost of import or export and mitigation of damages if any.

12.  An application for the renewal of an authorisation shall be made as laid down under these Rules.

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest and
Climate Change or Central Pollution Control Board from time to time.

14.  Annual return shall be filed by June 30" for the period ensuring 31* March of the year.

B.  Specific conditions:

Date: Signature of Issuing Authority

Designation and Seal
FORM 3
[See rules 6(5), 13(7), 14(6), 16(5) and 20 (1)]
FORMAT FOR MAINTAINING RECORDS OF HAZARDOUS AND OTHER WASTES

1. Name and address of the facility

2. Date of issuance of authorisation and its reference number

3. Description of hazardous and other wastes handled (Generated or Recelved)

Date Type of waste | Total Method of | Destined to or
with category as | quantity Storage received from

per Schedules I, | (Metric
II and III of these | Tonnes)
rules

* Fill up above table separately for indigenous and imported waste.

4.

Date wise description of management of hazardous and other wastes including products sent and to whom in

case of recyclers or pre-processor or utiliser:

5.

Date of environmental monitoring (as per authorisation or guidelines of Central Pollution Control Board):
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Signature of occupier

FORM 4
[See rules 6(5), 13(8), 16(6) and 20 (2)]

FORM FOR FILING ANNUAL RETURNS
[To be submitted to State Pollution Control Board by 30" day of June of every year for the preceding period April to
March]
1. Name and address of facility:
2. Authorisation No. and Date of issue:
3. Name of the authorised person and full address with telephone, fax number and e-mail:
4. Production during the year (product wise), wherever applicable
Part A. To be filled by hazardous waste generators

1. Total quantity of waste generated category wise

2. Quantity dispatched
(6)) to disposal facility

(ii) to recycler or co-processors or pre-processor

(iii) others
3. Quantity utilised in-house, if any -
4. Quantity in storage at the end of the year —

Part B. To be filled by Treatment, storage and disposal facility operators
1. Total quantity received -
2. Quantity in stock at the beginning of the year -
3. Quantity treated —
4. Quantity disposed in landfills as such and after treatment —
5. Quantity incinerated (if applicable) -
6. Quantity processed other than specified above -
7. Quantity in storage at the end of the year -
Part C. To be filled by recyclers or co-processors or other users
1. Quantity of waste received during the year —
@) domestic sources

(i) imported (if applicable)

2. Quantity in stock at the beginning of the year -

3. Quantity recycled or co-processed or used —
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4. Quantity of products dispatched (wherever applicable) —

5. Quantity of waste generated -

6. Quantity of waste disposed -

7. Quantity re-exported (wherever applicable)-

8. Quantity in storage at the end of the year -

Signature of the Occupier or
Operator of the disposal facility

Date......ccoevnvennn.
Place.......cccevuennnns
FORM 5
[See rules 13 (1) and 14 (1)]
APPLICATION FOR IMPORT OR EXPORT OF HAZARDOUS AND OTHER WASTE FOR REUSE
OR RECYCLING OR RECOVERY OR CO-PROCESSING OR UTILISATION
TO BE FILLED IN BY APPLICANT
S. No. Description Details to be furnished by the importer or
exporter
@ 2) 3
1. Importer or Exporter (name and address) in India
Contact person
Tel, fax and e-mail
Facility location/address
Reason for import or export
2. Importer or exporter (name and address) outside of
India
3.  [Details of waste to be imported or exported
(a) Quantity
(b) Basel No.
(c) Single/multiple movement
(d) Chemical composition of waste (attach  details),
where applicable
(e) Physical characteristics
(f) Special handling requirements, if applicable
4. |For Schedule III A hazardous waste whether Prior
Informed Consent has been obtained
5. [For importer
(a) Process details along with environmental safeguard
measures (attach separate sheet)
(b) Capacity of recycling or co-processing or recovery
or utilization
IEnclose a copy each of valid authorisation and valid
consent to operate from SPCB
6. |Details of import against the Ministry of Environment,
Forest and Climate Change permission in the previous
three years
7.  [Port of entry

9. Undertaking

I hereby solemnly undertake that:

12X
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(1) The information is complete and correct to the best of my knowledge and legally-enforceable written contractual
obligations have been entered into and that my applicable insurance or other financial guarantees are or shall be
in force covering the transboundary movement.

(i) The waste permitted shall be fully insured for transit as well as for any accidental occurrence and its clean-up
operation.

(iii) The record of consumption and fate of the imported waste shall be recorded and report sent to the SPCB every
quarter.

(iv) The hazardous or other waste which gets generated in our premises by the use of imported hazardous or other
wastes in the form of raw material shall be treated and disposed of as per conditions of authorisation.

(v) Tagree to bear the cost of export and mitigation of damages if any.

(vi) I am aware that there are significant penalties for submitting a false certificate/ undertaking/ disobedience of the
rules and lawful orders including the possibility of fine and imprisonment.

(vii) The exported wastes shall be taken back, if it is not acceptable to the importer.

Signature of the Applicant

Designation
Date.....c.coevuvnennnee.
Place...................
FORM -6

[See rules 13(2), 13 (10) and 14 (5)]

TRANSBOUNDARY MOVEMENT- MOVEMENT DOCUMENT
S.No Description Details to be furnished by the
exporter or importer
@ (2) 3)

1 Exporter (Name and Address) :

Contact Person
Tele, Fax and email

2. Generator(s) of the waste (Name and Address)"
Contact Person

Tele, Fax and email

Site of generation

3. Importer or Actual user (Name and Address)
Contact person
Tele, Fax and email

4. Trader (Name and Address)

Contact person

Tele, Fax and email

Details of actual user (Name, Address, Telephone and email)

Corresponding to applicant Ref. No., If any

Bill of lading (attach copy)

Country of import/export

XN

General description of waste
(a) Quantity
(b) Physical characteristics
(c) Chemical composition of waste (attach  details),
where applicable
(d) Basel No.
(e) UN Shipping name
(f) UN Class
(g) UN No
(h) H Number
(i) Y Number
(G) ITC (HS)
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(k) Customs Code (H.S.)
(1) Other (specify)

Type of packages

Number

10.

Special handling requirements including emergency provision in
case of accidents

11.

Movement subject to single/multiple consignment

In case of multiple movement-
(a) Expected dates of each shipment or expected frequency
of the shipments
(b) Estimated total quantity and quantities for each
individual shipment

12.

Transporter of waste (Name and Address)!
Contact Person
Tele, Fax and email

Registration number

Means of transport (road, rail, inland waterway, sea, air)2

Date of Transfer

Signature of Carrier’s representative

13.

Exporter’s declaration for hazardous and other waste:

I certify that the information in Sl. Nos. 1 to 12 above are
complete and correct to my best knowledge. I also certify that
legally-enforceable written contractual obligations have been
entered into and are in force covering the transboundary
movement regulations/rules.

TO BE COMPLETED BY IMPORTER (ACTUAL USER OR

TRADER)

14. Shipment received by importer/ actual user/trader”’ *
Quantity received........c.ccceeeveennne Kg/litres
Date:

Name: Signature:

15. Methods of recovery
R code*

Technology employed (Attached details if necessary)

16. I certify that nothing other than declared goods covered as per
these rules is intended to be imported in the above referred
consignment and will be recycled /utilized.

Signature:
Date:
17. SPECIFIC CONDITIONS ON CONSENTING TO THE (attach details)

MOVEMENT if applicable.

Notes:-(1) Attach list, if more than one; (2) Select appropriate option; (3) Immediately contact competent
authority in case of any emergency; (4) If more than one transporter carriers, attach information as required in SL.

No. 12.

List of abbreviations used in the Movement Document

Recovery Operations (*)

R1
R2
R3

Use as a fuel (other than in direct incineration) or other means to generate energy.
Solvent reclamation/regeneration.
Recycling/reclamation of organic substances which are not used as solvents.

124
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R4 Recycling/reclamation of metals and metal compounds.

RS Recycling/reclamation of other inorganic materials.

Ré6 Regeneration of acids or bases.

R7 Recovery of components used for pollution abatement.

R8 Recovery of components from catalysts.

R9 Used oil re-refining or other reuses of previously used oil.

R10 Land treatment resulting in benefit to agriculture or ecological improvement
R11 Uses of residual materials obtained from any of the operations numbered R 1 to R 10

Date: Signature:
Place: Designation:
FORM 7
[See rule 13 (2) (c)]
APPLICATION FORM FOR ONE TIME AUTHORISATION OF TRADERS FOR PART- D OF

SCHEDULE II1, WASTE
[To be submitted by trader to the State Pollution Control Board]

1. Name and address of trader with
Telephone, Fax Number and e-mail
2. TIN/VAT Number/Import/  Export

Code

3. Description and quantity of other waste
to be imported

4. Details of storage, if any

5. Names and address of authorised

actual user (s)

Signature of the authorised person
Date:
Place:
FORM 8
[See rules 17 (1) and 18 (2)]

LABELLING OF CONTAINERS OF HAZARDOUS AND OTHER WASTE

Handle with care

Waste category and characteristics as per Part C of | Incompatible wastes and substances ......................
Schedules IT and III of these rules ......................

Total quantity .............ccoevuennns Date of storage

Physical State of the waste (Solid/Semi-solid/liquid):

Sender’s name and address Receiver’s name and address
Phone............... Phone...............
E-mail................ E-mail................

Tel. and Fax No................ Tel. and Fax No................
Contact person..............cooeeeuene. Contact person.............coeuenene.

In case of emergency please Contact ...........cccceveininnnen...

Note:
1. Background colour of label - fluorescent yellow.
2. The word, ‘HAZARDOUS WASTES’ and ‘HANDLE WITH CARE’ to be prominent and written in red, in Hindi,
English and in vernacular language.
3. The word ‘OTHER WASTES’ to be written prominently in orange, in Hindi, English and in vernacular
language.
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4. Label should be of non-washable material and weather proof.

FORM 9
[See rule 18 (2)]
TRANSPORT EMERGENCY (TREM) CARD
[To be carried by the transporter during transportation of hazardous and other wastes, provided by the sender of waste]

1. Characteristics of hazardous and other wastes:
S.No. | Type of waste | Physical Chemical Exposure First Aid
properties/ constituents hazards requirements
2. Procedure to be followed in case of fire
3. Procedure to be followed in case of spillage/accident/explosion
4. For expert services, please contact
(i) Name and Address

(ii) Telephone No.

(Name, contact number and signature of sender)

Date.......cccauueenne.
Place...................
FORM 10
[See rule 19 (1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE
1. | Sender’s name and mailing address
(including Phone No. and e-mail)
2. | Sender’s authorisation No.
3. | Manifest Document No.
4. | Transporter’s name and address:
(including Phone No. and e-mail)
5. | Type of vehicle : (Truck/Tanker/Special Vehicle)
6. | Transporter’s registration No. :
7. | Vehicle registration No.
8. | Receiver’s name and mailing address
(including Phone No. and e-mail)
9. | Receiver’s authorisation No.
10. | Waste description :
11. | Total quantity T m’ or MT
No. of Containers N P Nos.
12. | Physical form : (Solid/Semi-
Solid/Sludge/Oily/Tarry/Slurry/Liquid)
13. | Special handling instructions and additional information
14. | Sender’s Certificate I hereby declare that the contents of the
consignment are fully and accurately described
above by proper shipping name and are
categorised, packed, marked, and labelled, and
are in all respects in proper conditions for
transport by road according to applicable national
government regulations.

Name and stamp: Signature: Month Day Year

15. | Transporter acknowledgement of receipt of Wastes |
Name and stamp: Signature: Month Day Year

16. | Receiver’s certification for receipt of hazardous and other waste
Name and stamp: Signature: Month Day Year
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FORM 11
[See rule 22]

FORMAT FOR REPORTING ACCIDENT
[To be submitted by the facility or sender or receiver or transporter to the State Pollution Control Board]

1 The date and time of the accident
2 Sequence of events leading to accident
3. Details of hazardous and other wastes involved in accident
4 The date for assessing the effects of the accident on health or the
environment
The emergency measures taken

b

6. The steps taken to alleviate the effects of accidents
7. The steps take to prevent the recurrence of such an accident
Date: Signature:
Place: Designation:
FORM 12
[See rule 24 (1)]
APPLICATION FOR FILING APPEAL
AGAINST THE ORDER PASSED BY STATE POLLUTION CONTROL BOARD
1. Name and address of the person making the appeal
2. Number, date of order and address of the authority . (certified copy of
which passed the order, against which appeal is being the order be attached)
made
3. Ground on which the appeal is being made
4. Relief sought for
5. List of enclosures other than the order referred
in point 2 against which the appeal is being filed.
Signature........cceeveeinnnne
Name and address.............
Date:

[23-16/2009- HSMD]

BISHWANATH SINHA, Jt. Secy.
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